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. OFFICIAL REPORT

1401
HOUSE OF THE PEOPLE
Thursday, 26th March, 1953,

The House met at Two of the Clock.
r
[MRr. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONE

CENTRAL TRAINING INSTITUTE, KoONI

*996, Shri S. C. Samanta: Will the
Minister of Labour be pleased to state:

(a) whether the administration of
the Cenipal Training Institute for in-
structors  at  Koni  (Bilaspur) has
undergone any change; .

(b) if so, what it is; and

{r) how many persons from the
Central and State Governments and
how many persons from private indus-
trial undertakings are receiving train-
ing at present?

The Deputy Minister of Labour (Shri
Abid Ali): (a) No.

(b) Does not arise.
(e) Central and State Government
BEBIT . oiinuinn o snieaserennvimnssass R
Nominees of private industrial
undertakings geriie e
Sari S. C. Samania: May I know
whether the trainees in this Institute

* have foreign qualifications or where
have they been educated?

Shri Abid Ali: The trainees are suffi-
ciently educated. With regard tp their
qualifications I will have to request
the hon. Member to give me notice
and I will give details about it later.

Shri 5. C. Samanta: May I  know
whether some experts under the Co-
:wmbo Plan have been sent here for
thig Institute to train these trainees?

Shri Abid Ali: Not to my knowledge,
Sir.
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Shri M. S, Gurupadaswamy: What
is the total expenditure incurred over
this Institute?

Shri Abid Ali: The question per-
taing to the number of trainees there
and not aboul the expenses.

Shri K. G. Deshmukh: May I know
whether the trainees who undergo
training in this Institute are guaran-
teed employment?

Shri Abid Ali: Most of these trainees
are from the Central and State Gov-
ernments and some are from private
institutions. Therefore, they revert to
their respective jobs after training.

LAND TENURE

*99%, Shri B, K. Das: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether a study of the economic
results accruing from different forms
of land tenure has been umlertaken
by the I.C.A R,

{b) what agency, has been entrust-
ed with the work; and

(¢) whether any results have been
obtained so far?

The Minister of Agriculture (Dr, P.
S. Deshmukh): (a) Yes, under the
scheme on village rehabilitation at
Amroli, District Baroda, Bombay State.
The main objective of the scheme was

Jection
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to rehabilitate the Raniparaj Bhils on
the lands from which they had been
oustcd by the money-lenders.

(b) The scheme is being administered
by the multipurpose cooperative so-
cieties formed in each wvillage under
ithe supervision of the Coilector,
Baroda District.

{(e) Originaliy. the following four
systems of farminz were tried:

(1) Peasant proprietorship.

(2) Lease tenancy.
(3) Collective,
(4) Cooperative.

2. On the recommendation of an ex-
pert officer who inspected the scheme,
the following two systems which were
found successful, are now being tried:

(i) Tenancy in perpetuity.
(ii) Collective farming.
3. The scheme is still continuing.

Shri B. K. Das: I wanted to know,
what are the results obtained from this
scheme, in part (¢) of my question?

Dr. P. S. Deshmukh: As. I have said,
we have tried four methods. I will give
you the profits according to each me-
thod. According to the proprietary
method per acre the profit was Rs.
61-2-6. According to the lease tenancy
the profit was Rs. 35-12-0. According
to co-operative farming it was Rs.
15-12-0 and under collective farming it
was Rs. 29-8-0. So the proprietorship
system was first, lease tenancy was
second, collective farming was third
and co-operative system was fourth.

Shri B. K. Das: What facilities were
given to the peasants in working these
four types of proprietorship?

Dr. P. S. Deshmukh: This would in-
volve a very long answer to describe
all this.

Shri B. K. Das: In view of the fact
that different economic results have
been obtained, may I know whether
all these four types were tried under
similar conditions?

Dr. P. S. Deshmukh: This was a well
thought out experiment started by the
late Baroda Government as early as
1946 and every effort was made because

we wanted to evaluate the results to.

work them on more or less similar

circumstances and conditions.

Shri A. M. Thomas: May I know
whether ihe census operations envi-
saged in the Five Year Plan would
cover the field of such land tenure?
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" Dr, P. §. Deshmukh: I do not think
it arises out of this Question.

Shri T. N. Singh: In view of varying
forms of land tenure in the country,
may [ know where else this sort of ex-
periment or statistical survey hag been
carried on?

Dr. P. S. Deshmukh: To my know-
ledge., nowhere else,

Shri Gopala Rao: May I know whe-

‘ther Government have under contem-

plation the question of taking this
experiment to other parts of the coun-
try also?

Dr. P. S. Deshmukh: As pointed out
this is essential for the State today
and it was with the assistance of the
State that we went so far. I do not
think that any other State has propos-
ed to undertake such an experiment.

Shri Nanadas: Under the proprie-
tary tenancy what was the unit taken
for calculation of these profits?

Dr. P, S. Deshmukh: The lands in
the village were on the whole divided
into plots of 11:7 acres.

Shri 8. N. Das: May I know whether
the officers were deputed to attend a
conference to investigate land tenure
systems and have they submitted a
report?

Dr. P, S. Deshmukfa: I do not have
any information. It does not arise out
of this.

ADVANCES TO MESSRS. SCHLIEREN OF SWIT-
ZERLAND

*098, Shri M. L. Dwivedi: Will the
Minister of Ihilways be pleased to
state:

fa) the total amount of advances
given up-to-date to Messrs. Schlieren of
Switzerland in connection with the

. contract entered into with them for

the manufacture of new light weight
coaches;

(b) whether the agreement pertain-
ing 1o the training of Indians for the
manufacture of similar coaches in
India is being fulfilled; and

{c) if so, when is the work likely to
start in India and where?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
The tota] amount of advances paid at
the time the orders for a total of 100
coaches were placed in Switzerland,
on the basis of 50 per cent. of the esti-
mated cost of the coaches, is 5,615,600
Swiss Francs (or Rs. 61.87 lakhs).

(b) Yes.



1405 Oral Answers

(c) The work on the construction of

a factory at Perambur near Madras

for building such coaches was started

early in 1952, but it will be at least

another two years before this factory
- goes into production.

Shri M. L. Dwivedi: I want to know
what part of the contract entered into
between this Government and Messrs.
Schlieren of Switzerland hag been
completed and what are the details
which still remain to be completed?

Shri Alagesan: This has been suffici-
ently debated in the House and we
have sent a fairly high-ranking officer
to Switzerland to negotiate for having
the agreement revised. It is in the pro-
cess of being implemented.

Shri M. L. Dwivedi: In answer to
part (c) the hon. Minister stated that
the construction of a factory at Peram-
bur for building such coaches was
started in 1952 and that it will be at
least another two years before this
factory goes into production. What
about the training of Indians in con-
nection with the building of such
coaches here in India?

Shri Alagesan: All that has been
arranged under the new agreement.

Shri V. P. Nayar: In view of the
fact that the agreement provides that
the money can be paid only on the ful-
filment of all conditions, may I know
how far the condition of getting 100
people trained has been fulfilled?

Shri Alagesan: It is known that we
have stopped the fourth payment and
we have not made that yearly payment
that we have stipulated. We, have not
also placed further orders because
there was some delay on the part of
the firm in fully implementing the
agreement. .

Shri N. Sreekanlan Nair; May I
know how many coaches have been
received up till now?

Shri Alagesan: Fifty.

Shri V. P. Nayar: Is it not a fact that
the agreement provides that in case of
a breach, a notice can be sent to the
firm and may I know ih thig case of
beeach of contract whether a notice
had been sent to them?

Shri Alagesan: There is provision in
the ®*agreement for recourse to arbitra-
tion. Now we are having the agree-
ment revised and we have not taken
any such step.
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~ Shri V. P. Nayar: I take it that there
is a provision for sending a notice.

Shri Alagesan: The agreement i5
public property. It is placed in the
Library of the House. The hon. Mem-
ber may look into it.

Shri K, Subrahmanyam: May I know
whether it is a fact that the new light
coaches are highly inflammable?

Shri M. L. Dwivedi: May I know
whether any Swiss experts have arriv-
ed in India and if so, what steps are
taken to. implement the agreement?

Shri Alagesan: There were some of
them who stayed for quite a long time
and they helped in preparing the de-
signs.

LAaND ACQUIRED FOR DEEsa-KANDLA RAIL-
WAY

*999, Shri Jasami: (a) Will the
Minister of Railways be pleased to
state how much and when land was
acquired for the purpose of construct-
ing a railway line from Deesa to
Kandla?

(bY How much amount was provid-
ed for giving compensation to the
owners of the acquired land?

(c) Has any amount been paid to
the land-owners and if so, how
much?

(d) If not. what are the reasons for
delav?

The Parliamentary Secretary to the
Minister of Railways and T
(Shri Shahnawaz Khan): (a) Land
was acquired progressively asunder:—
In 1949—1005 acres in Banas
Kantha and Mehsana Districts.

In 1950—4047 acres mostly in
Kutch State,

In 1951—38 acres
District.

In 1952—30 acres in Mehsana
District.

(b) A provision of Rs. 10 lakhs was
made for giving compensation to the
previous owners of the acquired land.

in Mehsana

(c) Yes. A sum of Rs. 3% lakhs has
been paid so far.

(d) There are no claims at present
outstanding with the Railways. who
place sufficient funds at the disposal
of the Civil Authorities as and when
required.

Shri Jasani: How much time will it
take to disburse the rest of the amount?
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Shri Shahnawaz Khan: It all depends
upon the civil authorities, because the
actual disbursement is to be made by
the Civil aythorities and not by the
Railways. We have placed a sum of
Rs. 10 lakhs that is, the full value of
the land, at their disposal. They have
got to make payments.

Shri Jasani: Is it a fact that it is
more than three years that the com-
pensation has not yet been paid to
them?

Shri Shahnawaz Khan: Yes, that is
so. But as I have stated before, in the
year 1951-52 and 1952-53 the Railway
Authorities have placed the full
amount of compensation at the dis-
posal of the civil authorities and the
dispersal is entirely in their handg and
not with us.

Shri Jasani: Will the Railway au-
thorities now see that the amount is
paid soon to the landowners?

;\lr. Deputy-Speaker: He has already
said that it is in the hands of civil au-
thorities like the Collector, etc.

The Mini:ter of Railways and Trans-
port (Shri L. B. Shastri): That matter
will have to be taken up with the
State Government.

Co-OPERATIVE SOCIETIES

*1000. Shri Jasanmi: {a) Will the
Minister of Railways be pleased to re-
fer to the reply given to Starred
Question No, 1179 asked on the 15th
December, 1952 and state whether the
Report submitted by special oflicer,
appointed for promoting the organis-
ation of cn-operative societies among
the railway workers, has been
examined by Government?

(b) If so, what steps have so far
been taken by Government in the
matter?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) and (b).
The report is still under examination
by the Railway Board.

Shri Jasani: What time will it take
to complete the investigation?

Shri Saahnawaz Khan: The recom-
mendations contain certain matters
which are of very wvital economic im-
portance and therefore we cannot be
hustled into taking a hasty decision.

Shri Jasani: What are the recom-
mendations made by the special offi-
cer? .

Shri Shahnawaz Khan: The recom-
mendations made by tha special officer
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are under consideration of the Rail-
way Board and I think it is premature
to disclose them. As soon as we are
in a position to do so full information
will be placed on the Table of the
House.

TELE-COMMUNICATION SYSTEM

*1002. Shri Lakshman Singh Charak:
(a) Will the Minister of Communi-
cations be pleased to state whe-
ther any officers from Ind.a wcre sent
to UK.  US.A. and other countries to
study the Tele-Communication System
after the 15th August, 19477

(b) How much money has been
spent by Government during their
stay abroad?

(r) Have any reports been submit-
ted by them to Government and if so.
do Government propose to lay on the
Table of the House copies of the re-
ports? '

(d) When will the Tele~-Communica~
tion System be used in India?

The Defputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes.

(b) The total mount spent in res-
pect of officers deputed after = 15th
August, 1947 wag approximately Rs.
2,17.500.

(c) Most of the officers were deput-
ed for specialised training in work-
shops or training schools. They were
not reguired to submit any reports
to Government.

Reportz from the remaining officers
can be shown to the hon. Member or
such other Members as are interested
in them. These reports: howover: are
of a highly technical nature containing
a wealth of scientific details, blue-
prints, graphs. etc.

(d) Presumably, the Member wants
to know how the special knowledge
acquired by these officers 1s going to
be utilised for the purpose of develop-
ment of Tele-communication system
in India. If so. the knowledge so ac-
quired by these officers and officials
is alreadv being put tp use for im-
proving the tele-communication system
in India.

Shri §. C. Samanta: May I know whe-
ther over and above sending persons
outside, Government have borrowed
any foreign experts for the improwve-
ment of the tele-printer svstem?

Shri Raj Bahadur Not exactly for
tele-printer. but for mechanisation,, of
the telegraph system we asked for the
aid of two experts and we are getting
them.
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Dr. Suresh Chandra: May 1 kmow
whether we have any telecommunica-
tion contact with France; if not. how
much more have we to pay for our
communications through England?

Shri Raj Bahadur: I wonder how
this. comes within the scope of the
question tabled. We Have got a tele-
phone system through London.

Dr. Suresh Chandra: How much
more have we to pay on account of
that—this comes within the scope of
the question.

Mr. Deputy-Speaker: How does it
arise; anything relating tp tele-commu-
nications cannot be asked.

Manures AND FERTILIZERS

*1004, Shri S, N. Das: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the steps so far taken by the
Central Government to organise fun-
damental investigations on various sub-
jects in order to throw more light on
the properties and manner of action
of manures and fertilisers as recom-
mended by the Expert Committee of
Manures and Fertilisers;

(b) whether any of the State Gov-
ernments have taken steps in this dir-
ection: and

(c) if the answers to parts (a) and
(b) above be in the affirmative. whe-
ther any scheme has been drawn up
and if so, what is that scheme?

The Minister of Agriculture (Dr. P.
§. Deshmukh): (a) and (b). This re-
commendation has been taken up by
the Indian Council of Agricultural Re-
search. Schemes of simple experiments
on cultivators’ fields in one selected
district of each state, on the basis of
Dr. Stewart’s recommendation, to be
followed by long teérm complex experi-
ments, are already in operation in the
States of Madraa West Bengal, and
Bihar with the financial assistance of
the Indian Council of Agricultural Re-
scarch and are expected to start from
Ist April. 1953 in the States of Bom-
bay. Orissa, P.EP.S.U. Punjab, Bhopal
and Madhya Pradesh.

(e} A copy of the model scheme on
the subject prepared by the Indian
Council of Agricultural Research and
recommended to the State Govern-
ments is laid on the Table of the
House. [See Appendix VI, annexure
No. 59.1 .

Shri S. N. Das: May I know whether
there is any proposal to start a Cen-
tral Laboratory for developing a co-
.ordinated soil testing service for the
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farmers in the different regions, to
ascertain the fertility of the different
soils? .

Dr. P. §. Deshmukh: There are some
suggestions made to Government to
ihat effect and they are being con-
sidered. .

Shri T. N. Singh: Are these investi-
gations being carried on’ according to
crops or in relation to it; and in what
areas are these investigations being
carried on?

Dr. P, S. Deshmukh: I believe these
have to be taken in conjunction with
the quality and variety of soil: it is
inevitable.
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Shri B. S. Murthy: May I know whe-
ther Rayalaseema is included in this
scheme?

- Dr. P. 8. Deshmukh: I could not say,
ir. .

RationaLisaTion oF Port CHARGES

*1006, Shri M. L. Dwivedi: (a)
Will the Minister of Transport be
pleased to state whether it.is a fact
that there is lack of uniformity and
understanding among the port autho-
rities in regard to port charges, rates
etc. from port to port?

(b} What is being done towards the
rationalisation of port charges and to
bring about an effective co-ordinated
action on the part of the port authori-
ties in this direction?

The Deputy Minister of Railways
and Transporl (Shri Alagesan): (a)
and (b). The Port Trusts which are
semi-autonomous bodies are expected
to raise sufficient revenues from their
port charges to balance their expendi-
ture on a “no profit” and “no loss”
basis. As the expenditure, traffic struc-
ture and flow of traffic vary from Port
to Port, it is not possible to have uni-
form rates for all Ports. For example
at a tidal river port like Calcutta with
an expensives Docks system very much
larger expenditure has to be incurred by
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way of interest on capital loans, and
on dredging and maintaining the navi-
gability of the river, pilotage etc. than
at Bombay or Madras. The desirabili-
ty of achieving uniformity to such ex-
tent as local conditions may permit is,
however, always kept in view by the
Port authorities as well as by the Go-
vernment when budgetary proposals
are framed and approved.

Shri M. L. Dwivedi: May I know, Sir,
whatl are the differences in rates bet-
ween port and port, of course, ex-
cluding such difficulties as exist?

Shri Alagesan: As I said, portage
varies; it is a long schedule, the infor-
mation cannot be given in a sentence.

Shri M., L, Dwivedi: Will the Minis-
ter be pleased to lay it on the Table
of the House in due course?

Shri Alagesam: Yes, I shall do it as
early as possible.

PRICES OF SUGAR AND Gur

*1007. Dr. Ram Subhag Singh: (a)
Will the Minister of Food and Agricul-
ture be pleased to state whether the
prices of Gur and Sugar have recent-
ly shown any upward trends?

(b) If so, what are the reasons
therefor?
(c) What steps have Government

iaken to prevent these upward price-
trends?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) and (b). There was
a’'slight rise in sugar prices in January,
1953, due to expected fall in produc-
tion and export enquiries from abroad,
and also depletion of stocks in defi-
cit areas owing tp slow off-take in
October and November. The prices of
sugar have since then shown a down-
ward tendency. There has, however,
been a steady rise in gur prices due
mainly to fall in production.

(c) Exports of both sugar and gur
have been banned. A large quantity of
sugar has been released for sale by
sugar factories, and despatches of
sugar from factories have been ac-
celerated.

Dr. Ram Subhag Singh: May I know
by what guantity production of gur has
fallen from the orginal estimate?

Dr. P. S. Deshmukh: I do not know
what period of estimate my hon. friend
refers to.

Dr. Eam Subhag Singh: I mean cur-
rent season or the current. financial
year?

Dr. P. S. Deshmuki: It may be about
2% lakhs.
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Dr. Ram Subhag Singh: How do Go-
vernment account for the reduction in
production and what steps have Gov-
ernment taken to prevent further re-
duction?

The Minister of Food and Agriculture
(Shri Kidwai): Reduction in produc-
tion is due to bad crops in Western
Uttar Pradesh, the Punjab and also
some parts of Madras. But even with
the reduction I think that we will be
carrying about 4 lakh tong for the
next year. Therefore the reduction will
be about a lakh or so.

Dr. Ram Subhag Singh: How do Go-
vernment intend to prevent this re-
duction in production?

Shri Kidwai: What will be the use
of producing more unless w2 can ex-
port? And at the present prices we
cannot export.

Sari T. N. Singh: What steps do Go-
vernment propose to take to combat
the sudden collapse of prices of gur
that hag occurred in recent months?

Shri Kidwai: I think the hon. Mem-
bdr is not aware of the gur prices pre-
vailing in the country today.

Shri T. N. Singh: I did not hear the
answer, Sir.

Mr. Deputy-Speaker: The Minister
thinks that the hon. Member is not
aware of the gur prices prevailing in
the country. .

Shri T. N. Singh: Is it contended

that gur prices did not fall a few
months ago?

Shri Kidwai: Gur prices did fall last
vear. They went down to abou{ Rs, 5
a maund in some places. Then gur ex-
port was allowed and the prices rose
to Rs. 13. And this season they zre not
below Rs. 13. but they are over Rs. 13.

Shri Raghavaiah: May I know whe-
ther Government is making any at-
tempts to encourage the manufacture
and sale of palm gur to avoid incon-
venience to consumers of gur and
sugar?

Dr. P. S. Deshmukh: Yes, Sir, we

are encouraging the manufacture of
palm gur.

BHADRACHELLAM ROAD—PENUGADUPA
Ramiway LNk

*1008. Shri Vittal Rao: Will the
Minister of Railways be pleased to
state: .

(a) whether any request has been
made by the Singareni Collieries Com-
pany. Hyderabad State. to extend the
Railway' line from Bhadrachellam
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Rozd to Penugadupa where mining
nperations have since been startca:

(b) if the reply to part (a) above
be in the affirmative, when the ccn-
struction will be taken up: ano

(¢) whether it is a fact that the
new link will enable stepping of coal
production by 2,000 tons a day?

The Parliamentary Secretary to the
Minister of Railways and
(Shri Shahnawaz Khan): (a) Yes.

(b) The proposal to provide an ex-
tension is at present only in the pre-
limjnary stages of investigation and
it cannot now be stated ag to when
actual construction weuld be taken
up.

(¢) The production is expected to
be increased by about 1300 tons per
day by 1857.

Shri Vitial Rao: Am I to understand
fram the reply that the work will not
be taken up even im 1953 and 19547

Shri Shahnawaz Khan: The hon.
Member's assumption is correct, Sir.
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Shri B. S. Murthy: Am I to under-
<tand that the Government are satis-
fied that the present arrangements
are enough to meet the demand? \

Mr. Depuly-Speaker: Does it arise
out of the railway link?

Shri B. S. Murfhy: Yes. Sir. Are
Government =atisfied that the present
arrangements are satisfactory without
extending the railway line?

The Deputy Minister of Railways
and Transport (Shri Alagesan): Sir,
we are investigating the line. .

FruiT PRESERVATION SCHEME

+1009. Shri B. N. Roy:  Will “the
Minister of Food and Agriculture be
pleased to state:

(a) whether any scheme for training
in Fruit Preservation is going to be
started in the financial year 1953-54.
ana

(b) whether any scheme for develop-
ment of Indian fruits will be starled
in the near future?

The Minister of Agriculture {Dr. P.
8. Deshmukh): (a) No.

(b) No. The development of the
fruit industry is primarily the respon-
sibility of State Governments. The
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Indian Council of Agricultural Re-
search is. however. financing research
senemes on important All India prob-
iems.

Prof. D. C. Sharma: May I know
whether there is any Adviser for
Fruit Preservation at present in the
Government of India? i

The Minister of Food and Agricul-
ture (Shri Kidwai): The Goverfiment
of India had for some time an Expert
Adviser. But the experiment was not
successful. Therefore it has been drop-
ped. \ .
Shri G. P. Sinha: What is the total
amount of tinned fruit that we import
annually; and has there been any dec-
line in it?

Dr. P. 5. Deshmukh: I would like to
have notice of the question.

Shri B. S. Murthy: May I know how
much [inancial assistance has been
given in 1952-33 tp the State of Mad-
ras in this respect?

Dr. P. S. Deshmukh: There are vari-
ous schemes going on. I ran tell the
hon. Member of at least one scheme
where the share of the State Govern-
ment is Rs. 31,900 and that of the I.C.
AR. the same amount.

Shri M. S. Gurupadaswamy: Are
there any foreign people who are en-
gaged in this fruit preservation in-

. dustry; if so, how many are there?

Shri Kidwai: Does he refer to fore-
ign countries or to this country?

Shri M. S. Gurupadaswamy: How
many foreigners are engaged in the
fruit preservation industry in India?

Dr. P. S. Deshmukh: This question
will have to be addressed to another
Minister, because research on fruit
preservation is now the responsibility
of the Council of Scientific and Indust-
rial Research who are now doing this
work at the Central Food Technologi-
ca]l Research Institute, Mysore.

Shrimati Tarkeshwari Sinha: Does
the Government contemplate to sanc-
tion any amount under the Cottage
Industries for this fruit preservation
business?

Dr. P, S. Deshmukh: That is going
to be investigated soon. Sir.

Shri V. P. Nayar: May I know whe-
ther Government have in view the
starting of a canning plant at Punalur
where there is a steady supply of
pine-apples?

Shri Kidwai: We will have to make
enguiries from the State Government
if the question is put.
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REPORT OF THE EXPERT STANDING
CommiTTeEE UNDER [.C.A.R.

*1011. Shri C. K. Chowdary: (a)
Will the Minister of Fpod and Agri-
culture be pleased to state whether
any Expert Standing Comimittee has
been set up under the Indian Council
of Agricultural Research?

(b) If so, has any report bzen sub-
mitted to the Indian Council of Agri-
cultural Research with a review of
steps taken in each State for evolving
pure strains for the main food crops
and for distributing them in the years
1951-52 and the ﬁrst half of the year
1952-537

(c) What is the extent of the area
that has been brought under pure and
improved seed in each State?

The Minister of Agriculture (Dr. P.
S. Deshmukfa): (a) It has been decided
to set up a Central Seeds Committee
in the Ministry of Food and Agricul-
ture itself with a membership of five
experts partly from the Ministry and
partly from the State Governments
and two representatives of growers to
be nominated.

(b) No. The Committee has not yet
met.

(c) The latest information is that
contained in App. X of the Grow
More Food Enquiry Report. copies of
which were circulated to Members. A
copy of the same is placed on the
Eable {See Appendix VI, annexure

0. 60.1

Shri C. R. Chowdary: May I know
what steps are being taken by the Gov-
ernment to popularise the use of pure
strains?

Dr, P. S. Deshmukh: The steps taken
are, I believe, well-known.

Shri C. R. Chowdary: What is the
agency employed for distribution of
the same?

Dr. P. S. Deshmukh: It is the Agri-
culture Departments of the State Gov-
ernments.

Pandit K. C. Sharma: Has the Gov-
ernment evolved any scheme to sepa-
rate the seed areas for the purpose of
seed preservatlon?
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The Minister of Food and Agricul-
ture (Shri Kidwai): Every State has
some seed farrps

Shri V. P. Nayar: What is the pro-
portion of the area under cultivation
of pure straing to that under cultiva-
tion of hybrid strains?

Dr. P. S. Deshmukh: 1 have already
replied that the latest information is
contained in the Grow More Food En-
quiry Report. and I have placed a
copy on the Table.

Shri V. P. Nayar: That is with res-
pect to total area under cultivation. I
want the proportion of pure strains to
hybrid strains.

Shri Kidwai: It is a question of cal-
culation and computation which may
be made from the reports.

ari V. P. Nayar: Does it mean that
the rest of the area is under hybrid
cultivation?

Shri Kidwai: Maybe.

Mr. Deputy-Speaker: The hon. Mem-
ber will kindly look into the report
and make the calculations.

Pandit K. C. Sharma: Has Govern-
ment done anything to enthuse the cul-
tivator himself to separate a particu-
lar area for seed purposes?

Shari Kidwai: Sometimes it is done,
and I think the hon. Member will find
in the neighbourhood of his own dis-
trict there are many producers whose
produce is purchased by the Govern-
ment for seed purposes.

Pandit K. C. Sharma: My question
is not that. I want to know whether
Government has evolved any scheme
for every cultivator to separate a par-
ticular area for seed purposes, or has
Government done nothing of the sort?

Shri Kidwai: I think if every culti-
vator starts doing it then Government
will not be asked to intervene!

Shri T. N. Singh: Have Government
accepted in full the recommendations
of the Grow More Food Committee in
regard to seed production and distri-
bution, and have they been implement-
ed?

Dr. P, S. Deshmukh: O1n. the whole,
yes, Sir. I would not swear that every
recommendation has been accepted.
The hon. Member was, I think, a Mem-
ber of the Committee. And most of
the recommendations have been ac-
cepted.
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Shri Sarangadiar Das: May I know (vi) Special arrangements for
whether Government are satisfied that transmission of telegrams in In-
the State Governments have enough dian languages in the Devnagri
farms and seed nurseries to spread the script exist at about 100 places.
new straing developed by an experi- . )
mental station? (vii) Greeting telegramg can
g also be sent in Hindi.

Shri Kidwai: I have seen such farms
in Orissa. (viii) Telegraphic Money Orders

) in Hindi can be exchanged bet-

Shri Raghavaiah: Is the Government ween a few cities in Uttar Pradesh
aware of the complaints made by the and Bihar.
peasants’ organisations in States re- ) . . )
garding the irregularities in the dis- (ix) Registration of 3bb1'e‘:’laf-'?d
tribution of seeds to the peasants and telegraphic addresses in Hindi was
if so, what have Government done to introduced from 1-1-53.

Td
e d (b) The current year ig practically
Shri Kidwai: Such complaints are over. The Department has taken up

sometimes received. The Centre knows intéralia the following steps to make

that the State Governments are con-
cerned and we draw their attention to
such complaints.
T q4qT AL faam F gt w1 gw
*1ot3. ot auwa fargn wga -
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g wfy ;T -
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The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) The fol-
lowing steps have veen taken to popu-
larise the use of Hindi in the De-
partment:—

(i) Recruits to the Indian Postal
Service Class I are now required
to pass a test in Hindi which has
b anciuded as a Compulsory
subjerp in the Departmental Exa-
mination.

(ii) Hindi has been placed on
par with the regional language in
all Postal Cireles.  All fresh re-
cruits have therefore to posses: a
knvwledge either of regional lan-
guage or of Hindi.

(iii) Instructions have been issu-
ed to see that no articles address-
ed in Hindi are refused for booki
at any post office. .

(iv) Hindi is also ysed on post-

age stamps, postcards, and inland
* letters.

(v) Obliterating stamps supplied
to newly opened post offices are
in Hindi.

Hindi more popular:—

(i) The Department is consider-
ing whether any incentives in the
shape of cash rewards, issue of
certificates, commendatory entries
in confidential records, can bg offer-

ed to the employees for learning
Hindi,

(ii) The Department is also
negotiating with State Govern-
ments whether they will be willing
to open Hindi classes in P. and T.
offices for P. and T. employee: as
an integral part of their plans if
any, for the propagation of Hindi.

(iii) Forms used by the public
are being printed in Hindi for pos-
tal Circles where Hindj is well
known. In other Circles, bilingu-
al forms will be introduced and
they will be replaced ultimately
by forms in Hindi.

(iv) The preparation of a Hindi
Edition of the P. and T, Guide,
which is used by the pubiic as a
book of reference, has been taken
up. The Hindi Edition of the P, and

T. Pocket Guide is already being
published.

(v) Telegram forms and en-
velopes in Hindi are to be intro-
duced, shortly,

I beg to apologise for the length of
the reply.

it arorares famgr wgen : war AT
T 7oA g Tow 5w 79 e

R 79 frvmit 7 fgdy wor forary
AW F wC AW ?

MUN YT W R oA §
W fraw faam & st &
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Shri N. Sreekantan Nair: May I
know whether in a couatry like India
with literacy coming to the tune of
less than 10 per cent., you are going
to introduce Hindi for all Post and
Telegraph forms in future for all the

TH #r FIE States?

Shri Raj Bahadur: It is never the
intention to force down the language
in any haste on the people whose
motker tongue is not Hindi, We want
Hindi to come tg its own gradually in
the course of 15 years.

s TR agEY
oEEEAT AG gE & | T a4
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mﬁzﬁﬁmﬂtaaq‘m fwﬁ
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Shri B. S. Murthy: Arising out of
the answer that some State Govern-
ments are persuaded to hold Hindi
classes for workers in the P. and T.
offices, may I know whether these
classes will have any tests and whe-

ther promotion will depend upon the
success in these tests?

.

Shri Raj Bahadur: There is no ques-
tion of promotion being based on these
tests, We are trying to act upon the
letter and spirit of the Constitution,

¥5 ffesz Tiw: T OAEAE
g s T Ag A Aew g 6wl o
arordl & gt § a W A e
& & aea ST 7 wd 7 A E,
o w41 & ST F AAPR A0 aga
0§ 9 F W T TR AT =&
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namely in iptroducing the National
Language in the course of the pre-
scribed period given in the Constitution.

Tourists DELEGATION FROM U.S.

*1014. Shri Buchhikotaiah: Wili the
Minister of Transport be pleased to
state:

(a) whether any Study-and-Learn
Tourists Delegation from U.S. had ar-
rived at New Delhi in February. 1953;
and

(b) whether they arrived oa reguest
made by Indian Government?

The Parliamentary Secretary to the
Minister of Railways and Transport
{Shri Shahnawaz Khan): (a) and (b).
Yes, fourteen leading American Trav-
el Agents arrived in India on Febru-
ary 22nd on the invitation of the Gov-
ernment of India to make a fourteen
day study tour and see for themselves
the tourist facilities available in India.

Shri Buchhikotaiah: May I
what all places they visited?

Shri Shahnawaz Klan: They visited
Agra. Jaipur. Awurangabad. Ajanta.
Ellora, Bombay, Madras, Calcutta and
Darjeeling.

know

Shri B. S. Murihhy: My I know whe-
~ther they have left back any impres-
sions about India and the toured
places?

Shri Shahnawaz Khan: Before leav-
ing this country they issued a press
statement in which they made certain
suggestions, They suggested that cus-
toms and exchange control restrictions
should be relaxed, the number of forms
which were tg be filled by the incom-
ing tourists were to be simplified, hotel
accommodation was good in the places
where they went and that the bath
room facilities in hotels should be im-
proved.

Shri Buchhikotaiah: Is it a fact that
they were allowed to have indulgent
photography?

Shri Nanadas: May I know whether
Government has spent any money for
them and whether Government - has
provided any facilities for them, and
if so, what are those facilities and the
amount of money?

Shri Shahnawaz EKhan: The Govern-
wment has incurred a little over
Rs. B.000 as overall expenses over their
tour. They have spent that money here;
they have spent a lot more money from
their pockets.
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Shri Namdhari: Do Government ex-
pect any delegation front Russia for
bringing back Mr. Gopalan?

Mr. Depuly-Speaker: That does not
arise out of this question.

Shri V. P. Nayar: May I know what
were the special reasons. if any, for
which a team of tourists have been in-
vited from United States of America
alone?

Skri Shahnawaz Khan: There was no
special reason for bringing Americans
particularly. But. the Britisk Oyor-
seas Aviation Company offered to bring
a party of 14 American tourists. This
is nothing new in this country. .t is
the custom in other countries, Ameri-
ca, France, Belgium, etc, to take
tourist parties to other countries and
show them the beautiful things in
other countries.

VITHALWADI RAILWAY STATi0N

+1016. Shri Gidwani: Wil! the Minis-
ter of Railway$ be pleased to state:

(a) whether it is a fact that the dis-
placed persons staying in Ulhas Nagar
township (Bombay State) have made
representations to Government to pro-
vide facility for booking of "goods and
other tacilities at the Vithalwadi
station;

I -

(b) whether it is a fact that the
Chief Traffic Manager in his letter No.
Gw. 2561, dated the 21st December,
195, had replied to Shri Indur Jes-
wani to the effect thal Vithalwadi was
lnc‘liuded in the 1952-53 programme:
an

(c} why there has been delay in
carrying out these improvements and
when they will be carried aut?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Yes.

(b) Yes.

{c¢) There are two reasons for the
delay. Firstly, the consent of the Mili-
tary Department to the removal of
the Military Siding which is necessary
for carrying out the improvements, has
only now heen received. Secondly, an
alternative proposal hag been under
consideration for the provision of a
new station between Vithalwadi and
Ambernath which it is believed would
be convenient for a portion of the Re-
fugee Township. The financial impli-
cations of the alternative proposals are
under examination. If it is finally de-
cided to provide this new station then
the improvements at Vithalwadi will
require certain amendments.
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Shri Gidwani: Is it contemplated to
provide these two stations with book-
ing and other facilities?

Sari Shahnawaz Khan: As I said, the
whole matter is under consideration.

Shri Gidwani: Are Government
aware that the displaced persong are
being put to heavy expenses for want
of these facilities?

Shri Shahnawaz Ehan: Yes; Govern-
ment are aware of that. They are ex-
amining the proposals.

Sori Gidwani: Will the Government
see that the matter is expedited?

Shri Shahnawaz Khan: Yes,

CATTLE-CuM-DaAIRY FaARM AT KaRNAL

+1017. Shri Gidwani: Will the Minis-
ter of Food and Agriculture be.pleased
‘o state: .

(a) whether it is a fact that t}:le
Cattle-cum-Dairy Farm at Karnal is
running at loss since ils inception; and

(b} if so, why this state of affairs
cannot be improved?

The Minister of Agriculture (Dr. P,
S. Deshmukh): (a) Yes. But the exist-
ing facilities with regard tg irrigation
and development of the cultivable area
available at the Farm are not adequate
for producing its entire reguirements
of cattle-feed and fodder. This neces-
sitates purchase of large quantities of
cattle-feed and fodder from the open
market.

(b) Steps are being taken to increase
irrigation and cultivation facilities at
the Farm in order that it can produce
its own requirements of cattle-feed
and fodder and become seli-financing.

Shri Gidwani: When was this farm
started?

Dr. P. S. Deshmukh: I could not give
the date of starting.

Shri Gidwami: What has been the
total loss so far?

Dr. P. S, Deshmukh: I have got the
last year's figure. It was Rs. 1._'3_0.920' 1
may inform the House that this year’s
loss if any would not exceed about
Rs. 20,000.

Shri N. Sreekantan Nair: May I
know whether the loss is mainly due
to the low breed of the cattle there?

Dr. P, S, Deshmukh: No; on the
whole they are good cattle.
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Shri Gopala Rao: What is the pur-
pose of running this cattle-cum-dairy
farm? May I know whether that pur-
pose is served for the last so many
years?

Dr. P. S. Deshmukh: Yes; consider-
ably.

Shrimati Renu Chakravarity: What
is the reason for thig great discrepan-
cy? Last year it was Rs.1,70,000; this
year it is only 20,000. How is this loss
made up?

Dr. P. S. Deshmukh: Formerly, irri-
gation facilities were very limited.

Mr. Deputy-Speaker: There is too
much noise in the House. Order, order.
There is an hon. Member over there
showing his back to the Chair. That is
very wrong. I cannot allow this kind
of practice. If hon. Members want to
talk on the floor of the House other
than those who are called wupon to
speak. they will kindly go to the lobby
and speak. It is very disrespectful to
the Chair to show one's back to the
Chair and carry on conversation,

Dr. P. S. Deshmukh: The reason for
diminution of the loss is that we have
now secured larger irrigation facilities
with the result that we will be pro-
ducing a larger quantity of fodder for
our use and we will not have to go to
the open market to purchase fodder.

Shrimati Renu Chakravartty: The
capital expenditure on irrigation has
not been calculated, 1 presume.

Dr. P. S. Deshmukh: Usually we do
calculate depreciation.

Shri Nanadas: What is the total
amount spent so far on this scheme?

Mr, Depui.‘f—SDEaker: From
tion?

Shri Nanadas: Yes.

Mr. Deputy-Speaker: I do not think
the hon. Minister has got the figures.

Dr. Suresh Chandra: May I know
whether there is any proposal to run
this farm on a commercial basis?

Dr. P. 5. Deshmukh: No, Sir.

Shri T. N. Singh: Is it true that prior
to the inception of this farm, another
Government farm in C.P. wag closed
and it was thought that this would be
a better place and will run more eco-
nomically? What is the reason why
the anticipations have not been realis-
ed? .

incep-
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The Minister of Food and Agricul-
ture (Shri Kidwai): I hope the hon.
Member remembers that it was trans-
ferred from C.P. to this place only two
years ago. If we are reducing the loss
from 1,70,000 to 20,000, that should be
considered as a success.

LATE ARRIVAL OF PASSENGER TRAIN AT
GUNTAKAL

*1019. Shri Raghavachari: Will the
Minister of Railways be pleased to
state: ‘

(a) on how many occasions during
the period from 1st April. 1952 to 1st
March., 1953, the passenger train from
Bangalore to Guntakal has arrived
late at Guntakal;

(b) on how many occasions through
passenger bound for Madras eand
Bombay could not catch the Bombay
Mail leaving Guntakal at 18.18 hours
to Madras and the Madras Express
leaving Guntakal at 18.27 hours to
Bombay; and

(c) what steps Government propose
to take to remedy this?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shaknawaz Kham): (a) 261 oc-
casions.

(b) Bombay—Madras Mail 88 occa-
sions. Madras—Bombay Express 22
oecasions,

() The Southern Railway adminis-
tration has been asked to take all
possible steps to improve the punctu-
ality of its arrival at Guntakal.

Shri Raghavackari: The Fast Passen-
ger starts only from Bangalore. Why
should it not start half an hour earli-
er to avoid this late arrival?

Shri Shahnawaz Ehan: The train
starts from Mysore.

Shri Raghavachari: No; it starts only
from Bangalore,

An Hon, Member: Bangalore is in
Mysore.

Mr, Deputy-Speaker: That is a sug-
gestion.

Shiri Raghavachari: Will any arrange-
ment be made to give more time bet-
ween the arrival of this train and the
departure of the others at Guntakal?

The Deputy Minister of Railways
and Transport (Shri Alagesan): That
is being looked into.

Shri M. S. Gurupadaswamy: What
were the main reasons for these irregu-
lar timings? What are the suggestions
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made by this Ministr¥ to improve the
timings and punctuality of the Rail-
ways? . _

Shri Alagesan: The railway adminis-
tration is taking several steps. One of
them is to shift the water columns in
a few stations, which take time just
now. ' With other improvements jt will
be possible to get this train in time to
the station,

Shri Nanadas: May I know, Sir, whe-
ther this late running of trains is due
to the competition from the buses?

Shri Alagesan: No. Sir.

Shri B. S§. Murthy: May I know, Sir,
the maximum time taken for the arriv-
al when the train is late?

Shri Alagesan: For that 1 should
like to have notice.

Shri Raghavachari: Is any action
taken against the officials responsible
for this chronic late-running of trains?

Shri Alagesan: No particular official
ig responsible for this.

CeNTRAL JUTE COMMITTEE

+1020. Shri Rajagopala Rao: (a) Will
the Minister of Food amd Agriculture
be pleased to state whether the Central
Jute Committee is still functioning?

(b) If so. who are the representa-
tives of jute growers on the Commit-
tee?

(c) What is the representation given
on the Committee to the spokesmen
of jute growers in Madras State?

Thie Minister of Agriculture (Dr. P.
S. Deshmukh): (a) Yes. :

(b) The representatives of the Jute
Growers on the Committee are as
follows:

West Bengal ...3
Assam . 2
Bihar e &

(cy None at present. I have omitted
to read out the names.

Shri Rajagopala Rao: May I know
the names of the Chairman and Vice-
Chairman of the Committee? Who are
they?

Dr. P, S. Deshmukh: I have not got

the whole list here. I have got only the
growers' representatives.

Shri Rajagopala Rao: I want to know
the names of the Committee’s Chair-
man and Vice-Chairman.
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. Mr. Deputy-Speaker: The hon. Min-
ister has not got them. He hag got only
the names of the growers' represeata-
tives,

Shrimati Renu Chakravartty: What
is the total number, and what are the
inierests represented on thig Jute Com-
mittee?

Dr. P. 8. Deshmukh: The total number
is fairly large. I think there are about
27.members including the President. T
have got the President's mname here.
The Vice-President of the Indian Coun-
cil of Agricultural Research is the
President, and altogether, there are
27 members.

_ Mr, Deputy-Speaker: What are the
interests represented? That is the hon.
Member's question.

Dr. P..S. Deshmukh: I will read out.

Mr. Deputy-Speaker: Al] the 277 The
hon. Minister may lay it on the Table
of the House.

Dr. P. S. Deshmukh: That won't
satisfy the hon. Member.

Mr. Deputy-Speaker: Generally
broad outlines and the interests repre-
sented may be read out,

__Dr. P. S. Deshmukh: I will give it
Sir. That is exactly what 1 was giving.

There are four representatives of
the Govermment of India; then, repre-
sentatives of the Agricultural Depart-
ment of West Bengal, the Agricultur-
al Department of Bihar; the Co-opera-
tive movement in West Bengal is re-
presented; then members elected by
the Jute Mills’ Association—two; one
member elected by the Bengal Chamber
of Commerce; dne member elect-
ed by the Bengal National Chamber
of Commerce, two members by the
Indian Chamber of Commerce; one
representative of the shippiffg and
hale jute interest mominated by the
Calcutta Bale Jute Association; cne
representative of jute trade nominated
by the Government of Bihar; onec repre-
senitative of the Government of Assam;
three representatives of agricultural
interests of West Bengal nominated by
the Government of West Bengal;
two  jute growers nominated by
the Government of Assam; then, two
by Bihar and one by Orissa (the Direc-
tor of Agriculture); one member nomi-
nated by the Government of Uttar Pra-
desh to represent the interests in U.P.

Shri B, 8. Murtly: Is there no repre-
sentative from Madras?

Dr. P, S. Deshmukh: No,
Madras has yet to be an
jute growing area.

because
important
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Shri Sarangadhar Das: May I know.
Sir. why Orissa jute growers are not
represented on this Committee?

Dr. P. S. Deshmukh: This lack of re-
presentation for any State is kept in
view when the Government nominates
these representatives. and very often,
if a particular State is not represent-
ed, they are included in the nominated
members.

Shri Meghnad Saha: Is it not a fact
that this Committee is entirely domi-
nated by the manufacturers?

Dr. P. S. Deshmukh: No, Sir, but by
representatives from Government. ’

Mr. Deputy-Speaker: He has read it
out.

~Sari Raghavaiah: What are the func-
tions the Committee is expected to
discharge., and has it made any pré-
gress at all since its inception?

Mr. Deputy-Speaker: That does not
arise out of this guestion.

Dr. P. S. Deshmukh: I can read out
the object for which the Committee
was established—the whole lot of it.

Shri Raghavaiah: Instead of nomi-
nating by State Governments the re-
presentatives of jute growers, will the
Government consider ......

Mr. Depuly-Speaker: No good, That
is a suggestion for action. Under a
particular statute they are doing it.
Hereafter, the hon. Member may write
to the Minister.

Oral Answers

Shri B. S. Murtfay: May I know why
adeguate representation has not been
given to the jute growers?

Dr. P. 5, Deshmukh: It is quite ade-
quate.

Mr. Deputy-Speaker: The hon. Min-
ister thinks it is quite adequate. Tet
us not enter intg an argument.

Shri Amjad Ali: May I ask whether
the two representatives of jute grow-
ers from Assam are actual tillers of
the soil or politicians?

Dr. P. S. Deshmukh: I can give the
names of those who represent the
growers’ interests: Shri Aksho*(Kumar
Das, B. L., Barpata, District Kamiup:

the Director of Agriculture is the
second representative.
Shrimati Renu Chakravartty: Last

year, certain of those who are said to
be representatives of growers in Ben-
gal demanded a definite price for jutec
to be fixed. Was any definite decision
taken about this in' the Central Jute
Committee?
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Dr. P, S. Deshmukh: The hon. Mem-

ber must give notice of the question. -

Mr, Deputy-Speaker: This
only- tg the composition of the
mittee,

relates
Com-

TIMINGS, OF PASSENGER TRAINS RUNNING
WEEN RAJAHMUNDRY, VIJAYAWADA AND
GUDUR

*1021, Shri Nanadas; Wil the
l\gainister of Railways be pleased to
state:

(a) whether it is a fact that the
timings of the Passenger trains run-
ning between Rajahmundry, Vijaya-
wada. Gudur and Madras are not
convenient to the passengers travelling
during day time on court and other
business:

(b) whether it is a fact that the train
connections to branch lines at Vijaya-
wada, Gudur and Renigunta Stations
are such that passengers have to travel
by buses; and

(c) if so, whether Governmeat pro-
pose to revise the train timings for the
said stations so as to suit the conve-

nience of the passengers travelling
during day time?
The Deputy Minister of Railways

;?d Transport (Shrj Alagesan): (a)

(b) No, considering that the num-
ber of main line trains arriving at
Vijayawada, Gudur and Renigunta is
greater than that of the trains from
these stations on each of the branch
lines connected therewith and also
the requirements of the local traflle to
and from these stations to be catered
for in respect of the branch lines, the
connections provided are reasonable.
Information available does not show
that passengers travel by buses due to
the present conncctions at Vijayawada,
Gudur and Renigunta.

(c) The train timings at Rajahmun-
dry, Vijavawada and Gudur have been
arranged taking into consideration the
overall requirements to be met and
the availability of coaches and locomo-
tives, etc. The changes in train timings
that are proposed to be introduced
from 16th April 1953, will also go to
improve the position.

Shri Nanadas: May I know, Sir,
whether the Government are aware of
the fact thatthe parcel passenger run-
ning between Vishakhapatnam  and
®iadras is not cenvenient to the people
attending Courts, schools and colleges

it is running during nights and the
Janata Express......
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Mr. Deputy-Speaker: What is it—
an argument or a lecture? Only ques-
tions ought to be put here.

Shri Nanadas: Yes, 1 am only put-
ting a question.

Mr. Deputy-Speaker: Mr. Murthy.

Shri B. S. Murthy: Do Government
know that these trains are over-
crowded, and may I know what steps
are being taken to relieve the conges-
tion?

Shri Alagesan: There is very. much
less overcrowding in the trains now.

Shri Raghuramaiah: May I know
whether there is any train between
Vijayawada and Madras, apart frcm
the early morning train and* the Ex-
press on which long distance travel
alone is permitted, at a convenient
hour between 8 am. and 2 p.M.?

Shri Alagesan: I think. Sir, the hon.
Member knows it better ithan myself.

Mr, Deputy-Speaker; So far as these
things are concerned, time-tables are
published everywhere. Questions on
whatever is contained in these iime-
tables ought not tc be put here on the
floor of the House.

Shri Raghuramaiah: In view of the
fact that there is no convenient tramn
between 8 aM. and 2 pM.. will the
Government please consider having
such a train run on that line? -

Shri Alagesan: I am prepared to dis-
cuss the question with the Members
coming from that area.

Mr. Deputy-Speakery If hon. Mem-
bers want information about timings,
number of trains and so on, they can
find it in the time-table. If they want
to utilise this opportunity for making
suggestions, hon. Members can always
see the Minister or write to him, Next
question.

Shri Raghavaiah: I have got a sup-
plementary.

Mr. Deputy-Speaker: I know !he
hon. Member has Zot many zupbple-
mentaries. but unfortunately I canrnot

allow them. I have called the next
guestion.
Shri Raghavaiah: In view of the

fact that we all come from that area,
we should be zallowed to put one sup-
plementary and get his answer.

Mr. Deputy-Speaker: Not now. The
hon. Member can write and get the
information.

~
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CONSTRUCTION OF RAILWAY SIDING TO
REFINERIES '

*1005. Dr. Amin: (a) Will the Minis-
ter of Railways be pleased to state
whether Government propose to pro-
vide railway siding to the refineries to
be set up at Bombay, Madras and
Calcutta ports and if so, what will he
the length and cost of construction
of each siding?

(b) Is it a fact that the cost of con-
struction of the siding within the re-
finery premises will be borne by Guv-
ernment and if so, what are the rea-
sons therefor?

(c) Are other Indian industrial un-
dertakings given the same faeilities
and if not, why not?

The Deputy Minister of Railways
. and Transport (Shri Alagesan): (a)
Yes. The total length of the “Siding”
at Bombay will be approximately 6
miles and the cost of construction is
estimated at Rs. 77 lakhs. There are
no sidingg under consideraion at Mad-
ras or Calcutta.

(b) No.
(e) Does not arise.

Mr. Deputy-Speaker: The Question-
hour is over.

STATEMENT RE CORRECTION IN

ANSWER TO SUPPLEMENTARY TO

STARRED QUESTION NO. 357,
DATED 2-6-32

The Decputy Minister of Railways
and Transport (Shri Alagesan): Sir, I
beg io lay on the Table a copy of the
statement correcting the reply given
to supplementary to Starred Question
No. 357 asked on the 2nd June, 1952.

In the reply to Shri Nambiar's ques-

tion asked on 2-6-1952 as supplemen-
tary to the Starred Question No, 357
by Shri K. Subrahmanyam, Railways
mentioned by the Minister for Rail-
ways should be ‘Northern, MNorth-
Eastern and Eastern’ instead of ‘North
Western and North Eastern’.

WRITTEN ANSWERS TO QUESTIONS

IMPORT OF FERTILIZERS FROM U. S. A,

*1001, Shri N. P. Sinha: (a) wil
the Minister of Food and Agriculturs
be pleased to state whether the Gov-
ernment of India under the first ope-
rational Agreement of the Indo-U. S.
‘Technical Co-operation Scheme signed
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in New Delhi on the 1st WMay, 1952,
agreed to import about a lakh tons of
fertilisers including Sulphate of Am-
monia and other artificial fertilisers?

(b) If so. what are the terms and
conditions of this supply?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Yes. The agree-
ment originally provided for the im-
port of 88,000 tons of sulphate of am-
monia and 20,000 tons of other ferti-
lisers. As a result of subsequent review,
however, it ‘was decided to import
1.14.750 tons sulphate of ammonia and
13,750 tons of other fertilisers, within
the original dollar provision.

(b) The terms and conditions are
given in the Operational Agreement
No. 1. a copy of which is placed on
the Table of the House, [See Appendix
VI, annexure No. 61.]

TRADE IN COARSE GRAIN

*1003. Shri A. N. Vidyalankar: (a)
Will the Minister of Food and Agri-
culture be pleased to state whether
Government propose to appoint or
have appointed some special agency to
trade in coarse grains?

(b) What is to be the nature of such
an agency, and what would be the
conditions of its work?

(¢) What has necessitated the ap-
pointment of such an agency?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) to (c). Follow-
ing the decision to remove restrictions
on internal movement of coarse grains
within each State, it was decided that
purchase of such coarse grains trom
surplus States should be co-ordinated
by the Centre. In the beginning. the
Governments of surplus States pro-
mised to make suck procurement but,
cxcept in one State, no headway wazs
made. While, thus. little quartities
were secured by Governments, the
trade pointed out that Jarge stocks
were accumulating. In the case of
Madhya Bharat, a trade agency which
offered a rate of Rs. 10/- per maund
for Jowar for the export of 10,000 {ons,
was appointed to procure on hu.h_a.l[
of the Centre. Hardly any quanfities
had been procured by the Madhya
Bharat Government this year, ‘:md
their f.o.r. price of jowar was higher
than the rate settled with the tirade
agency. The Centre would accept any
other offers for export at this, or at a
lower price, The gquestion whether any
similar arrangement shoula be _mada
in any other areas ig under considera-
tion.
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SENIORITY OF RAILWAY EMPLOYEES

*1010. Shri_ Kelappan: (a) Will the
Minister of Railways be pleased to
state whether it is a fact that due to
the merger of several Railways in the
formation of the Western Railway,
employees of smaller units like the
Rajasthan and Saurashtra Railwsy
have lost their seniority of service?

(b) Is it not a fact that assurances
were given at the time of the mer-
ger that the seniority of no railway
employee would be allowed to suffer
by the merger?

The Deputy Minister of Railways
;Ind Transport (Shri Alagesan): (a)
o,

(b) The assurance given was that
every effort would be made to ensure
that the staff of the ex-States Rail-
ways do not suffer in any way and
that their existing and future position
in the new order of things wuvuld be
secure.

TOBACCO RE-DRYING MACHINE AT GUNTUR

*1012, Shri S, V. L, Narasimham:
(a) Will the Minister of Food and
Agriculture be pleased Lo state when,
at what cost and under what circum-
stances a tobacco re-drying machine
for installation at Guntur in Madras
State was purchased by the Central
Tobacco Marketing Committee?

_(b) When and at what cost was the
site acquired for installation?

(¢) Why the machine has not so far
been installed?

(d) Is it a fact that the Guntur To-
bacco Marketing Committee requested
that the machine may be given to
them for operating?

(e} How is the machine sought to
be disposed of?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) The Tobacco
Re-drying Plant was purchased by the
Indian Central Tobacco Committee,
Madras, in December, 1949, at a cost
of Rs. 2,82,000/-, It was purchased
because adequate re-drying facilities
were not available to t1he grower
exporters and small exporters at that
time and the charges levied by private
re-drying plant owners were considered
to be exorbitant.

(b) The site was acquired in May,
1952, at a cost of Rs. B2,472/-,

(¢) Firstly, the question of location
of the plant and secondly the acquisi-
tion of land for erecting the plant
took a considerable time, In the mean-
time the capacity for redrying tcbacco

14 PSD
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at the privately owned re-drying plants
in the area had increased and hecame
adequate for the available quar:tities
of tobacco to be redried. - Conse-
quently it was decided to dispuse of
the plant.

(d) Yes.

(e) The plant is proposed to be hand-
ed over to the Guntur Tobacco Market
Committee if suitable terms are o!Ter-
ed by them; failing which it will he
disposed of through the Directorate
General of Supplies and Disposals.

YIELD OF BSUGAR-CANE IN U.P.

*1015. Shri H. S. Prasad: Will the
Minister of Food and Agriculiare be
pleased to state: .

(a] whether the yield of sugar-cane
per acre has been decrzasing in Eas-
tern districts of U.P. for the last ten
years; and

(b) if the answer to part (a) above
be in the affirmative, what steps Gov-
ernment propose to take to increase
the yield of sugar-cane per acre?

The Minister of Food and Agrical-
ture (Shiri Kidwai): (a) No. The yields
have been varying from year tc year,
depending upon the amount and dis-
tribution of rainfall, and the extent
of infestation of the crop with pests
and disease, etc. During the past five
years for which separate data are
available for Eastern U.P, in the first
three years the average yield of sugar-
cane per acre rose from 281 maunds in
1947-48 to 312 maunds In 1949-59,
while during the next two years they
ranged between 259 and 265 maunds.

(b) A Five Year Sugarcane Develop-
ment Scheme has been in cperation
since 194849 in the importaut sugar
producing States.” This scheme pro-
vides for increased irrigation facilities,
supply of improved varieties of seed,
adequate supply of fertilisers, etc. Ap-
preciable increase in yields has been
achieved in the concentrated areas of
development, and it has been decided
to extend the scheme for another 3
years upto 1955-56. -

Foop ScarciTy 1N TINNEVELLY DISTRICT OF
MapDras

+1022. Shri A. V. Thomas: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government are aware
that distress and scarcity = conditions
exist in Tinnevelly District of the
Madras State;

(b) if so, what remedial measures
have been taken by Government:
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(c) whether it is a fact that there
are reports of migration of families
from Vypar, Puliankulam and other
villages from that District; and

(d) whether the attention of Gov-
ernment has been drawn to the state-
ment made by Sri Kamraj Nadar, M.P.
and President of Tamilnad Congress
Committee to the effect that unless re-
lief is given to these famine areas
quickly, disaster will result and many
will perish?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) to (d). The
information is being collected and
will be laid on the Table of the House.

KADUR-CHIEMAGALUR RarLway LiNe

726. Shri N. Rachiah: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that various
representations have been made to
the Government of [India emphasis-
ing the necessity of constructing a
new railway- line between Kadur and
Chikmagalur in Mysore State; and

(b) if so, what steps Government
propose to take in the matter?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)

Yes.

(b) In view of the limited furds and
resources available for meeting the
transport requirements of the country
taking intp account the developments
proposed in the 5-year plan, it is not
possible to consider at present the pro-
vision of a new line from Kadur to
Chikmagalur, The rail connection bet-
ween a Port on the West Coast and
Hassan is a more urgent need and the

" survey of the Mangalore-Hassan line is
being undertaken in the first instance.

QuUININE

727. Dr. Amin: Will the Minister of
Health be pleased to state:

(a) the total quantity of quinine
manufactured at each of the Govern-
ment factories at Madras and West
Bengal during the years 1948 to 1852;

(b) the cost of production per pound
at each of these factories during the
above period;

(c) the total quantity of quinine im-

ported and from which countries it
was imported during each of the above

years;
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(d) what is the import price of
quinine per pound; and

(e) the total requirements of quin-
ine in India during each of the above
years?

The Minister of Health (Rajkumari
Amrit Kaur): (a) and (b). The infor-
mation required in respect ot ths Sta‘e
Government factory in West Bengal
is given below:

Total quantity of  Cost of
Year quinine manu- production
factured per Ib.
(1bs.) (R8.)
1949 85,800 25
1950 52,5676 28
1951 57,421 43
1952 51,191 43

The information in respect of the
Government factory in DMadras is
awaited from the Government of Mad-
ras and will be laid on the Table of
the House in due course.

(c) to (e). The required informa-
tion is given below:—

Total quantity Price of Annual
of quinine im- imported require-

ported (lbs.) quinine monts
sulphate of quini-
per lb. ne (as
(Rs.) estimated
Average from sales
Year estimate by the
Mudras
and West
Bengal and
imports)
1949 1,45,913 38-4 2,91,600
1950 1,238 32-9 1,24,200
1951 25,689 62-1 42,600
1852 62,241 386 76,800

The quinine was imported 1nainly
from the United Kingdom, the Nether-
lands and Ipdonesia.

CATERING ARRAMGEMENT IN GRAND TRUNK
ExPRESS

729, Shri Achutham: (a) Will the
Minister of Railways be pleased to
state the terms and conditions for
catering in the dining van attached to
the Grand Trunk Express?

(b) Is it given on contractual basis?.

(c) If so, were tenders invited for,
and what are the terms of the accepted
tender in 1952-53? .
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{d) Who is the contractor for the
year 1952-53 and who will be the con-
tractor for the year 1953-54 if the pre-
vious contract is over?

(e) Have any arrangements been
made to serve South Indian meals in
the train from this Dining Van?

(f) 1 so, what are the rates and
conditions?

(g) If not, what are the reasons
tha_refor?

The Deputy Minister of Railways
and Transport (Shri Alagesam): (a)
The caterers are required to gell arti-
cles of good quality at prices fixed by
the Administration and 2re furbidden
to assign, mortgage or sublzt the whole
or any part of the contract. The Ad-
ministration provide the cortractors
with the refreshment cars free of rent
and also cooking utensils, pots, vessels.
gas or electrical energy as necessary
for preparing meals etc. in these cars
The contract is liable to be terminated
by either party on giving in writting
‘three months” notice.

(b) and (c). All catering contracts
on Railways are awarded on tie liren-
sing system as opposed to the tender
system and the same pracedure was
followed in thig case.

(d) The catering firm of Messrs.
Ballabhadas Eshwardas were the con-
tractors for 1952-53 and they = will
continue in 1953-54 as well, provided
they continue to render satisfactory
service.

(e) Yes.

(f) The following are the rates
charged for the wvarious South Indian
dishes: ]

Rate

Dishes Quantity
R, 4" p.
Dosa with Masala Each 0 5 0
Dosa Plain " 0 3 6
Iddli " 01 6
Uppuma Perplate 0 4 0
Masala Vadai Each o 1 6
Medhu Vadai " 0 I 8
Bonda " o 2 0
Sambhar Bhat(Rice) Per packet 0 & O
! C!rd Bhat (Rice) . w 0 68 0
Jangree Each 0 3 0
4 0

Coffee (Filter made) Per cup 0
of 7 oz.

—
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Note.~It is presumed that, by the
expression ‘Conditions’, the hon. Meme
ber has in mind the quantity of esach
dish at the prescribed rate, and this
has been indicated above.

(g) Does not arise in view of the
reply to (e) above.

GRAND TRUNK ExPREss

730. Shri Achuthan: (a) Will the
Minister of Railways be pleased to
state the average number of seats
available to passengers in the Grand
Trunk Express to and fro, in the Third
and Inter Class compariments in the
year 1952-537

(b) Are Government aware or has
any representation been received from
the passengers about the inadequacy
of seats in the Inter Class compart-
ments?

(c¢) Do the locomotives draw to the
maximum capacity?

The Deputy Minister of Railways and
Transport (Shri Alagesam): (a) Infer
Class 176 to 187 seats.

Third Class 720 to T44 seats.

(b) Yes, a representation has been
received.

(c) Yes, subject to operational limita-
tions, such as the necessity of using a
particular type of locomotive on certain
g>ctions, length of existing platforms at
some stations ete.

Post OFFIcES IN TRAVANCORE-COCHIN

731, Shri Achuthan: (a)
Minister of Communications be pleas-
ed to state the number of Sub and
Branch Post Offices opened in Travan-
core-Cochin in the years 1951-52 and

1952-537

by In how many Post offices
Saving Bank facilities are available in
Travancore-Cochin at present?

(¢) Has the phonogram Service pre-
valent in erstwhile Travancore area
been extended to erstwhile Cochin
area and if not, the reasons therefor?

The Depuiy Minister of Communi-
calions (Shri Raj Bahadur): (a) and
(b). A statement giving the required
information is placed on the Table of
the House. [See Appendix VI, anne-
xure No. 62.]

(c) No, Owing to certain teehnical
and administrative difficulties it has
not been possible to extend the phono-
com service to Cochin.
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RaiLwAay TiIcRETS (CLERKAGE CHARGE)

732. Shri Nambiar: (a) Will the
Minister of Bailways be pleased to
state whether it is a fact that the Divi-
sional Superintendent, Moradabad
Division. Northern Railway has iszued
a Circular on 30th December, 1952,
directing that a clerkage charge of
annas two per ticket should be made
as from 1st January, 1953, for—

(i) changing to a higher or lower
class than the one purchased,

(ii) changing the ticket to a
different destination;

(iii) returning tickets when the
train runs late:

(iv). exchanging a single ticket
for a- return ticket or vice
versa; and

(v) for tickets wrongly issued by
the booking clerks?

(b) If the answer to part (a) above
be in the affirmative, wunder what
authority had this particular officer is-
sued such a circular?

(c) Do Government propose to order
the cancellation of this circular?

The Deputy Minister of Railways
1a{and Tramsport (Shri Alageson): (a)
es

(b) On the authority of instructions
issued by the Northern Railway Admi-
nistration in accordance with Rule 60
of the Indian Railway Conference
Association Coaching Tariff (No., 16).

(c) The matter wag further consider-
ed and it has since been decided not
t.g levy the clerkage charge in the case
of:

(i) tickets wrongly issued;

(ii) tickets purchased but subse-
guently returned:

(1) for change to a higher class,

(2) for change to another destina-
tion beyond the original station.

RAILWAY RUNNING STAFF

733. Shri M. L. Dwivedi: (a) Wil
the Minister of Railways be pleased to
state the categories of Railway em-
ployees who are entrusted with run-
ning duties on trains, but are not al-
lowed running allowances as compared
to some other categories of employees?

(b)Y What are the reasons for the
discrimination?

The Deputy Minister of Railways and

Transport (Shri Alagesam): (a) and
(b). Staff whp are on duty on running
traing are of two types:

26 MARCH 1953

Written Answers 1440

(i) those whp are connected with the
actual running of the trains viz. drivers.
firemen, guards and brakemen,

(2) those who are not connected
with the actual running of trains but
perform other duties wviz, travelling
ticket examiners, travelling van clerks,
conductors etc,

Running al.lo ances are given only to
category (i) above for the obvious
reason that they alone have duties in.
;:or{nection with the running of the
rain,

EMPLOYMENT EXCHANGES

734. Shri 8. C. Singhal: (a) Will the
Minister of Labour be pleased to state
the number of Employment Exchange
?ﬁzlqei which have been started in
ndiar

(b) What is the annual expense on
them?

(c) Do the Employment Exchanges
take some steps to equalise the
demand and supply of employment?

(d) What usually is the cost per
head Government have to spend in
segking the employment for a man?

The Minister of Labour (Shri V. V.
Gir): (a) Their number at the end of
January 1953, was 131.

(b) The estimated expenditure on
Employment Exchanges during 1952-53,
is Rs, 35.33 lakhs,

(c) Yes: The Employment Exchanges
make efforts to balance supply and
demand for manpower in the wvari-
ous parts of the country. Vacan-
cies for which suitable applicants
are not locally available are filled by
applicants from other Exchange areas.
Similarly particulars of qualified per-
sons for whom employment is not locally
available are circulated to other Ex-
changes. There is constant flow of in-
formation regarding shortages and sur-
plus of varions categories of personnel
within eack region and between
regions.

(d). Rs, 11.6 in 1952-53.
SuGAR-CANE WASTE

735. Shri M. R. Erishna: (a) Will
the Minister of Food and
be pleased to state what is the total
quantity ot sugar cane waste in India
every year?

(b) What percentage of 'thls waste
is being used in the production of dif-
ferent materials?



’

I 441 Written Answers

The Minister of Food and Agricul-
ture (Shri Kidwal): (a) and (b).
The total quantity of. sugarcane waste
in India varies widely depending upon
iotal area under cane, cane varieties,
condition of crop, ete. In a mnormal
year the production may be 22 million
tons. Oply a very small percentage
of this waste is used for the manufac-
ture of straw boards and compost and
as fodder. Reliable statistics about
quantities used for wvarious purposes
are not available. -

ZoNAL SYSTEM OF CONTRACTS

736. Shri Nambiar: Will the Minister
of Railways be pleased to state:

(a) whether on the ex-S.I.LRly. Sys-
tem, there was the system of District
Schedule of Rates for all Engineering
Works and that the contractors agree-
ments were entered into on that basis;

(b) if so, whether there is any
change in the above suggestions since
the merger with ex-M. and S. M. Rasil-
way,; .

(c) whether it is a fact that the
Zonal System of contract had been
adopnted on the ex-S.LRly. System in-
viting quotations from Contractors and
the District Schedule of Rates is
abolished:

(d) if so, why and with what com-
parative advantage to the administra-
tion;

(e) whether it is a fact that in one
Engineering District on the ex-S.LRly.
before the adoption of the Zonal Sys-
tem, the rate for earthwork by Bal-
last Train was Rs. 45 for 1000 cft.
and now at the rate as per Zonal
System of contract, the same work
costs Rs. 150; and

(f) if so, why such enormous in-
crease in cost is being allowed?

The Deputy Minister of Rallways and
Transpert (Shri Alagesan): (a) On the
ex-S. I. Railway a schedule of rates was
maintained on each District but this
did not form the basis of contracts
awearded after inviting tenders. Con-
tracts were allotted to petty contrac-
tors without calling for tenders at
these rates for petty works costing
below Rs 2,000 For works costing
over Rs. 2,000. separate tenders were
being called for each, and the rates
quoted or accepted were not governed
by the district schedules.

®* (b) and (c). Yes. Zonal contracts
are entered intp as per para. 1108 of
the Indian Government Railway's
Code for the Engineering Depar

after calling for open tenders as was
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in vogue on the ex-M&SM Railway.
The bulk of the works on the Districts
are those costing vver Rs, 5000 and for
these it is obligatory to call for temders
as per para 1111E and the district
schedule of rates on the ex-S. L
Railway would not apply.

(d) The advantage of this system is
that works can be entrusted to the
Zonal contractors as soon as sanction
is accorded by the competent autho-
rity without having to call for tenders
in each case. There is, thereby, a
saving of 3 to 6 months, in commence-
ment of the works. .

(e) and (f). It is correct that the
rates for earthwork by ballast frain
on the zonal tender are higher than
Cannanore District’s old schedule of
rates, which was revised in 194%. The
existing contracts are under termina-
tion and fresh tenders are being in-
vited based on a basic schedule of rates
prepared recently by the Railway
Administration.

The rates on the zonal tender on
Cannanore district for earthwork by
ballast train includes collection and
stacking of earth including lead up to
line, loading and unloading earth, etc.

SHELCRETING WORR OF ROAD AT ERNAKULAM
SoutH

737. Shri Nambiar: Will the Minis-
ter of Railways be pleased to state:

(a) whether the Shelereting Work
of the approach road at Ernakulam
South on the Southern Railway was
estimated at Rs. 10,000 but the
actual amount spent is about
Rs. 30,000; and

(b) if so, the reasons for this in-
crease?

The Deputy Minister of Raillways and
Transport (Shri Alagesan): (a)° No.
It was estimated at Rs. 14475, but
actually an expenditure of Rs. 14,846
was incurred on the work.

(b) It will be seen that there Is no
appreciable increase over the sanc-
tioned estimate.

LIVESTOCK

738. Shri L. J. Singh: Will the Minis-

ter of Food and Agriculture be pleased
to state:

(a) the names of the various dis-
eases that claim a very high mortality
every year among cattle and other
livestock in Indis; and

(b) the programme, if any, to -
bat those diseases in Inclia:.‘;l com
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The Minister of Food and Agricul
ture (Shri Kidwai) (a) The following
diseases of cattle and other live-
stock claim a very high mortality every
year:—

Cattle:—
1. Rinderpest.
2. Haemorrhagic Septicaemia.
3. Black gquarter.
Horses:—
1. Surra.
Poultry:—
1.Ranikhet.
Sheep and Goats:—

1. Parasitic diseases.
2. Rinderpest,
3. Contagious pleuro-pneumonia.

(b) The State Vetermary Depart-
ments are primarily responsible for
combating these diseases in India.
These ‘departments through their stafl
carry out extensive prophylactic wac-
cinations against the epidemics which
are known to exist in their areas. In
the event of an outbreak protection is
similarly afforded by moculation of
animals in the affected areas,

In order to eradicate rinderpest the
Government of India have formulated
a rinderpest eradication programme. As
a precursor to this, the I.C A.R. have
sanctioned a pilot scheme for the vac-
cination of cattle, buffalo, sheep and
goats under field conaitions with lapi-
nised vaccine and to test the nature

~and duration of immunity produced by
it under a variety of conditions met in

the country.

ANTI-DIPHTHERIA DRUG

739. Sardar A. S. Saigal: (a) Will
the Minister of Health be pleased to
state whether Government are aware
that a New Drug to fight Diphtheria
has been found at the Haffkine Insti-

tute, Bombay?

(b) Has the drug proved effective
in trials carried out on children and
if so, on how many children it has
proved to be effective?

(c) Do Government propose to popu-
larise the Drug?

(d) What is the percentage of Child-
ren suffering from this disease and
what is the percentage of children who
die from this disease?

(e) Was any discovery made as to
the cause of this disease while doctors
tested it, and since how long is this
medicine being used?
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The Minister of Heaith (Rajkumari
Amrit Kaur): (a) The. preparation
evolved at the Hafkine Instiiute,
Bombay is a modified form of diph-
theria Prophylactics which have been
in use in Europe and America since
about 1923,

(b) Yes, it has proved effective in
254 out of 266 cases.

(c) Experiments are still being carri-
ed out and there is therefore no pro-
5?_531 at the moment to popularise the

ug.

(d) The information is not available
for the country as a whole. The per-
centage of childrer who suffered and
died from this disease in Greater
Bombay in 1952 is 0.08 ard 001 res-
pectively.

(e) The cause of the disease—-the
diphtheria bacilus—was discovered in
the late 19th century, Diphtheria pro-
phylactics have been 1n use since
about 1923.

CONTRIBUTIONS BY BRITISH SHIPPING CoM-
PANIES

740. Shri H. N. Mukerjee: Will the
hfaii:eister of Transport be pleased to
5 H

(a) whether the attention of Gov-
ernment has been drawn to the fact
that a sum of Rs. 14,00,000 origi-
nally contributed by British Shipping
Companies in respect of the war time
services of Indian seamen has been
turned over to welfare organisations
in the United Kingdom and India has
received no share of it;-

(b) whether Government are aware
that the said sum was earned by
Indian seamen under the terms of the
British National Health Insurance Act;
and

(c) whether any steps are being
taken to secure the said amount for
its utilisation in the interests of
Indian seamen?

The Deputy Minister of Railways
and Transport (Shri Alagesam): (a)
Yes.

(b) and (e). The amount cannot be
said to have been earned by Indian
seaman. It represents collections levied
by the UK. Government under their
National Health Insurance Act, 1946
from British shipowners in respect of
non-British seamen employed on their®
ships. The contributions are required
by statute tp be applied by that Gov-
ernment for the formation of a reserve
for meeting any liabilities which may
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arise by virtue of any reciprocal agree-
ments with other Governments and
for the payment tp their Merchant
Navy Welfare Board and their Sea-
men's Special Fund. There is thus little

possibility of the UK. Government.

agreeing to make over to the Govern-
ment_of India any proportion of these
collections. Nevertheless the matter
was taken up with the UK. Govern-
ment some time ago and it transpired
that if and when a scheme of social
- insurance, for Indian seamen wag in-
troduced, that Government would be
prepared to consider the transfer-
ence of part of the funds to India.
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The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Yes Sir.

(b) In May, 1952, the Government of
India sanctioned a pilot rroject for
the development of 1,000 acres of
fallow land in the Maikala Plateau of
Vindhya Pradesh. The work was so far
being concentrated in Pondi Village, 15
miles from Amarkantak.

-

(c) Seven crawler tractors and one
wheeled-tractor with ancillary equip-
ment have been sent for this work.
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(d) The average monthly expendi-
ture, including salary, allowances,
P.OL., daily wages, etc., has been of
the order of Rs. 82,000 per month.

(e) The scheme was sanctioned in
the first instance up to the 2l1st of
March 1853. It has now been agreed
that with effect from that date the
scheme with all the equipment on
site will be handed over to the Via-
dhya Pradesh Government as a going
concern.

(f) The work is now being carried
on under the supervision of the Centr-
al Tractor Organisation. From 1st of
April the work will be carried on by
the Vindhya Pradesh Government
under their own supervision.

B. C. G. VACCINATION IN MANIPUR AND
‘TRIPURA AREA

742. Shri Rishang Keishing: Will the
Minister of Health be pleased to state:

(a) whether Government have
started any centres for B.C.G. vacci-
nation in the hilly areas of Manipur
and Tripura; and

(b) if so, how many were given
B.C.G. vaccination in the year 19527

The Minisier of Health (Rajkumari
Amrit Kaur): (a) At present there is
one centre each in Imphal and Agartala
for B. C. G. vaccination. No centres
kave yet been opened in the hilly areas
of Manipur and Tripura,

(b) The number of persons B. C. G.
vaceinated in Mardlpur and Tripura
during 1952 is about 14,200 and 1,700
respectively. N
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The Deputy Minister of Commauni-
cations (Shri Raj Bahadar)T (a) to
(c). At present of the eignt districts
of Vindhya Pradesh, four namely,
Tikamgarh, Datia, Panna and Chhatar-
pur are ip the Uttar Pradesh Circle,
the remaining four, namely, Satna,
Shahdol, Rewa and Sidhi, being in the
Central Circle. Maihar and Nagod are
Tehsils of the Satna District.

For postsl purposes, the four dis-
tricts in_Uttar Pradesh afe included
in the Bundhelkhand Division with
headquarters at Jhansi. It has been
decided to transfer them tg the newly
constituted Rewa  Division, The
result of this transfer will be that the
Post Offices in all the eight districts of
Vindhya Pradesh will be under the con-
trol of one Postal Superintendent.

So far as the Telegraph and
Telephone systems are concerned, the
four districts now under Uttar Pradesh
Circle are included in the Kanpur
Engineering  Division with head-
quarters at Kanpur, while the remain-
ing four districts in the Central Circle
are included in the Indore Engineering
Division with headquarters at Indore.
The possibility of effecting rearrange-
ment with a view to placing all the
eight districts in one engineering dlvi-
sion will be examined.

The staff will be given the option
of remaining in their present divisions,
so far as possible.

POST OFFICES IN MYSORE

744, Shri Madiah Gowda: Will the
Minister of Communications be pleas-
ed to state:

(a) the number of post offices of
different nomenclature in the State of
Mysore;

(b) the amount of rent paid for use
ofdprivate buildings as post offices;
an

{c) the amount allotted for the cur
rent year for the construction of pest
offices in Mysore State? d
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The Deputy Minister of Communi-
cations (Shri Raj Bahmdur): (a) A
statement giving the required informa-
tion is placed on the Table of the
;Iiou%eé] [See Appendix VI, annexure

o

(b) Rs. 76,722-12-0 per annum.
(c) Nil

PrODUCTION OF RICE IN MANIPUR

745, Shri L. J. Singh: Will the
Minister of Food amd Agricultere be
pleased to state:

(a) the total estimated tonnage of
the produce of rice after the full har-
vest of November-December of 1952 in
Manipur;

(b) whether the oquantity of rice
produced is sufficient for Manipur for
the year 1953-54;

. (c) whether there is any
rice for the year 1953-54;

(d) if the answer to part (c) above
be in the affirmative, the amount of
surplus;

(e) whether procurement of rice is-
being done by Government and if so,
to what exfent and at what rate {

(f) whether price of rice shows a
steady downward trend there; and

(g) what steps Government have
taken to prevent recurrence of searci-
ty conditions?

The Minister of Food and Asricul-
ture (Shri Kidwai): (a) 83,000 tons.

(b) to (d). It is premature to
forecast the situation in 1953-54.

surplus

(e) Yes. They expect to procure
1836 tons (50,000 maunds) of rice at
the approved rate of Rs. 12 per
maund for rice and Rs, 7/8/- for paddy.

(f) Since the commencement of the
harvest in Decgember last, the price
of rice has been steady at Rs. 9 to
Rg, 9/8/- per md

(g) The export of rice and paddy
from Manipur has heep stopped for
the time being and whatever rice is
procured is kept in reserve to safe-
guard against scarcity.

NATIONAL HIGHWAYS TN TRAVANCORE-COCHIN

748. Shri Achuthan: Will the Minis-
ter of Transport be pleased to state:

(a) the total mileage of roads tha
will come under National Highways in

" Travancore-Cochin at the end of the

Five Year Plan:
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(b) the mileage of roads to be com-
plated at the end of 1952-53 and to
be constructed in 1953-54; and

(c) when the construction of the
bridges at Alwaye and at Edacochin
(Aroor) will be completed?

The Deputy Minister of Railways and
Transport (Shri Alagesan): (a) About
244 miles of existing roads in Travan-
core-Cochin come under the present
provisional National Highway system.
There will be no change in this
mileage at the end of fhe Plan period.

(b) About 10 miles are expected to
be improved by fhe end of 1952-53 and
about 40 miles in 1953-54.

(¢) By ahbout 1955-56.
ProbucTioN CosT OF WHEAT AND RICE

749. Shri Achuthan: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) the average cost of production
per measure or weight of wheat as
well as paddy during the last five
vears in the States of Uttar Pradesh,
Bihar, Orissa, Madhya Bharat and

- Pradesh:

(bsgithe average cost of production
per welght or measure. of cotton as
well as sugar-cane during the last five
years in the States mentioned above;
and

(¢) the reasons for the variations,
if any?

The Minister of Food and Agricul-
{ure (Shri Kidwai): (a) and (b). The
required data are not available

(e) Does not arise.
Rice SuppLiED To TRAVANCORE-COCHIN

750, Shri Achuthan: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) the procurement price of paddy
in all the States in India (State-wise)
in the years 1951-52 and 1952-53 and
the guantity procured from each State
(measure to be uniform in all States)
during those years;

(b) what quantity was supplied to
Travancore-Cochin State during those
years out of this inland purchase; and

(c) the pool price of imported rice
dlone during those years and what
quantity, out of this imported rice was
supplied to Travancore-Cochin during
the said years?

The Minister of Food and Agricul-
{ure (Shri Kidwal): (a) A statement
vhowing procurement prices 1g vlazed

14 PSD
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on the Table of the Houes. [See Ap-
pendix VI, annexure No. 54.

The procurement figures are collect-
ed on the basis of the calendar year and
a statement showing rice procurement
in various States during 1951, 1952 and
1953 (up-to-date) is also placed on the
Table of the House.

(») Indigenous rice supplies to
Travancore-Cochin are as under.-—

('0n0 tons)
1951 Nil
1952 3

1953 (upto 15-3-53) 16-6

(c) A statement showing the pou.
prices of imported rice during the
period is placed on the Table of the
House. [See Appendix VI, annexure
No. 64.]

The following guantities of im-
ported rice were supplied to Travan-
core-Cochini—

("000 tens)

1951 270
1952 250
1953 (upto 15/3). 238

CeENTRAL TrRACTOR ORGANIZATION

751. Shri K. P. Sinha: Will the Minis-
ter of Food and Agriculture be pleased
to state:

{a) the total unculturable zrea re-
claimed by the Central Tractor
ganisation in the year 1952-53;

(b) if so. where; and

(c) the total expenses incurred by
Government in reclamation?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) and (b). The
Central Tractor Organisation does not
undertake reclamation of unculturable
land. It has carried out reclamation
operation in the ‘Kans’ infested areas
both fallow and cropped, in Uttar Pra-
desh, Madhya Pradesh, Madhya Bhzrat
and Bhopal. The area of =uch Kans-
infested land reclaimed by the Organi-
sation during the season 1952-53, up to
the end of February, 1953, is about
51,000 acres. In addition, 11.200 acres
of jungie land in the Nainital Tarai of
U.P. have been cleared and made reardv
for ploughing during this period. Out
of thig area of 11,200 acres. 3.900
acres have also been ploughed. The
entire area can. broadly speaxing, be
eonsiderad ag ‘uncultivated’ bt ‘cut-
*urahble’ land.
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(¢) The total expenditure incurred
«n reclamation operations ny the Cen-
tral Tractor Organisation from its in-
ception in 1946 up to 31-3-1952 is Rs.
4,12,63,045.

INDUSTRIAL ACCIDENTS

752, Shri K. P, Binha: Will the Minis-
ter of Labour be pleased to state:

(a) the total number of casualties
(injured or dead) in industrial acci-
dents during the last two years (year-
wise) in India; and

(b) the number of workers remain-
ing absent from their duties due to
such accidents on an average per day
and the loss in production annually?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Information avail-
able in respect of accidents in factories
during 1950 and 1951 in Part A States
and the States of Ajmer, Coorg, Delhi
and Andaman and Nicobar Islands is
as follows:

Number of ascidents in factories

Fatal Non-fatal

1950 498
1951 360

1,44,336
1,090,074

The figures for 1951 do mnot include
those for West Bengal as they are not
yet available.

(b) In the case of non-fatal acci-
dents in which the injured workers
returned to work later, the average
number of persons absent from duty
pg day in 1950 was 2,525 in the Part
A States (except Bihar and Orissa) and
the States of Ajmer, Coorg, Delhi and
Andaman and Nicobar Islands. The
corresponding figure for 1851 was
2298 in the Part A States (except
West Bengal) and the States of Ajmer,
Coorg, Delhi and Andaman and Nico-
bar Islands.

No information is available regard-
ing loss in production. The time-loss
on account of accidents, however,
~omes to 0.11 per cent in 1950 and 0.13
per cent in 1951.
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GUINEA WORM

753, Shri Bheekha Bhai: (a) Wil
the Minister of Health be pleased to
state whether Government are aware
of the disease named '‘Guinea Worm'?

(b) In what parts of the
has this disease spread?

(c) What are the causes of this
disease?

(d) Has any research been made to
investigate into the causes of this
disease?

(e) Have any doctors specialised in
this disease?

The Minister of Health (Rajkumari
Amrit Eaur): (a) Yes.

(b) The disease is prevalent in the
States of Bombay, Madras, Rajasthan,
Madhya Bharat, Madhya Pradesh.
Assam, Bihar, Orissa, Punjab, Uttar
Pradesh, West Bengal, Hyderabad and
Coorg.

country

{c) The disease is caused by a worm
which is long, thin and of milky white
colour. It lives peneath the skin any-
where in the body but commonly on
the leg of the patient. A blister deve-
lops on the leg or foot where the
worm is lodged and when it bursts, a
red ulcer is formed through which the
worm can be seen. When the affected
part comes in contact with water, th>
worm, which is packed with embryos,
passes the embryos into water, Thes
embryos are subsequently taken up
by small insects known as cyclops when
they are present in water., Man is in-
tected by drinking the water contain-
ing such infected cyclops.

(d) Yes. Many researches have been
made on several aspects of this dis-
ease in many parts of the world and
in India. Recently in Rajasthan, re-
searches were undertaken under a
grant from the Indian Council of
Medical Research on the evaluation of
new remedies in the treatment of “this
disease.

(e) Qualified doctors are familiar
with the principles of prevention and
treatment required for thiz disease.
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2907
HOQUSE OF THE PEOPLE
Thursday, 26th March, 1953

The House met at Two of the Clock
[Mr. DEPUTY-SPEAKER tn the Chair)
QUESTIONS AND ANSWERS
(See Part 1)

3 P.M.
COIR INDUSTRY BILL

The Minister of Commerce and
Industry (Shrl T. T. Krishnamachari):
I beg to move for leave to introduce a
.Bill* to provide for the control by the
'Union of the Coir Industry and for
that purpose to establish a Coir Board
and levy a customs duty on coir flbre,
coir yarn and coir products exported
from India.

Mr. Deputy-Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the con-
trol by the Union of the Coir In-
dustry and for that purpose to
establish a Coir Board and levy a
customs duty on coir fibre, colr
yarn and coir products exported
from India."

The motion was adopted.

Shri T. T. Krishnamachari: I intro-
duce the Bill.

DEMANDS FOR GRANTS—contd.

The Prime Minister, Minister of
External Affairs and Defence (S8hri
Jawaharlal Nebru): Some little time
ago, this House discussed the estimates
in regard to the External Affairs Minis-
try. In discussing foreign policy. it
was often stated that foreign policy

2908

was essentially a national policy of a
country. Emphasis may vary and
conditions sometimes may introduce
some refinement here and there, but
essentially it was a national policy.
Now, if that applied to foreign policy.
much more of that argument applies
to defence policy. A defence policy
should essentially be a national policy,
though, undoubtedly, opinions may
differ as to whether emphasis should
be made on one aspect of it at one rime
or another aspect, Also. essentially a
defence policy has to keep wide awake.
It depends on so many factors

If I may give some kind of a rough
and ready equation about defence, I
would say that defence consists of
armed forces, plus their equipment
etc., plus the industrial production »f
the country, plus the economy of the
country, plus the morale of the people,
plus the international relations or inter-
national position. All these are im-
portant, every one of (hem affecting
each other. And the first thing to
realise is that defence does not consist
merely of the armed forces. Essen-
tially, and more and more, it consists
of the strength behind those sarmed
forces, the strength of the nation’s
economy, the industrial capacity of that
nation to produce goods required for
defence etc.,, and other things that T
have mentioned.

Now, I have followed personally to
some extent, and from reports, the
speeches that have been delivered, and
we have tried to profit by them. Some
of my colleagues in the Defence Minis-
try have already answered some of the
arguments. We shall naturally profit
by any criticisms that appear to us to
be worthwhile or legitimate. Most of
those criticisms, however, either deal
with what I might call secondary
as?ects of our defence, or with such
things as pay and allowgnces and con-
ditions of service. Now, these are im-
portant of course. But if the Hruse
will permit me, I would rather deal

*Introduced with the recommendation of the President.

27 PS.D.
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with certain basic things. But I w~uld
say this in regard to those criticisms,
that some of them astonished me very

greatly.

The hén. Member Mr. Nambiar refcr-
red to the awful conditions of service,
the pays and salaries, of children in
chains in hospitals, and generally o
the fact that our people in the armed

‘forces are treated badly in regard to
food, accommodation ete. Now, if
there is one thing that is gquite clear
and dead certain, it is this: that the
men in our services are treated well.
In regard to food, it is very good tood
indecd because I have taken it very
often, first class food, and if I may
suggest it to Mr. Nambiar if he could
go and take that food, his health will
improve. In regard to medical facili-
ties, they are excellent—the medical
facilities that we give to the-people of
our armed forces—and in fact the test
of all this is the fine young men that
you see, fine, strong, hefty, capable ol
hard work and endurance, far beyond,
I regret to say. than any Member of
Parliament, and certainly beyond my-
self. They are good people physicully,
beecause they get good food, relatively
gond accommodation, they are weil
looked after, medically, and the rest.

There is one remarkable thing that T,

noticed. from the reports, of children
being kept in chains; it is an amazing
thing to a person who reads about
them. The fact of the matter is that
in the hospital, small children are
given number-plates with small chains
attached either to their waists or to
their chests, so that they might not
get mixed up, and I think he described
it as if the children were kept in chains
in the hospital, It was a very extra-
ordinary way of describing that.

As for the salaries the hon. Member
mentioned, he .forgot completely the
dearness allowance that they get, which
adds up considerably.

Then, some hon. Members are here
who have had some brief .experience
of our armed forces, having been in
the army, navy or air force. They
were fortunate in having that experi-
ence. I have no doubt that that will
give them a greater insight intoc the
working of these armed forces. Never-
theless., the mixture, the combination
of some small experience as a pilot or
something like that, with Membership
of Parliament is likely to be heady, is
likely to make the hon. Member think
that he has become a complete and final
expert in all matters military, or air
force, or naval. Well, of course we
happen to have a few thousands of
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persons with infinitely greater experi-
ence who advise us in the Defeuce
Ministry,—thousands of pilots who
have done much more work than the
hon., Member who has become a M:m-
ber of Parliament, who have spent their
lives in ten. 20 years of service. Now,
those are the persons who idvice us.
Naturally we have to take expertl
advice in all these matters. and we
listen to them and their advice, with
such intelligence as we possess as lay-
men, because the final decision is al-
ways, of course, of the civil apparatus
of a country. but after taking the
expert advice. So I would subtmit
that a slight experience as a pilot does
not necessarily make one an expert in
regard to the use of the Air Force or
other matters concerning the Air Force.

Now. I would like the House to re-
member certain backgfounds in regard
to this matter, in regard to the Indian
Army. So far as the Indian Air Force
and the Indian Navy are concerned, as
the House knows, they are small, rela-
tively small. We want to enlarge them
somewhat, ahd we are gradually doing
it, But the Army is still the biggest
factor in our defence apparatus. Now
hon. Members may lay great stress on
the one or the other, me Members
said that the Air Force is more impor-
tant; undoubtedly. it is today. some
Members told us that we should spend
more money on our defence, specially
on the Air Force, while some other
hon. Members said that we should
spend less money. Well, all of them.
from their respective points of view.
are correct. On the one hand. it is
opvxous that we are spending a con-
siderable sum of money annually on
our defence apparatus, and we could
ill-afford that sum of money; we should
like to economise and reduce it as much
gf’ we can, and we continually try to

S0,

On the other hand. for the moment
forgetting it—of course, I do not want
to forget it, it is important—the amount
of money that we spend for our defence
apparatus considering the size of this
country and the obligations that the
defence apparatus has to discharge, is
not too great. Looking at it broadly.
we have to balance all these considera-
tions, Naturally, we cannot spend
money which we have not got. atu-
rally, also there is a certain minimum
of defence requirements for the secu-
rity of the country, for the future
development of the country which we
must provide. Even we may have to
scrape for them. So both factors have
to be borne in mind, And there is one
very important factor. Hon. Members
think of the numbers in the Army, the
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Air Force and the rest. Bui through-
out history armies and the like have
depended, of course, on numbers. of
course on courage and morale, but ulti-
mately on the technology behind them.
That was not so obvious in the uiden
«days., but it becomes more and more
obvious todany. Yet, if any hon. Mem-
ber takes the trouble to study the his-
tory of war—and non-violent as [ am,
I have taken that trouble occasignally,
because it is a fascinating subject,—
from the study of the history of war and
of famous Captains in history you can
see the development of technology even
more than in any other way. because
war, unfortunately for us, has encour-
aged thé development of technology
more than anything else. Because
when people are forced into a lifc and
death struggle, their minds function
rapidly; they have to find out some-
thing. And so always in times of war
‘technology has advanced and ult:mately
it has not been courage—although
courage counts and of course always
will count—it has not been numbers,
but the technology, the superior weapon
that has counted in war.

If I had time I could give niany
interesting ‘examples to the House,
‘going back to some rather amusing
instances of how Attila overcame the
Romans because he discovered the stir-
rup on the horse. A very simple thing
—the stirrup—an dbvious thing. Zut
the discovery of the stirrup on the horse
made his horsemen inflnitely better
placed to meet the Romans, and they
could much more easily defeat tLhe
Romans in spite of the courage on this
side or that side. So all that counts
small improvements have been going
on for several hundred years. Constan-
tinople which was under the old Greek
Empire with stood the Turks. although
the Turks surrounded Constantinople
for several hundred years, simply
because Constantinople—the old Greek
Empire—had what is called the Greek
fire. It was that something. that cecret
weapon they had—the Greek fire—
which protected them. And so it went
on.

Now coming to the history of India.
leaving our’ ancient history (about
which we™ have no proper h!storical
records; presumably from the techno-
logical point of view we were not hack-
ward then compared to others), and
coming to later times, all our ‘deficiency
and defeats have been due to the fact
that we were backward in these
mattqrs. We stuck to our ¢hivalry, our
courage as well as our enormous capa-
city for fighting each other and dls-
ruption. And we were defeated not
for lack of courage or lack of brains
even. but for backwardness in techno-
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logy. It was always so, whether you
take it from Babar who first came to *
this country or others. Why did Babar
win? May be they were efficient; but
the fact is that they had a bettep gun.
A simple fact—they had a better gun
which the Rajput chivalry could not
meet. Later, take the whole of the
Mughal period. It is a very curious
thing that our minds in India were not
directed towards technological develcp-
ment., We took things from cthers.
Throughout the Mughal period the per-
sons who made guns in India were
Turks always. They were sent for
from Turkey and in fact, they had a
special title. Most of the ordnance
men in those days were called ‘Rumi
Khans' after the name for Constanti-
nople. ‘Rumi Khan' was the title of
the man who made the guns. They
always used the Turks, that is, always
our reliance was on some external per-
son to build something for us to ca'ry
on war. Meanwhile, of course, Europe
was  going ahead—fast shead-—in
developing technology and better
weapons. And you will see when the
English and the French came 1o India
as adventurers, they had the better
weapons of course, First of all. their
weapons were hired and their officers
were hired by the local rulers ¢f the
day. They were hired because thay
had the betiter weapons; they could
train soldiers better, and whoever hir-
ed them, they wanted something for it
and took a share in it.

So it is extraordinary how dependent
we were on others, and ultimately that
dependence was bound completely hy
our becom!ng totally politically depen-
dent. That ha peneg. That is our
history for the last hundreds of years.
Now, when we face the problem to-
day. we have to remember this. Hon.
Members do not seem to remember that
adequately. Hon. Members tell us that
we must not be dependent on others.
Well. that is obvious. That is the
basic fact from which we start in con-
sidering defence, that is, we must not
depend on others. But how are we lo
be independent of others? That is not
such a simple proposition. We cannot
suddenly develop that industrial appa-
ratus in this country. We cannot
develop the large numbers of persons
who invent things. because, remember,
in defence some things are common,
that is, they get known by every coun-
try. Every country, every big rountry.
has its own types, models, prototypes
etc. which nobody else knows till ulti-
mately they are used in warfare and
then copied, as for example. the
Maxim-gun. So ultimately it is depen-
dence on the development of science
and the sientific mind, the inventor, the
discoverer. And then it devends on the
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development of industry, that is, the
application of that science in techno-
logy. Therefore, the biggest thing in
defence we have done in India is to
ut up a large number of sicentific
aboratorles. They are not put under
Defence yet, but that is the biggest
thing. ' That is the failing we have
suffered, from science, for the last hun-
dreds of years. We have been back-
ward and we will continue to be hack-
ward not only in defence but in indus-
try generally if we merely relied on
buying some idea or invention from out-
side. That is pure dependence—we
will get secondhand ideas and sccond-
hand machines from outside. So the
first thing we did both from the larger
point of view of the country and the
point of defence was to build up the
great and fine National Laboratories
that we have. Hon. Members some-
times enquire about them, as if they
are mass-producing machine labora-
tories. A laboratory produces Wrst of
all the scientist, the human brain, train-
ed brain out of which occasionally come
wonderful discoveries, sometimes
smaller discoveries, sometimes nothing
at all. You have to take that chance.
The human brain does not function this
way, that it goes on producing some-
thing, manufacturing an article. Thot
is the first thing. Secondly, coniing to
defence itself, we have tried to build up

a Defence Science Section which is im- .

portant. It is of course in complete
touch with our other laboratorles, hut
it pays particular attention to the
defence aspect of science and it is in
charge of very good scientists—I can
assure the House. Naturally it woula
be absurd for me to say whether in our
general sclence or in our defence science
we are to be compared at present to
the advanced nations of the world. That
is not so. In quantity it is not so. In
quality we are not bad; numbers may
be small. Anyhow we thought of
defence in these basic terms. 1t is not
a luestlon of having a few more men
or buying a few more alrcraft or a few
more ships, old or new. But we have
to build up something new and bnild
up something which has not been
in the tradition of this country for the
last few hundred years, because we
were copying, getting others to do
things for us. But the process of build-
ing up itself requires that we should
get help where we could. Obviously, if
we start discovering and inventing
everything from scratch it will take a
mighly long time and others will go
ahead. We have always to keep in
view that we have to rely upon our-
selves, our men, our scientists etc. our
technicians, our technologists etc. So
we have taken help from abroad: we
have tried to. Now, you may criticise
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that. That is a different matter. But I
am putting the basic thing before the
House. We have taken help fromr
abroad where we thought it necessary.
We have sent for occasionally from
abroad eminent sclentists connected
with Defence to advise us. We have
4ent for from abroad eminent theoreti-
'cians in Defence matters to come and
look and advise us. We have not al-
ways accepted their advice bul we have
wanted to learn from them and we
have learnt. I do not mean Ministers
and others, but large numbers of our
officers have listened to them and
cross-examined them and thereby shar-
pened their own wits and minds om
those subjects.

I can tell you that although I hap-
En to be in entire overall charge of

fence only now, I have been taking
a most intimate interest in the Defence
services ever since I became Prime
Minister and I have met large num-
bers of officers of the services and a
large number of other men, and I can
express not only my own opinion about
it but the opinion of the better placed
men, better able to judge, I mean, that
our young officer, our average officer is
very high-class. I need not say any-
thing about our average soldier. He is
known to be a stout man and a coura-
geous man, well-disciplined person. I
am for the moment talking about the
quality of our officers. It is a high
quality and it is a quality which can
well compare with any elsewhere. I
do not mean to say that we are pro-
ducing Napoleans and Chengez Khans
and the like. I mention Chengez Khan,
because my personal opinion is that he
was the greatest general history has
produced. It has nothing to do with
what he did. I am really talking about
his generalship. People may think that
he swept through the whole of Europe
through sheer numbers—nothing of the
kind—it was because of his general-
ship he did that. We are developing
the very basis of Defence. It is, first
of all, advancing sicentifically and
technologically, secondly, an intellectu-
ally trained officer corps, which can
understand not only the improved ways
of warfare but which can understand
modern trends, modern developments,
technical improvements etc.. ause
not only our officer but even the soldier.
a man in the Air Force has to become
more and more technically minded.
War becomes more technical. It stilt
remains much else and it {s not a pure-
ly mechanic’s job but it still becomes
more technical.

Now, I should like the House to think
for a while of the old Indlan Army in
the British days, what it was. It was
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a fine Army, well disciplined and it did
well whenever it was put to the test.
But, in effect it was an extension of
the British Army in India, and com-
posed of Indians except for the officer
ranks, generally speaking. Essentially
it was an extension of the British Army
in India and the policies were laid
down in Whitehall. The general staff
was in Whitehall—there might have
been a small Army staff here. The real
decisions were taken in Whitehall and
carried out here. All the officers in
the Army were foreigners, except for
the last few years when some persons
did become Colonels and the like. At
the time of partition—I am speaking
from memory—I think there were
roundabout 8,000 British officers in the
Indian Army. It is a large number.
We had to undergo a tremendous
change. First of all, the Army, Navy
and the Air Force had to be split up
between Pakistan and India; then the
removal of these officers, thousands
and thousands of them. Now, however
bright our young officers might be, it
{s not an easy matter suddenly to
assume higher responsibility without
experience, After all, normally speak-
ing, a man becomes a General—I do
not know—after about 20 years of ser-
vice or about that. However brilliant
the men might be, the pushing up of
thousands of people was a difficult task
for all of them. Well, we have survived
that test. We built.up a general staff
here and we had to depend upon our-

sewves

Yesterday my friend,.Mr. Tyagi, gave
some figures about British or foreign
officers. I do not know how Members
of the House realise the significance of
those figures. I should put them some-
what differently. Today in the Army
there is not a single British Officer or
foreign officer in any operational or
executive post. Not one, from top to
bottom: it is a completely self-depend-
ent Army so far as personnel is con-
cerned. We have got some British
Officers. We have got one Adviser to
advise on whatever organisational or
other problem is placed before him.
We have got one senior Adviser for
-some time more—not for very long—
-and we have got a number of techni-
cians in the Army, people to train,
without anv executive responsibility.
Now, that is a very big change in
the Army of the size we have. 1f you
like. you can compare things over the
‘border, in Pakistan. You can see 2
yast number of English . officers in
.executive responsible positions in that
Army and they carry on. We have
none in that position. Now, in the Air
‘Force—I am not at all sure for the
‘moment—I think I am not saying
something wrong—as far as I know,
there are only one or two— of course
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the Air Marshal is there. Mr. Jaipal
Singh is making signs.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): I fully support
the hon. Prime Minister. I think, how-
ever, my hon. friend is not quite correct
when he says there is no executive
officer in charge of military training.

_ Shri Jawaharial Nehru: I said train-
ing technicians we may have, a person
training in a Military Academy. Those
are training jobs; that is to say, no
operational work is entrusted to them.

-In so far as this training is concerned,

we have got a number of them.

Now, in the Air Force, there are very
very few practically except the man
at the top—only the Air Marshal—and
may be one or two others, I am not
quite sure., That tqo, I think, in the
course of this year, by the end of this
year will be completely, 100 per cent.,
so far as officer ranks are concerned,
under Indian officers.

The Navy is in a somewhat different
position and in all likelihood we shall
continue to have some senlor British
officers to help us there because, frank-
ly speaking, our young men who are
very fine have not got the necessary
experience yet. They are gaining it
rapidly and even at the end of this
year, there are likely to be major
chan% , 80 that the change-over from
the old 8,000 British officers to the pre-
sent stage in flve or six years has been
very remarkable indeed.

After all what are we aiming at? Not,
merely calling or saying that we have
100 per cent. Indianised Army etc. Of
course, we are aiming at first-rate staff,
we are aiming at having a definite
apparatus in this country which, not
only in quantity but also in quality.
bears comparison with anything and
creating advancing, progressive appara-
tus, not merely simulating from some-
body else. I see absolutely no reason
why we should not take the fullest
advantage of such help as we can get
from abroad, provided that help is
given. There are two ways of giving
ift. One is self-illuminating help and
the other is self-perpetuating help,
which is very bad. That is for us to
see.

Take another aspeet of this proklem.
As I said, Defence ultimately depends
on the Army. 1 was astonished—I
think an hon. Member Mr. Gopal Rao
used the words, ‘What steps have been
taken to change the character of the
Army. which is savage and brutal and
according to old traditlons?’ I do pro-
test against our Army or its character
being called savage and - brutal.
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Shri Jaipal Singh: Hear, hear.

Shri Jawaharlal Nebru: I think it is
very unfair.

sari Gopala Rao (Gudivada): Wha
is the relation between the officer and
the soldier? How is the treatment
given by the officer 10 the soldier?

Shri Jawaharlal Nehru: I dn not
know where the hon. Member gets his
facts from but so far as 1 know.
the relationship of the officer with his
men is exceedingly friendly, exceeding-
ly co-operative...............

Shri V. P. Nayar (Chirayinkil): So
far as we know, it is not.

Shri Jawaharlal Nehru: I do not
know. Of course, I have no personal
knowledge of all the Armieg in the
world, but some knowledge I do have,
and from such as I have had either
from books by reading about them, or
to a slight extent from personal experi-
ence, I have found that in every Army
discipline is considered important.

Shri Gogala Rao: But not this kind
of discipline.

Shri Jawaharlal Nehru: In most
Armies, discipline is much more rigid

than in India. The relationship of the

officer with the men is often much more
rigid in other Armies than here.
Naturally, one cannot generalise about
these matters, but I have found here
that when we have got 10,000 or 20,000
officers, it may be that some are very
good; some are not so good; and some
are bad. That is an individual matter.
But taking it by and large, my own
impression is that our officers get on
very well with their men, and I have
seen them not only get on well with
them, but dance with them, sing with
‘them, eat with them.........

Shri Jaipal Singh: Good show.

Shri Jawaharlal Nchru: 1 was refer-
ring to another aspect of our defence.
1 have said that ultimately the Army,
or the Air Force, or the Navy has to
be considered in the background of in-
dustrialisation—not only industrial pro-
duction of the things we need; that of
course is there, but it is something
much more than that, It is the mind:
the technical approach; the technical
mind. that we have to produce. In
regard to that, if T may say so, the
Defence Ministry has made astonishing
progress. I say so, because Members
ask: 'What have we done? We are
static. 1 mean Members on either side
of the House. They get up and say:
‘Oh. it is static; no progress is made.
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I am surprised to learn it, because the
progress we have made in that matter
is really astonishing, and it is astonish-
ing, not in my own eyes, but in the
eyes of others who have come from
abroad and who have no reason to
praise us. They are experts in this
lhing and they came here not only four
r five years ago, but revisited India
‘two or three times after an interval
of a year or two. They can evaluate
things, and they have expressed their
great surprise at the continuous prog-
ress we have made in this business. I
can give you fijgures in regard to the
growth of our Ordnance Factories—not
only in regard to the growth of our
Ordnance Factories and other great in-
dustries that are in progress, but to the
general progress. Take the Ambarnath
Machine Tool Profotypes Factory. I is
a magnificent thing which can bear com-
parsion with any factory of that type
in the wide world. In fact, building up
of these things has produced another
type of difficulty for us, of which 1
will make mention presently.

Take the Ordnance Factories. Apart
from the numbers that have grown up
—and the number has gone up very
greatly—at the present moment, as far
as Superintendents etc. are concerned.
these are highly technical jobs and it
is not -easy just to put anybody in a
highly technical job, unless you have
trained him for it. Now, we have got
in these Factories some twenty or su
Superintendents etc. At the time of the
changeover, there were very few Indians
who were even Foremanin these Fac-
tories. There was only one Indian
officer who had reached the rank of
Superintendent. and not even a hand:
ful of Assistant Works Managers, and
very few Foremen even were there.
All were in the lower ranks. Todav,
all excepting 8 Superintendents are
Indians. Most of the Works Managers
and Assistant Works Managers are
Indians. and in all other appointments
there is hardly a single foreigner found.
The rapidity with which we have
changed in these highly technicai
‘things is remarkable. If you go into
production figures regarding steel ard
other things, they are also very
interesting and show the rapid progress
we are making. ‘

Shri Meghnad Saha (Calcutta—
North-West): Is there any design sec-
tion in the armaments industry? My
information is that all the designs still
come from England.

Shr] Jawaharlal Nehru: There are
design sections, but most certainly
designs still come from England. But
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at the same time, we have design sec-
tions and as our designs grow, we dn
not take others', or we take them and
compare them, We are passing through
this transition, because we have always
1o consider this, that we cannot allow
our guality to suffer. It is an impor-
tant matter that by merely sticking to
a particular design that we produce.
we should not have second-rate things.
We must have first-rate things, What
we are doing today is to purchase first-
rate things. That is more importani.
So, . undoubtedly we go abroad for
Aesigns ete. but more and more design-
ing work is being done here today.

Dr. S. P. Mookerjee' (Calcutta Scuth-
East): About these Ordnance Factories,
may I ask one question? At the time
of transfer of power, the Ordnance
‘Factories were sv equipped that not all
.the essential parts could be manufac-
tured here, and steps were then being
tfaken to make them completely self-
supporting. Has that been done? Are
we in a.position to make all the essen-
tial parts in the Ordnance Factories or
are we still dependent upon supplies
coming from England?

Shri Jawaharlal Nehru: Obviously,
the attempt is always made to become
completely independent. That attempt
is limited in some ways, because in
highly industrialised countries, all kinds
of small parts are*manufactured in a
hundred different industries. That is
why I referred to the Ambarnath
Factory. Our difficulty is that when
we do something, we cannot rely upon
that industrial background which
England or America or Frande may
hzve. They can produce certain things
in civilian and other factories and take
advantage of them. We have to pro-
duce every single item ourselves, which
makes it slightly more costly. Apart
from costliness, it means for example.
getting a big machine to produce somn
small article. That machine may b=
occupied for, let us say, ten minutes a
day and during the rest of the twenty
three hours and fifty minutes it has not
gol any use, That is wasteful. So, we
have to balance theses factors. One
does not suddenly spend Rs. 10 Iakhs
over a machine which would produce
a small but very important component*
when we can get that small part better
and cheaper elsewhere. Therefore, we
have to co-ordinate civilian develop-
ment and the general industrialisation

process with this.

In regard to our Ordnance Factories
or other defence factories, as some o
the hon. Members have pointed out, we
have tried to utilise them to the nest
and the greatest measure and in_the
largest possible manner for civilian
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production also. It is not an easy
matter {0 do all these things. ‘I think
my colleague mentioned to the House
yesterday that for this very purpose we
are appointing a high-power committee
to consider and go into some detail
about running the Ordnance Factories
and other factories more efficiently, but
more s0 to consider how to utilise them
for civilian production, so that not only
should there be greater production, but
this awful question of retrenchment
does not come before us. Retrench-
ment is bad., We do not want to re-
trench our people, and yet on the other
hand, when we are told that we arm
doing nothing, what is one to do? So,
if we can turn over, from time to time,
to civilian production and utilise civilian
production to produce some goods, that
would be desirable, All these things
cannot be done suddenly, but since tho
hon. Member asked me the question, I
think it would be correct to say that in
a very large measure we are manufac-
turing those things—not everything.

Here we come up against a very im-
portant thing—the basic thing about
defence. What does defence mean?
An hon. Member yesterday—or was it
the day before—referred repeatedly (o
the inadequacy of "“fire power”. He
rencated the words “fire power” quite
a large number of times. 1 do not
quite know what he meant by it, ot
what exactly he had in mind. What
exactly do we aim at? If we talk about
our defence, what do-we aim at? Are
we aiming at—let us put an extreme
case—fighting the wide world? No.
We cannot do it. No country can o
it. Not even the greatest power in the
world today can fight the rest of the
world, Therefore, you have to keep
in mind what exactly is the aim in
view. Of course. yYou have to keep
vour resources in mind. They are
limited. If we had unlimited resources,
of course we can do many things. We
can have many times over the fire
power that the hon. Member referrea
to, just to play with, not only in Army
matters, but in fireeworks—I mean
accasionally letting off fireworks. I
know that. But there Is a limitation.
Qur resources are limited. We have tv
make the best use of our resources. But
how? In this way. You have to deter-
mine how much of the resources avsil-
able are going to be utilised, let us say,
with immediate effect. That is to *uy,.
suppose we thought that war was ¢ m-
ing six months hence—our nlanning will
be completely different. The prepara-
tion would be for a war which is com-
ing six months or three months later.
We spend monev immediately which
we normally may not. W would even
waste money, because we cannot be left
unprepared for that. That would be
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wasteful expenditure, because if war
comes, we should be as prepared for it
as we can. If there is no such possi-
bility, we will plan our expenditure in
a different way.

Therefore, you have to think of how
much you are going to spend on to-
day's preparations and how much to lay
the foundations of a higher and supe-
rior preparation for tomorrow and the
day after. That is the problem in
everything, whether it is our industrial
development, or the Five Year Plan—
today or tomorrow—but more especial-
ly in defence you have to do it.

Secondly, you have always to think—
and that is a part of the first—in terms
of how much you are going to spend on
that basic thing which is more impor-
tant than anything in defence, that is
the development of industry, defence
industry, if you like. If the last world
war was won by the Allies it was on
account of the greater production of
that colossal apparatus of production of
the United States of America than al-
most anything else. So that everything
that we spend for increasing our army
today increases our strength for defence
in that particular sector immediately,
true. But that much we take away
from that basic strength which you
would get by producing more goods,

more equipment for defence. So, we:

have to balance how much money we
should spend on that basic industrial
strength, how much for building up
more regiments in the army or more
aircraft in the Air Force.

Then again, an important question
comes up—the types of weapons, etc.,
that we should use. It is a difficult
question which....... =

Shri Gopala Rao: What perceniage
of our defence expenditure is allotted
foir c_t’erence industries, or heavy indus-
tries?

Shri Jawaharlal Nehru: I am sorry
the hon. Member is not trying to
follow what I am trying to explain.

Shri Gopala Rao: I ask to substan-
tiate what the Prime Minister says.

Shri Jawaharlal Nehru: I would be
hon. Members to follow something.
do venture to say in all modesty it is
worth following.

Shri Gopala Rao: Please speak some-
thing concrete.

Shri Jawaharlal Nehru: Sgaking
about our Army Budget or fence
Budget, I cannot give percentages now.
But a fairly substantial part of it is
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going in building up that basic thing
H_le capital expenditure ‘and the rest o

Now the question comes up as to the
type of weapons. When I use the words
J‘types of weapons or equipment” I

, include in it aircraft, ships, etc. What

are we to have? The normal reaction
of one is to have the best, of course, tc
have the latest. Some body asked
yesterday why we were purchasing old
junk: why not buy new ships? A very
brave thing. Nevertheless in some
cases it is much better to buy an old
thing than a new one. It depends what
you are gbing to use them for. A new
ship costs ten times as much as an old
one. The latest type, the most modern
type of aircraft, the jet aircraft, may
cost a tremendous fortune, You may
buy it—if you like, certainly. We may
buy a bomber which can go two thou-
sand miles. Of course, if we buy that,
we do not buy a hundred other things
that we might have bought with that
money. You cannot go on expending
ghe that. If we do, we give up some-
ng.

Secondly, we have to think in terms
of the purpose for which we get these
weapons. The more technically compli-
cated weapons we get, the more diffi-
cult it is for us to maintain them, with
the technical background we have; the
more dependent we become on others
for the spare parts and the rest, which
we may not get later on. We can have
only a few of them and if by any
i:hance they are destroyed we are help-
ess,

Shri Gopala Rao rose—

Mr. Deputy-Speaker: The hon. the
Prime Minister must be allowed to
proceed.

Shri Jawaharlal Nehru: Therefore,
this question is a very important
question,

Take the old Indian agny. What was
it built for? It was an extension of
the British Army in India, although
manned by Indian personnel and other
ranks. It was built as a coordinating
branch of the British army to help the
British in its wars—either small wars
in the frontier, or big wars. So it was
like an expeditionary force attached to
the British Army. The whole concep-
tion of that army was to assist the
British army in warfare. Obviously
we gave up that conception completely.
Todﬁ we have no expeditionary force
at . We do not think in terms of
any expeditionary force. We think
completely in terms of defence, not of
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m@oing far outside our country. That
smakes a complete difference to our out-
dook, whether it is land force, or air
force, or maval force. The Navy is
meant to defend our sea coast; the Air
Force is to protect our frontiers, if
necessary go a little beyond them, but
not far beyond them. Therefore, nor-
mally speaking we will not get air-
-craft which however wonderful they
are, are supposed to go 2,000 miles out.
We have no intention of going a thou-
sand miles away to attack. If we get

‘them, we get them at the cost of other,

things whichh are more useful to us,
smaller planes and other things.

I am putting these things to the
House, so that it may be aware of the
method of our approach to these pro-
blems. Generally speaking, the more
complicated apparatus we get today,
it is more costly of course, but apart
from being more costly, it seems that
much of reduction in the money we
<ould have for really building up our
own resources in future. So it affects
our future strength—these new ships
or aireraft that we may get.

Therefore, it is safer, if I may put
it, to get to use a second rate weapon
which you produce yourself in the
country than to rely on a first-rate
weapon which you may not get, or
may not be able to keep up and
which ultimately does not help you
in building up your strength. That is
one aspect of it.

The second aspect is that in the
modern age you cannot go very far
with second-rate weapons, apart from
the fact that it may mean producing
a dangerous situation for you: it may
mean loss of morale of your people.
of your services, when they use
second-rate weapons and find people
round about them wusing Afirst-rate
weapons.

So you have to balance these things.
Essentially the out-look is a long dis-
tance outlook of building up our in-
dustry, strengthening our defence in-
dustry, advancing aur technological
and scientific growth, thereby provid-
ing the real basis for defence. You
may enrol people in the army and
train them in six months or nine
months and make them fine soldiers.
But it is more difficult to train an
officer. It is much more difficult to
train a highly specialised technically
trained officer, or mechanic, call him
what you will. It takes time. Suppose
I want to Increase my Alr Force. It
is not a question of my buyling
many planes from abroad. quite apart
from the fact that I try to manufacture
my own aircraft. That will take time
We are beginning and we will go fast
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But what is more important is that
we have to train men to man that
aircraft. That takes time. It is not
such a simple matter as all that. Sup-
pose we want to add a dozen squad-
rons. That process begins pnot by buy-
ing the aircraft, but by beginning to
train the men for that and gradually
gettfitng them accustomed to that air-
craft.

So that the matter has to be looked
at from a large number of angles. In
this matter of course we have to rely
very largely on our experts. They are
good people. We take advice where
we can from foreign experts too. But
ultimately naturally we have to rely
on the experts that we have here.
And we apply such mind and intel-
llgence as we possess to the expert
advice we get and then we decide.
Therefore I should like this House to
consider this problem of Defence in all
its wider ramifications that I have
suggested today.

My hon. friend Mr. Patnaik who
takes a great deal of trouble and has
thought a lot about these matters has
put forward many ideas in the course
of this debate and previously, many
af which are worth pursuing More
specially he is interested in the Terri-
torial Army, in the National Cadet
Corps. So are we. And certainly those
ideas should be examined. I think it
is important that our Territorial Army
or our National Cadet Corps should
become much bigger. They are far too
small today. The difficully of course
arises because the question of expense
comes in. Now, I think we shall have
to solve that somehow. We have got,
if I may say so, into rather bad habits
from the British days, that is in re-
gard to the expensiveness of a thing.
We think in the old British expensive
way, and so we get tied up with it.
We shall have to get out of it. There
is an Advisory Committee in regard
to the Territorial Army and the Cadet
Corps and I hope they will make some
progress in that direction to expand
them. And we shall welcome very
much the ideas of Mr. Patnaik,
Dr. Mookerjee and others on the sub-
ject. We shall certainly welcome them.
I should like the Territorial Army to
be bigger and the National Cadet
Corps to be bigger. certainly if you
like as a kind of reservoir, but even
more 80 because I think it is a good
thing for our people, for our young
men to have their discipline. It wil]
be good for them physically: it will
make them better men, better citizens.
stronger and healthier people, and
generally add to the strength of the
country. So I attach 5 great deal of
importance to that, But looking at it
from th= point of view of sheer
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defence. there are many other factors
which I have pointed out—Industry is
one.

And finally may I say there is con-
stant. frequent reference to what are
called scandals in the Defence Minls-
try. One hardy perennial which is
referred to again and again is what
is called the jeep scandal, and the
other thing the amrnunition scandal
The third to which Mr, Jaipal Singh
referred a little while ago was the
Sealand scandal. Everything becomes
a scandal!

So far as the Sealand is concerned,
my colleague the Deputy Minister gave
the tacts, I hope they satisfied the
House, Again the question was asked:
Are the Sealands being employed in any
other Navy? And the answer was, as
far as I know: No, they are not, but
they are used by them for transport
and other purposes, But the question
is for what purpose we require them.
It is perfectly true, if you want to
ask me “Are they good for golng in
battle array against the enemy”, they
are no good. But we want them for a
limited purpose, for training purposes,
and we got them. They are no good
for active warfare, etc. If we get
things for active warfare, apart from
our background, we have not got the
aircraft carrier, etc. So we get these
and train our people accordingly.

And may I say this in regard to
this hardy perennial, the jeep scandal,
and the so-called ammunition scandal,
and what Mr. Anthony referred to as
the mystery surrounding the Defence
Ministry. I really do not know what
mystery he was referring to except
the 'mystéry’ of our not placing o
the Table of the House and publishing
in the newspapers the exact number
of ships, their quality, the number of
men, regiments, etc. We do not

publish them. That is perfectly true. ~

And we do not intend publishing them.
Because, it does no good to supply
this information to people who may
take advantage of it against us. But
there is no other mystery about these
matters except the normal secrecy in-
volved in certain things, about the
type of weapons we keep. Nobody
publishes these things. nowadays.

But again coming back to this jeep
scandal, ] suppose there are few things
or few questions rgised in this House
which have been so thoroughly en-
quired into, from every point of view,
repeatedly, as this jeep purchase busi-
ness. which began some time in May,
1948—five years ago, a long time ago.
In fact ii =;a° i vorst 70U vurchase
rn a big scale that was made after
the transfer from the old India Office.
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They used to make our purchases
before that. That was the first thing
that was dealt with by our own people
there. We had no apparatus, proper
apparatus, in India House to deal with
these matters, which we have now,
It was & very difficylt time. We were

carrying on the Kashmir war. We:
were on the point of having the
Hyderabad operations. We did not

quite know the consequences of all
those things. There was the most
urgent necd felt for jeeps. We sent
frantic telegrams: get these jeeps any-
how, any kind of jeep. We were quite
unhappy. We made mistakes in it. We
lost money, admittedly, But you must
look at it in that context of things.
Do not think we are sitting in an
office here issuing public tenders
which may take months and years to-
be answered. Here was an emergency.
a war-time urgency; actually warlike
opéerations were going on and there
were threatened operations. The ques-
tion was: you will not get anything
later, get something immediately. So
in that hurry we made some contracts
which were not adequate and which
got us into trouble later on. And we
have been trying to get out of them
by other processes, and by trying to do
that getting more entangled in the
business. There it is. But they have
gone through it very thoroughly. I
vonfess mistakes were made, 1 admit.
But I see nothing in it which can be
called scandal or any corrupt practice.
Mistakes have been made. Last ses-
sion, I think, a statement about this
was made by the then Defence Minis-
ter, Shri Gopalaswami Ayyangar after
this complete enquiry which he and
many of us made. That applies even
more to the ammunition business. We
got the stuff ordered, and we got
good stufl ordered too. There is no
doubt about it. But certain proce-
dures have been followed differently,
So that, I do beg of the House—I want
the House to be as critical as possible,
to scrutinize everything most carefully
and not to be chary of criticising any
thing—but I do beg of the House also
to copsider the context of things and
not to run our own people down with-
out being sure that they are deserving
of them, If they deserve it let us run
them down, But this needless running
down of hard-working, honest peopla,
who are doing a difficult job in difii-
cult circumstances is hardly., I sub-
mit, desirable.

1 would finally beg to submii o the
House that taking it all in all—I am
not prepared to say that everytning
that the Defence Ministry has done
is free from mistake or error, that it
could not have done better here and
there; all that is perfectly true; we
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can always do better than we have
done, and we should do better than
we have done—but taking it all in
all, the record of the Defence Ministry
is, 1 think, good and has been very
advantageous to thHe country.

3 p.M.
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Dr. S. N. Sinha (Saran East): On a-

point of grder.

Mr, Deputy-Speaker: What is the
point of order? This is guillotine time.
There is no point of order.

Dr, 8. N, Sinha: There is one, Sir,

Mr. Dep'utrslleaker: I shall apply
the guillotine first. Order, order.

Dr. S. N. Sinha: It is about......

. Mr. Deputy-Speaker: Order please.
The hon. Member must resume his
seat. Guillotine first and anything
else next. I will put all the cut motions
to the vote of the House.

The cut motions were negatived.

Shri Jaipal Singh: Demand No. 12...
I had requested my young friend

Mr. Deputy-Speaker; No. I am put-
ting the guillotine. At ihis stage no
Demand...... oo

Shri Jaipal Singh: It is a question
of Rs. 40 (forty) lakhs. He promised
he would give me a reply.

Mr. Deputy-Speaker: No reply now.
The question is:

“That the respective sums not
exceeding the amounts shown in
the third column of the Order
Paper in respect of Demands
Nos, 11, 12, 13, 14, 15, 16 and 114
be granted to the President to
complete the sums necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March 1954, in respect of the
corresponding heads of demands
entered in the second column
thereof.”

The motion was adopted.

[The motions for Demands for Grants
which were adopted by the House are
reproduced below—Ed. P. P.]

1
Demaxp No. 11—MinistrRy oF Derence

“That a sum not exceeding
Rs. 23,892,000 be granted to the
Pregident to complete the sum
necessary to defray the charges
which will come in course nf pay-
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ment during the year ending the
31st day of March, 1954, in respect
of ‘Ministry of Defence'.”

Demanp No. 12—DEFENCE
EFFECTIVE-ARMY

“That a sum not exceeding
Rs. 1,50,06,70,000 be granted to the
President to complete the sum
necessary o defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in respect

' of ‘Defence Services, Effective-
Army'."”

SERVICES

DemMaNp No. 13—DEFENCE SERVICES:
ErFECTIVE-NAVY

“That a sum not exceeding
Rs. 10,37,56,000 be granted to the
President to complete the sum
necessary to defray ithe charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1954, in respect.
of ‘Defence Services, Effeclive-
Navyl.‘l

DeEMAND No. 14—DEFENCE
EFFECTIVE-AIR FORCE

“That a sum not exceeding
Rs. 23.64,30,000° be granted to the
President to complete the sum
necessary to defray the charges
which will come in course nf pay-
ment during the year ending the
31st day of March, 1954, in respect
of ‘Defence Services, Effective-Air
Force'."

Demanp No. 15—DEFENCE SERVICES,,
NoN-EFFECTIVE CHARGES

“That a sum not exceeding
Rs. 14,36.31.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay~
ment during the year ending the
31st day of March, 1954, in resnect
of ‘Defence Services, Non-Effor-
tive Charges'.”

DemManp No. 16~—MiscELLANEOUS Ex-
PENDITURE UNDER THE MiINISTRY oOP

SERVICES:

DEFENCE.
“That a sum not cxceeding
Rs. 458,000 be granted to the

President to complete the s=um
necessary to defray the charges
which will come in course of pay-
ment during the year endinz the
31st day of March. 1954. 1n respect
of 'Miscellaneous  Expenditure
under the Ministry of Defence'.”
No.

Demanp 114—Derence  Caprran,
OuTLa

Y.

“That a sum nnt exceeding
Rs. 16 50,8000 pe granted :c the
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President to complete the sum
necessary to defray the charges
which wﬁl come in course of pay-
ment during the year ending the
31st day of March, 1954, in respect

L

of ‘Defence Capital Outlay'.

Mr, Deputy-Speaker: What is the
mpoint of order? On what has been

«disposed of?

Dr. S. N. Sinha: The point of order
is this. A Member of the Communist
Party has called our Army savage and
brutal. I am sorry that at that time
1 was not present in the House. It
'must be expunged from the proceed-
ings because it is not a parliamentary
language and it is an insult not only
‘to our Armzpbut to the whole nation
.and to this Parllament.

Mr. Deputy-Speaker: I only wish
‘that 1 am not taken by surprise. In
view of what tire hon. Prime Minister
said and in view of the fact that
Mr. Gopal Rao had referred to some-
thing else, the treatment by the officers
of the lower cadre—that is how he
“ried to explain on the spot—I cannot
take cognisance of it. If the hon.
Member wants, e may kindly write
to me. I will look into the whole pro-
.ceedings and if necessary 1 will bring
it before the House.

:SUPPLEMENTARY DEMANDS FOR
GRANTS—PEPSU

Mr. Deputy-Speaker: The House will
now .take the Supplementary Demands
for Grants in respect of PEPSU for
the year 1952-53.

Having regard to the other financial
‘business In the Agenda before the
MHouse, I propose to fix a time limit
as follows.

The discussion on Supplementary
Demands for Grants in respect of
PEPSU will continue for two hours at
the end of which I shall apply guillo-
tine and put all the Supplementary
Demands for Grants to the vote of the
House.

Thereafter the Demands for Grants
©on account relating to PEPSU will be
taken up. I think one hour will be
sufficient for that, so that at 7 p.m. 1
shall put the Demands for Grants on
Account relating to PEPSU to the vote
«f the House.

The time limit for speeches will
ordinarily be 15 minutes for hon.
Members and 20 minutes for Leaders
of Groups. The Minister reflying may
take 20 minutes or more, if necessary.
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I shall now place the Demands before
the House.

DeManp No. 1—LaND E:vmirz

Mr. Deputy-Speaker: Motion is:

“Thﬁt a supplementary sum not
exceeding Rs. 2,58,000 be granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Unijon to defray the chrarges which
will come in course of payment -
during the year ending the 3lst
March, 1953, in respect of Land
Revenue.”

Demanp No. 7—OtHErR TAXES AND
Duries

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 08,000 be ‘granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States -
Union to defray the charges which
will come in course of payment
during the year ending the 3lst
March, 1933, in respect of Other
Taxes and Duties.”

Demanp No. 11—ELECTIONS FOR
LECISLATURES

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 2,086,600 be granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of péyment
during the year ending the 31st
March, 1853, in respect of Elec-
tions for Legislatures.”

DEMAND No. 14—FINANCE DEPARTMENT
Mr. Deputy-Speaker: Motion is:

"Thqt a supplementary sum not
exceeding Rs. 61,000 be granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year epding the 31st
March, 1853, in respect of Finance
Department.”

Demanp No. 15—REVENUE DEPARTMENT
Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 25,300 be granted
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to the President out of the Ccn-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the 31st
March, 1953, in respect of Revenue
Department.”

DrmManp No. 17—AGRICULTURE AND
FoREsT DEPARTMENT

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding E!.s. 10,200 be granted
to the President out of the Con-
solidated . Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the 31st
March, 1953, in respect of Agri-
culture and Forest Department.”

DeMaNp No. 20—Law anp LocaL SELr

GOVERNMENT DEPARTMENT

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 7,000 be granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the 3lst
March, 1953, in respect of Law
and Local Self-Guverninent
Department.”

DeEMAND No. 22—DISTRICT ADMINIBTRA-

TION

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 20400 be granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the 3lst
March, 1953, in respect of District
Administration.”

DemanNp No. 24—ADMINISTRATION OF
JUSBTICB

Mr. Deputy-Speaker: Motion fs:

“That a supplementary sum not
exceeding Rs. 42,500 be granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the 31st
March, 1933, in respect of Adminis-
tration of Justice.
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DeManp No. 27—EpucaTioN

Mr. Deputy-Speaker: Motion is:

‘““That a supplementary sum not
exceedinl;r Rs. 100 be granted:
to the egident out of the Con--
solidated Fund of the State of
Patiala and East Punjab States
Unjon to defray the charges which
will come in course of payment.
during the year ending the 31st
l\ilarch. 1953, in respect of Educa--
t Oﬂ."

DeMaND No. 29—PusLic HEALTH

Mr. Deputy-Speaker: Motion ia:

“That a supplementary sum not
exceeding Rs. 100 be granted
to the President out of the Con--
solidated Fund of the State of
Patiala and East Punjab States.
Union to defray the charges which
will come in course of payment.
during the year ending the 3lst
March, 1953, in respect of Public
Health.”

DEMAND NoO. 30—AGRICULTURE
Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 1,84,200 be granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the 3l1st
March, 1953, In respect of Agri--
culture.”

DemManp No. 31—VETERINARY

Mr, Deputy-Speaker: Motion is:

“That a supplementary sum not.
exceeding Rs. 100 be granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States.
Union to defray the charges which
will come in course of payment
during the year ending the 3lst
March, 1953, in respect of Veteri-
nary.”

Demanp No. 33—INDUSTRIES AND
SuppLIES.

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 79,700 be granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which.
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will come in course of payment
during the year ending the 3lst
March, 1853, in respect of Indus-
tries and Supplies.”

DrEManp No. 34—MISCELLANEOUS
DEPARTMENTS

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 1,07.800 be granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the 31st
March, 1853, in respect of Miscel-
laneous Departments.”

DemaNp No. 36—CiviL WORKS
Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 4.48.900 be granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab State:
Union to defray the charges which
will come in course of payment
during the year ending the 31st
March, 1953, in respect of Civil
Works."”

Demanp No. 38—CapiTan OuTLAY ON
Erecrfilcity ScHEMES (WITHIN THE

REVENUE ACCOUNT)

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum ot
exceeding Rs. 31,800 be granted
io the President out of the Comn-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the 3lst
March, 1853, in respect of Capital
QOutlay on Electricity Schemes
{within the Revenue Account).”

DeEmanp No. 40—SUPERANNUATION
ALLOWANCES AND PENSIONS

Mr, Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 2.05,000 be granted
to the President out of the Conn-
solidated Fund of the State of
Patiala and East Puniab States
Union to-defray the charges which
will come in course of payment
during the year ending the 3lst
March. 1953, in respect of Super-
annuation Allowances and Pen-
slons."”
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DemManp No. 41—STATIONERY AND
PrRmTING ’

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 3,22,700 be granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the 3l1st
March, 1953, in respect of Sta-
tionery and Printing.”

DemaNp No. 42—MISCELLANEOUS
Mr. Deputy-Speaker: Motion is:

““That a supplementary sum not
exceeding Rs. 17,38,400 be granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the 3lst
March, 1953, in respect of Miscel-
laneous.”

DeEMAND No. 43—EXPENDITURE ON
DisrLacEr PERsONS

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum ot
exceeding Rs. 200 be granted
to the President out of the Con-
"wolidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the 3lst
March, 1953, in respect of Expendi-
ture on Displaced Persons.”

DeMaxp No. 43-A—CoMMUNITY .
DEVELOPMENT PROJECTS

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 4.29,400 be granted
to the President out of the Cnn-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the 3lst
March, 1953, in respect of Com~
munity Development Projects.”

DEMAND No. 43-B—CaritaL OuTLAY ON

INDUSTRIAL DEVELOPMENT

Mr. Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 3.00,000 he granted
to the esident out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the 31st
March. 1053, in respect of Canital
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Qutlay on Industrial Develop-
ment.”

Demanp No, 44—CAPITAL ACCDUNT OF

IRRIGATION, NAVIGATION, EMBANKMENT

AND Dramace Works. (OutsipE THE
REVENUE AcCOUNT).

Mr. Deputy-Speaker: Motion is:

_ “That a supplementary sum not
-exceeding Rs. 100 be granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the Sl1st
March, 1958. in respect of Capital
Account of Irrigation. Navigation.
Embankment and Drainage Works
(outside the Revenue Account).”

DeManp No. 44-A—CaPITAL OUTLAY ON
MuLTI-PURPOSE RIVER ScHEMES—
BHAKRA NANGAL PROJECT

Mr, Deputy-Speaker: Motion is:

“That a supplementary sum not
exceeding Rs. 28.61.600 be granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the 3lst
March, 1953, in respect of Capital
Qutlay on Multi-Purpose River
Schemes Bhakra Nangal Project.”

Demanp No, 47—CapitaL OUTLAY ON
SCHEMES OF STATE TRADING

Mr. Deputy-Speaker: Moti_oﬁ is:

“That a supplementary sum not
exceeding Rs. 100 be granted
to the President out of the Cnn-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the 3l1st
March, 1953, in respect of Capital
f)ut}ay on Schemes of State Trad-
ng.”

Demanp No. 48—INTEREST FREE AND
INTEREST BEARING ADVANCES

Mr. Députy-Speaker: Motion is:

“That a supplementary sum uot
exceeding Rs. 10,72.500 be granted
to the President out of the Con-
solidated Fund of the Stale of
Patiala and FEast Punjab States
Union to defray the charges which
will come in course of ent
during the year ending the 3lst
March, 1953, in respect of Ipterest
Free and Interest Bearing
Advances.”
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I must refer to the Cut Motions,
Have hon. Members given the
Cut  Motions they intend to
move to the Secretary? All -the
Demands relating to PEPSU having
been placed before the House are now
for discussion and whatever Cut
Motions any hon. Member wants to
press may kindly be sent 1o the
Secretary. I will now call upon Sardar
Hukam Singh to speak.

Sardar Hukam Singh (Kapurthala-
Bhatinda): That was the first budget
laced before the Assembly of this
gtate in regard to which these supple-
mentary granis are being placed herc.
PEPSU had no Assembly before that.
The Union itself was formed about the
middle of July 1948 and we had certain
Governments in office. but there was
no Assembly which could take up any
budget. First a Caretaker Government
was formed on the 20th August 1948
of certain officials of the PEPSU
Administration and then another
Ministry was formed whichr was called
broad-based though it consisted of only
two gentlemen. There was some agita-
tion by the people and then the Care-
taker Governmen! camg up which was
also dissolved. After sometime. the
popular Government of the Congress
was formed on the 23rd of May 1051
headed by Col. Raghbir Singh. That was
called a popular Government and was
composed of Congressmen. I do not
know what tes{ it was applied to be-
cause previous Governments had not
been called popular. I can recollect
that only a month before that the
Chief Minister had been defeated in a
municipal election. Perhaps that added
streng to his popularity and to
Government as well and that was for
the first time when we got a popular
Government, a Congress Government
in this State. Then since that date, the
23rd of May, 1951, uoto March 1852,
the Congress remained in power. We
are told now that we have these Sup-
plementary Demands before this
Auzust Assembly, that this action has
been taken because the Central Govern-
ment found that the administration
was deteriorating, that the law and
order position had totally gone down
and there was instability in the
Government. Therefore this action was
thought necessary and the President
thought it advisable to assume all
powers. So far as law and order is
concerned. I make bold to say and I
challenge anybody who may be here
to contradict mc where he feels that
I am wrong, if the figures be compared
with what was happening during the
regime of the Congress. and those
during the {ime when this United
Front Party was In power, the In-
cidence of crime certainly had been
reduced to 50 per cent. If T take one

\
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month, February 1952 and 1953,.-in
1952 the Congress Party was in power
and in 1853 the United Front party
wag in office, when it was decided that
the law and order position had deterio-
rated very much and the administra-
tion must he taken over by the Presi-
dent. In 1952, in that one month, 41
murders took place and in 1953, they
were reduced to 21; dacoitles 10 in
1952, 5 in 1953; burglaries 137 in 1952.

89 in 1953; robberies 35 in 1952, 12 in
1953.

Then, again, we have been told that
in three out of the eight districts
there was parallel Government being
run by the communists. This would
give the impression that perhaps there
was no Government at all in three out
of the B districts. It is true that at
the conjunction of Batinda, Sangrur
and Patiala, one pocket is certainly
there. In that pocket kisan sabhas
have been constituted. Not that they
have taken the law into their own
hands. There was one case to which
the hon. Home Minister referred. 1n
that one case which was referred to,
of course, a compromise had taken
place. The witnesses were not pre-
pared to go to court and they had
compromised and that instance has
been taken to illustrate that there was
no law at all and people were carry-
ing on their own courts. It is utterly
incorrect to say that in these three
distriets they had any parallel Govern-
ment or’ that the administration was
not being carried on properly as was
required by law. Of course, so far ag
I can find. the hon. Finance Minister
is rather feeling it is something, I
:?O:I(ti sg, untmual that I am refer-

ng to these things in these su
mentary grants. supple-

Dr. 8. P, Mookerjee (Calcutta South
East): Because he cannot reply.

An Hom, Member: There are others.

Sardar Hukam Singh: If he thinks
that I may take it up when the Vote
on Account is coming up. if you feel,
Sir. that I should confine......

Some Hon, Members: Go on.

Sardar Hukam Singh: So far as in-
stability is concerned, that is the
second point, which if scrutinised, will
explode tire whole story. We have been
told that out of 60 Members elected
to this Assembly. the Congress party,
because it was the largest majority

arty, was asked to form the Ministry.
E’hey were 26 out of 60 when they were
asked to form the Ministry. They ran
about: they were given offices. But,
they did not convene any meeting of
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the Assembly to pass their Budget..
Special provision was made and_two
months’ Budget was passed by an Ordi--
nance. They never called a meeting
of the Assembly, even for a day. That
opportunity was provided to them so-
that they may strengthen their posi-
tion and consolidate their ranks. They
offered all temptations to all other
parties; Akalis, Jan Sangh and other
persons were carried in aeroplanes by
the Maharaja of Faridkot to the:
highest headquarters of the Congress
command hgre in- Delhi and they were
offered many temptations by the:
highest there who sit in judgment here
now and complain of people crossing’
the floor. Every attempt was being
made at that time to induce the people-
to come to that side. The Members
there who had been given this autho-
rity were given every encouragement
that they should rope in one or the
other by any method they might possi--
bly employ and they did. Now, that
Jan Sangh is a pariah and no talks
could be had with them. But. at that
time, that Jan Sangh members were
also taken in and one was made a
Deputy Minister there, One Member
here, my hon. friend Mr. Agarwal said’
that thoughr Congressmen had raised’
their number by taking members from
other parties, they have not offered
Ministerships. I give him this infor-
mation that certainly Ministerships
also had been offered to them, to in-
clude them and swell their ranks.
They occupied the office for 2 months:
or 14 months. Every temptation was
given, and all facilities provided. That
artificial respiration could not give any
additional strength to the Congress
and as soon as they were required to
go to the Assembly chamber, they
collapsed ultimately because they had
no substantial strength there.

Now when there were 28 Members
out of 50, not out of 60, and elections
in a double constituency had taken
glace and it was certain and every-
ody knew that two further seats had
been added, at that time, thie Pro-
clamation was made and the Assembly
dissolved. There was certainty as well
that two other seats in Lehragaga
whose election was coming up within
14 or 15 days, were going to be added
to tire United Front strength. Seeing
that there was no chance, the Deputy
Chief Minister, who was the hero of
the Congress party in all the drama
that had been played, Mr. Brishban.
did not contest that election. He had
withdrawn from the contest and had
sat silently at home, It was certain
that these seats must also have been
added. So far as Instability i{s concerned..
I think the United Front party was
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never more strong than at the time
when this Proclamation was made, It
had a margin of about 9 seats, and 1
put it to the House whether other
Assemblies with larger strength have
even had that margin in Rajasthan,
Orissa and other places. This could
not be any reason for dissolving this
Assembly, The only reason that we can
judge is, that as has been urged on
the floor of the House......

Mr. Deputy-Speaker: Is all this in
order?

Sardar Hukam Singh: General dis-
cussion of the Budget.

Mr. Deputy-Speaker: These are sup-
plementary demands.

Sardar Hukam Singh: These are sup-
plementary demands. But, the Budget
was never discussed here. This is the
Budget for the first time, so far as we
are concerned. The Budget never came
before Parliament and we bad no
occasion to discuss that.

Shri Punnoose (Alleppey): Without
this, an intelligent discussion is impos-
sible. How are we to discuss all these
without some background?

Dr. §. P. Mookerjee: The State's
interests are to be protected.

Mr. Deputy-Speaker: Order, order.
What I say is this. A Resolution was
passed here earlier and hon. Members
had ample opportunity before. The
whole matter was discussed: whether
the President should have notified thus
and taken this step or not. All that
has been said. The Budget has already
been passed. This Parliament is only
a continuation of the previous Assem-
bly. These are supplementary demands.
I thought the hon. Member may refer
to this casually; but this seems to be
the main topic here. I am sorry I am
not able to agree with him,

Dr, 8. P. Mookerjee: He is coming
to other topics.

Mr. Deputy-Speaker: Let him start
then. I am not going to rule out what
all has been said. Let him start the
new things. Naturally, hon. Members
who come from PEPSU would like to
glve some background. But, T think the

ackground is covering the whole
ground.

Sardar Hukam Singh: Sometimes,
the background is the whole ground
that has to be given.

The Minister of Finance (Shri C. D.
Deshmukh): This is all very wvaluable,
Sir. But, I feel sorry I shall not be

frPLD>
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able to reply. I am concerned with the
additional funds that I arh asking for.

Mr. Deputy-Speaker: I do not want
to stile any hon. Member. Hon. Mem-
bers who come from that place parti-
cularly are taking a lot of iInterest
and they are sore about it. They have
had an opportunity.

Dr. 8. P. Mookerjee: He was not
present that day.

Mr. Deputy-Speaker: Enough has
been gald on that matter.

Shri, Namdharl (Fazilka-Sirsa): It is
not the fault of Parliament that the
hon. Member was not present. That
was his own fault.

Sardar Hukam Singh: It is my fault.
But, I can congratulate my hon, friend
that he had had that oppurtunity. Now,
I have mine. He should bear with
patiencg.

Mr. Deputy-Speaker: The hon. Mem-
ber may kindly go on.

Sardar Hukam Singh: Now, I
take up these supplementary grants.
I put it to the Finance Minister
even then because I judged from his
looks that he was feeling that I was
not relevant, but you were much ton
busy and that could not be referrod
to you.

So far as these supplementary
grants .are concerned—there is a sum
under item No. 1(c)—Settlement Opera-
tions. Due to the starting of settlement
operations in Kapurthala and Melar-
kotla districts, we are asked to vote
an additional sum. It has been men-
tioned on the fAoor of the House that
the PEPSU Assembly did not do any
thing. I am here to point out this one
instance, that where the revenue was
excessive, how far they went, what
they were doing for the amelioration
of the people. It is here that we fi

at a Committee has been appointed;

d now we are asked to sanction this
sum for that Committee. Then again,
the Home Minister thinks that the
agrarian reforms were most urgent,
but this Assembly did not pass that. I
am surprised to read his statement on
the subject. Here is a Committee
appointed by the PEPSU Chief Minis-
ter at the time under the chairmanship
of the Development Minister, Sardar
Dara Singh. It made its recommenda-
H:ns. Now we are required to vote for

. 5,000 more. All those recommenda-
#lons have been put in the form of a
Bill. That Bill is before the Assembly.
That has been introduced. A copy, as
required by law, was to be sent the
States Ministry. That was sent] No
reply was given, and unless the
approval was given, they could not
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proceed with the Bill. Now after dis-
cussion with the Planning Commission,
that approval has been given, but here,
that sembly and that Government
are charged with this accusation that
they did not proceed with the agrarian
reforms. The Government of India has
now given the approval to the Bill
which has been introduced In the
Assembly, and on the 4th March, the
Assembly was superseded and dis-
solved. I wonder how that accusation
can be brought against that Assembly
and that Government tha. they did
not proceed with the agrarian reforms
which were very urgent. Now, I hope
we will find some further recommen-
dations in that Bill, because this Gouv-
ernment is most anxious to bring
forward those reforms. We will see,
when they are brought, whether there
is any change made, because it is not
the fault of the Assembly, but it is
the want of approval by the Centre
itself, and then the same Assembly
is being charged for the delay.

Shri Velayudhan (Quilon cum Mave-
lkkara—Reserved—Sch, Castes): 'The
President has given assent to that Bill,
1ami therefore, I think it will become
aw.

Sardar Huokam Singh: No, Sir, not
that.

Then, we find under Demand No, 11:

“(a) Due to additional expendi-
ture on travelling by the temporary
staff for revision of electoral rolls.”

Now, the electoral rolls for 1952-53
also have been completed. They are
the latest. Evep the revisions have
taken place, but now there are
rumours that new operations are being

en on hand. About Rs. 4 lakhs might

spent there. I wonder what is the
idea under that if that is correct, be-
cause I will have to find out If all
that rumour js correct or not.

Then, about elections we have been
told that there is temporary staff that
has to be paid, for which we have
been asked to vote this additional sum.
Quite right; that was there. How that
election was held is a story. It has
already been discussed so far as
certain areas were concerned, but this
area was never here for discussion as
to how that was manipulated and how
those elections were held. In the
Punjab where they found that the
Legislative Assembly was not able
enough to get their Members returned,
they dissolved that and brought in
Governor’s rule. In PEPSU in May
1951, when the elections were drawing
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near, when they found that they would
not be returned, the Congress nominat-
ed a Ministry which they called a popu-
lar Ministry, so that they might
win those elections. PEPSU was
the only Ministry under which
these by-electiong were to Le
held. The Congressmen should see
how other Parties would be feelin

when elections all over India are hel

under the Congress patronage. It has
been said in the statement of Dr, Katju
that however much they might have
iried, they would not have created that
confidence in the minds of the neople
that the elections would be fair. That
only means-that the election can only
be fair if the Congress Party is in
charge of those elections. Otherwise,
whatever else others might do, the
Congress cannot feel satisfled that the
elections would be fair, and therefore,
by every means possible, whether it is
justified or not, Congress must be
brought into power so that they might
be satisfled that the elections that are
to be held are fair, And this is what
has been done in the present case, In
no case, Sir, where it was found that
the administration was not being run
properly or there was small balance
havah the elections been delayed so
much,

We are told now that as soon as the
Delimitation Commission finishes its
work, the elections in PEPSU
would be held, butit is curious
to find—and it has been given
out here that this was the
necessary contingpncy—that the
Delm?ltation Commission that had be-
gun its work, instead of directing
itself to its work in PEPSU, has gone
to Bombay, and it has started at the
other end. It is very strange. If the
Congress is really sincere and wants
that elections should be held in a fair
atmosphere and as early as possible
then this gives the lie to their pr
fessions. They ought to have proceeded
with that State first where this con-
tingency has arisen. I put it to the
hon. Minister—as you have rung the
bell and my time is over—whether
really this Government is anxlous to
hold these elections as soon as possible,

Babu Ramnarayan Sin H i
bagh West): No. h  (Hasar

Sardar Hukam Singh: If it is, Gov-
ernment should come out with a
declarn!.ion, unequivocal and definite,
that within _ such-and-such time the
elections in PEPSU shall be held. But
50 far as the Delimitation Commission
is concerned, as It has started its
work in Bombay, we feel doubtful and
suspicious and feel that the Govern-
ment’s intentions are not sintere. It
does not mean business. It is not
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engaging itself in the task of the elec-
tions that it should perform as early
as possible.

Now, one word, Sir, so far &s the
Administrator is concerned.

Mr. Deputy-Speaker: The hon, Mem-
has taken half an hour.

Dr, S. P. Mookerjee: No one else will
speak from our party.

Mr. Deputy-Speaker: There is one
Member, Shri Bahadur Singh.

Dr, 8. P. Mookerjee: Among those
who come from PEPSU, there is none
else to speak barring these two.

Sardar Huokam Singh: The submis-
sion I have to make about the Adminis-
trator is this. He took charge on the
10tir March. He went there to reform
the administration, to see that the
administration was made purer, that
the rervices were toned up. The Home
Minister told us that they were rer-
haps being demoralized. They have no
security. On the 10 he reaches and
during the night that he sleeps in
PEPSU gets a revelation as the Pai-
gambars got from God. The very next
day he passes orders that four senior
officers must proceed on leave. 1
wonder whether any kuman being with
all the capacity and equipment that
God could grant him, could have judged
for himself during the 12 hours that
he had stayed there who those officers
were who were corrupt, who were in-
efficient, who were not desired. Before
doing anything. before acquainting
himself with the business of the State,
he at once passes orders that these
four must proceed on leave. They had
not applied for leave. They did not
want it. 1f they are inefficient, let
chargesheets be prepared against them,
and then let them be dismissed. We
do not want corrupt offlcers. ?Ve will
co-operate with the hon. Minister, if
he really means that. Bu‘ the suspi-
cions that have been aroused are that
the Adviser had either taken his in-
structions from here or he has been
inspired by Congress people there, who
want Congress to come into power
again, and thus the atmosphere for
that is being prepared. Then, there
have been wholesale transfers. I won-
der if I could name those persons. If
1 tell the House their community. I
would be called communal. But it is
strange they are all Sikhs that are
being victimised. I am mnot afraid of
being called communal; if I want justice
for one community, and if that {s com-
munalism, I am really communal, and
I do not wamt to lag behind in that
matter. But I wonder if the Adviser
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had even the time to look into the
records of these persons, before these
wholesale transfers have been made. 1
would only ask the hon. Minister to
just find out what has happened in
the case of one officer, about whom
there were records to the effect that
in elections, he was meddling with the
boxes, and that he had really inter-
fered with the free exercise of vote,
about whom there were complaints
that he was present in a meeting pre-
sided over by a Communist member,
and about whom the panchayat had
given its decisions, and about whom
the hon. Home Minister is also com-
plaining here. He has been promoted
and given charge of a district, while
others have been sent back, demoted,
transferred, sent on leave or other
such actions are being taken against
them. I leave it to the Members of
the House to judge whether this is a
step towards the purification of the
services or the toning up of the
services. Where it is leading to, I leave
it to the Members to judge.

Mr. Deputy-Speaker: I have now
received the cut motions that have
been tabled In the name of
Mr. Punnoose,

Cut Motion No. 1 relating to Demand
No. 11 is in order.

I find that cut motions Nos. 2 and
3 relating to Demands Nos. 15 and 20
respectively are out of order, The
first one relates to the question of
appointing one officer to perform the
duties of Revenue Commissioner, Chief
Electoral Officer and Claims Officer,
etc. This Demand No. 15 relates to
arrears of pay due to them. That is
all that is there.

Shri Punnoose: What is the diffi-
culty?

Mr., Deputy-Speaker: The difficulty
is that it is a matter of policy.
Arrears of pay have to be paid. Now,
the hon, Member wants to raise the
question of appointing one officer to
perform these several duties. The
officer was already there. At the time
when the Budget Estimates were pre-
sented before the PEPSU Assembly,
this appointment was approved b
that Assembly. Therefore we o
not go into the question of one person
being appointed to perform the duties
of Revenue Commissioner, Chief E'ec-
toral Officer and Claims Officer etc. The
arrears of salary are there, The point
here simply is whether there is any
objettion to the arrears being paid, or
if in the meanwhile, he has been dis-
missed, no arrears will be paid; or
something of that kind can be raised.
Arrears of salary have to be pald,
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unless there is an order that they
ought not to be pald. Seo, this cut
motion raises a question of policy,
which does not arise here. I am, there-
fore, not allowing that.

As regards cut motion No. 3 relat-
ing to mand No. 20, it raises the
question of higher pay paid to the
Secretary, Law Department. If a
higher officer is placed as Law Secre-
tary, he carries his higher salary along
with him. Therefore even that is a
matter of policy. So this question does
not arise. This cut motion also is out
of order.

As for the other two cut motions
Nos. 4 and 5, relating to Demands
Nos. 30 and 33, they are accepted, as
both of them relate to new services.

So far as the cut motion given
notice of by Mr, Jalsoorya is concerned,
I have just received notice of it.

Dr. Jaisoorya (Medak): You can
walve notice,

Mr. Deputy-Speaker: I am not pre-
pared to waive notice.

The low salaries paid to twenty-four
temporary clerks.

Shri Punnoose: I beg to move:

“That the demand for a Supple-
mentary grant of a sum not ex-
ceeding Rs. 2,06,600, in respect of
Elections for Legislatures be
reduced by Rs. 100.”

Huge sums spent for Locust Control
measures.

Shri Punnoose: I beg to move:

“That the demand for a Supple-
mentary grant of a sum not ex-
ceeding Rs. 1,84,200, in respect of
Agriculture be reduced by Rs. 100.”

Heavy amount spent for the industrial
exhibition at Patiala.

Shri Punnoose: I beg to move:

“That the demand for a Supple-
mentary grant of a sum not ex-
ceeding Rs. 79,700, in respect of
Industries and Supplies be reduced
by Rs. 100.”

Mr. Deputy-Speaker: Cut Motions
moved:

“That the demand for a Supple-
mentary grant of a sum not ex-
ceeding Rs. 2,06,600, in respect of
Elections for Legislatures be
reduced by Rs. 100.”

“That the demand for a Supple-
mentary grant of a sum not ex-

for Granta—PEPSU 2046

ceeding Rs. 1,84,200, in respect of
Agriculture be reduced by Rs. 100.”

“That the demand for a Supple-
mentary grant of a sum not ex-
ceeding Rs. 79,700, in respect of
Industries and Supplies be reduced
by Rs. 100.”

Shri Bahadur Singh (Ferozepur-
Ludhiana-Reserved—Sch, Castes): Mr.
Deputy-Speaker, 1 wanted tn speak
on the general gituation ‘in PEPSU
and also on the Proclamation. But as
yYou have ruled out that subject, if
you would allow me, I would like to
speak on the demands for grants on
account, and refer to the general situa-
tion in PEPSU and the Proclamation.

Mr. Deputy-Speaker: I cannot in
anticipation give any ruling. Now the
House is discussing the supplementary
demands for grants.

Shri Bahadur Singh: You have said
that Members should speak on the
supplementary demands for grants
only. I want to speak on the general
situation in PEPSU regarding this
Proclamation.

Mr. Deputy-Speaker: Am I to under-
stand that the hon. Member wants to
know whether he can speak on that
particular matter, on these supple-
mentary demands for grants? I say
‘No. If the hon, Member wants to
say something in regard to some other
matter, I will take it that he is net
speaking on this subject now, and
therefore I will call upon another hon,
Member who wants to speak.
Mr. Punnoose.

Shri Bahadur Singh rose—

Shri Velayudban: He wants to
speak, Sir.

Mr. Deputy-Speaker: Who are the
gte?lerl.f’h%l' Mm?hors ttt!: speak on his
alf? He is sufficien
for himself. ¥ 0 Ko apesk

He did not want to speak on this
matter, Therefore, whenp the Appro-
priation Bill comes, up, he will speak,
g;id I will reserve my judgment till

en.

Shri Bahadur Singh: If you would
allow me, I want to speak something
on this subject itself, namely the sup-
plementary demands for grants,

Mr. Deputy-Speaker: How can I go
on changing my mind? And how can
the l;on. Member go on changing his



Shri : 1 wanted to
speak onmihlt. but ‘after hearing your
ruling, I want to speak on these sup-
plementary demands for grants them-
selves, because I want to explain
certain things.

Mr. Deputy-Speaker: The hon., Mem-
ber therefore evidently knew this
before. I will allow him an opportunity

to speak now.
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.Shri Punnoose: The very peculiar
clrcumstances in which these supple-
mentary demands for grants are
brought before this House make it
necessary for me to make a few obser-
vations, I fully understand that the
scope of the present discussion is
rather limited, and 1 will try to restrict
myself. Nevertheless, it cannot Wve
forgotten that the original demands
were not voted by this House, and ithe
principle of the whole Budget has not
been discussed here. Tq speak on
these supplementary demands, without
some reference to the principle under-
lying the Budget would make the
whole discussion, as far as I can see,
very very uninielligible. So far as I
could see, we have to take the whole
subject and not merely a plece of it.

I have given certain cut motions,
the oltf[jei;t of which is to bring before
this House how badly things have
been handled in PEPSU. The Consti-
tution in PEPSU has been suspended,
and the President has taken over

power,

Very specious arguments have been
brought in for that and today we are
avhad to vote for demands,—demands
emerging from the Administration
that was in existence in PEPSU
during the past months. The hon. the
Home Minister said that the condition
of law and order had deteriorated and
that a stable Ministry had become
almost impossible with the result that
the President has to take over power.
But looking into these supplementary
demands it Is clear that the amounts
are required for the very offices and
officers who have been handling things
In PEPSU in such a rotien manner,
those very officers who have been
responsible for the malpractices in the
elections and who have made PEPSU
a_laughing stock in this country— the
Chief FElectorar Officer, the Revenue
Officer and others. Now, something
Jike 2 lakhs of rupees is demanded for
the elections to the Legislature
PEPSU has got a siggular record in
this particular aspect. It has got the
I::'lgeat number of election petitions
and a large amount has been spent on

these Tribunals. I would ask the
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[Shri Punnoose]

Ministry, the Central Government
whichr Is now bringing this demand,
~what it has done to make an inquiry
into the last PEPSU elections.

Shri Velayudhan: Tribunals are
there. '

Shri Punnoose: These tribunals—
how was it made necessary? Why
these Tribunals had to come into
existence?

Bhri Velayudhan: Constitution.

Shri Punnoose: Constitution? The
Constitution was thoroughly over-
looked. Everybody knows, and it is
common talk in PEPSU, that the Raj-
pramukh and the two contending
parties—their forces—had a free play
and interplay with regard to these
nomination papers, and the Returning
OMcers were tools in their hands, with
the result that a large number of elec-
tion petitions came up and so much
of money had to be spent. So I would
strongly bring before this House the
point that the present demand is only
to condone irregularities that were
there in the administration of PEPSU.

Secondly there is another demand,
with regard to the Law Officer. At
a time when law and order in the
State has deteriorated very much,
when the Home Minister himself has
made it the plea for taking over
pewer, I would like to ask why this
additional expenditure? Well it is
freely accused that police officers in
that State are hand in glove with the
Biswedars and even the Rajpramukh.
1 am told that broad daylight dacoity
is taking place and that some of these
leading dacoits are going about in the
country scot-free while those officers
are there. And then this additional
expenditure is demanded!

An Hon. Member: Have we got
quorum, Sir?

Mr. Chairman: Yes, there is quorum.

Shri Punnoose: Sir, there is another
demand for Rs. 24,666 for the Raj-
pramukh.

Bhri C. D. Deshmukh: Number of
the demand?

Shri Punnoose: Page 33—staft,
household and allowances of Raj-

pramukh.

Mori Velayudban: There is the Raj-
promuklr there.

Shrl Punnoose: This Rajpramukh
gets more than 5 lakhs of rupees in

-the Home Minister
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his capacity as Rajpramukh and an-
other 5 lakhs and o:?d in the capacity
of the Maharaja of Patlala. the
whole, he gets 17 lakhs of rupees,
That means, every living human being
in PEPSU is charged 12 annas each
for the blessing of having this great
potentate, the Rajpramukh, who seems
to be hectically active in every politi-
cal aspect and even in un-political
activities,. And I am told that this
particular Rajpramuklr is blessed with
a large number of brothers—more
than 40—and I am also told that he
has got—I have no objection to that—
a great blessing of children.

Well, Sir, whatever that be, ng
objection is in voting for this addi-
tional amount. What has to be done
is that a thorough enquiry. should be
made into the doilngs of this Raj-
pramukh and he should be kept out
of the picture; instead of suspending
the Constitution in PEPSU, abolish
this post. In speaking against these
demands, I submit before tihris House
that it is only proper that a thorough
enquiry be made into the past elec-
tions, how they have been conducted
and how the Chief Electoral Officer as
well as other Returning Officers have
conducted themselves, because such
an enquiry is necessary In order to
be sure that the next elections would
be free and also that the activities of
the Rajpramukh who seems to have
his finger in every pie there, in every
political activity and the Biswedars
who are doing all the, mischief there
be brought to book.

Shri Velayudhan: On a point of
information, Sir. May I know from
or the Finance
Minister whether the Bill that has got
the assent of the President for the
PEPSU State will become law or will
it be suspended?

Mr. Chalrman: I have not been able
to follow the question.

S8hri Velayudhan: The agrarian
legislation that has got the assent of
the President before, when the Consti-
tution was in operation there, whether

that bill will become law in PEPSU
State or not. -

Mr. Chalrman: Which Bill?

Shri Velayudhan: The Agrarian Re-
forms Bill which had got the assent
of the President before.

Mr., Chairman: The question is not
clear. If the hon. Member is referring
to certain agrarlan reforms

***Expunged as orlerd by the Chair.
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Shri Velayndhan: What I was refer-
ring to is this. The PEPSU Legisla-
ture passed an agrarian legislation
that had got the President's assent alsv.
Will that become an Act there now
in PEPSU and will it now be brought
into effect?

Mr. Chairman: . I think so far as
these supplementary grants are con-
cerned, the question is absolutely
irrelevant,

oft famfan (w=g ) : e
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Sardar La) Singh (Ferozepur-Ludhi-
ana): Sir, I ask is this relevant again?
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“Mr. Chairman: Will the hon. Member
not shout like this? On his objection,
1 was just asking the hon. Member not
to speak about thesg things and yet
he shouted. I will ask the hon. Mem-
ber to limit -his remarkg only so far
as his reply to the comments of
Sardar Hukam Singh is _?ncerned.
Otherwise, any remarks which are be-
side the scope of supplementary
grants are not relevant,
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Sardar Lal Singh: Sir, having
spoken at length last time, I had no
intention of speaking on this occasion,
but the observations made by wvarious
hon. Members just now, force me to
say a few words. There are two
tundamental principles recognised all
over the world which we should never
forget. One is that it is the moral
responsibility of the majority in every
place to win over the confidence of
the minority by its fair and generous
treatment. This principle should not be
lightly ignored if there is to be good
will for the administration.

Ch. Ranbir Singh (Rohtak): Is this
relevant to the Supplementary Demands
for Grants?

Mr. Chairman: The hon. Member
who is on his legs will resume his
seat. He knows the rules of the House.
I want to point out to him that since
Sardar Hukam Singh had not spoken
on the previous occasion, the Deputy-
Speaker allowed him some latitude to
refer to other aspects whichr do not
strictly come within the scope of the
Supplementary Demands. The hon.
Member who is now speaking spoke on
that day and he has himself prefaced
his remarks by saying that they do not
strictly come within thre scope of the
present disgussion. I would request him
to reserve his remarks for some other
occasion. If he wants to speak on the
Supplementary Demands, he can;
otherwise, I will have to rule that
his remarks are not within the scope
of the present discussion.

Sardar Lal Singh: Sir, I will sub-
mit to your ruling and would not say
much about the general matter. Since
other hon. Members were allowed to
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say something which was not pertl-
nent to the Supplementary Demands,
1 had to make a few observations in
the general interests of communal
harmony and better understanding, it
for no other purpose. But I will sub-
mit to your ruling and forego that
pleasure.

Under a democracy, it is not enough
only to do justice, but it is equaliy
important to show to the public that
justice is being done. I do not want
to go into the history of the suspen-
sion of the Constitution, I had in my
last talk exploded the pretensions
about deterioration of law and order,
about the narrow majority, in Assem-
bly about Members crossing the floor,
and so on. I had smashed these alie-
gations. They could not stand a
moment's scrutiny. I had also shown
that the provisions of Article 352 and
Article 356 had been thrown to the
winds by our Government, Today, It
has been shown by facts and figures
i.e. by comparing the record of 1952
and 1953, that Law and Order position
has improved very greatly.

Ch, Ranbir Singh: Is it relevant?

Sardar Lal Singh: Coming to the
subject-matter of the Budget, I would
like to say that, now that the
Central Government has taken over
the PEPSU- Government, I do
hope that the administration will
be carried on in a manner which
would Inspire confidence in the public
as a whole and which will be con-
ducive to communal harmony and
better understanding among the diffe.
rent classes of people there. PEPSU
is a border State and we must not
overlook this fact. If there is neces-
sity for communal harmony and better
understanding it is in the Border
State of PEPSU.

As regards education, I find that
even though people of the State have
been clamouring to establish a Uni-
versity in PEPSU yet......

Mr. Chairman: I am very sorry to
interrupt the hon. Member again.
There is no demand relating to any
University in this supplementary
demand.

Sardar Lal Bingh: It is about edu-
cation and I can say as to what Is
needed in the matter of educatiown.

Mr. Chalrman: This is exactly what
the hon. Member said on the other
day. I do not say It is not relevant.
If there is a complaint it should be
ventilated here. But at the same time
I am sorry to say that it Is not rele-
vant so far as the supplementar-
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[Mr. Chairman] hs 4
{s concerned. If he o
gﬂ.e;?t:nc}my observations in regard to
any matter relating to supplementary
demands, 1 will certainly allow him to
do so. If he has nothing to say ne
ghould reserve his remarks for some
other occasion.

Sardar Lal Singh: Of course, I shall
submit to your ruling; but the Budget
includes education and I think it is
the right of Members to point out what
has been omitted.

Mr. Chairman: The Budget is not
before the House; only the supple-
mentary demands are before the

House.

Sardar Lal Singh: Then I shall re-
serve my remarks for some other

occasion.

Shri C. D. Deshmukh: This has been
the strangest debate in which I have
patticipated either in Parliament or
out of Parliament and much of it has
been above my head. It seegns to me
that instead of being supplementary
demands, it is a kind of supplementary
debate, in continuation of the debate
concerning the resolution which was
passed last week, and although I am
glad that some hon. Members found
an opportunity of making observations
which they could not make on that
occasion, I hope they will not expect
me to furnish a reply, because I do
consider that that is not relevant fo1
our purpose.
~ An Hon. Member: A reply has
already been given.

Shri C. D. Deshmukh: As the hom.
Member reminds me, a reply has been
given and action has been taken,
namely approval of the action of
Government. .

Before I come to the supplementary
demands, I would like to deal with
one point which some hon. Members
made and that is that they felt justi-
fied in making observations in regard
to the background and budgetary
policy, because they did not have the
opportunity of discussing the main

udget. I am told that the main
budget was passed in the regular way
by the Assembly in PEPSU. Now if
that is so we are sort of legal inherl-
tors, constitutional inheritors. All that
literature has been published and I
take it that it is
Members. I submit that that cannot
furnish them with an opportunity of
m?enlnu matters which were fully
dealt with on that occasion. There-

available to hon,

‘for Grants—PEPEYU 5982

fore, 1 think we must conflne our-
selves strictly to the items of this
Supplementary Pemand.

Out of the five cuts which were
moved, two have been dirallowed, but
I see that the hon. Member who moved
cut motion No. 2 did make a reference
to the subject-matter of his cut motion.
I take it that it is a general observa-
tlon and in the course of my reply I
shall deal with that.

I shall now deal with cut motion
No. 1 first, whizkr was in regard to
the grades of clerical establishmentis
of non-Secretariat Departmenis in
PEPSU. The grades are junior clerks
Rs. 40—2——60 and 60—4—200.

Shri Nambiar (Mayuram): Very
low!

Shri C. D. Deshmukh: My voice Is
low, or the scales?

Shri Namblar: The scales, not your
voice.

Shri C. D. Deshmukh: In addition
to the above, they are entitled to
dearness allowance at the rates admis-

. sible to the employees of the CTent-al

Government prior to June 1851. Now
these scales of pay were sanctioned
soon after the formation of PEPSU
with effect from lst Septemmber 1948
and more or less 20 per cent. less than
prevalent in the neighbouring State
of Punjab. The scales of pay in the
covenanting States were much lower
than these scales. These scales of pay
and allowances are applicable to all
temporary posts in the State Depart-
ments, including 24 temporary posts
of clerks created for three months in
the Office of the Deputy Commissioner
referred to, or contemplated by *he
mover of this motion, Therefore, the
point I wish to make is that there
has been no discrimination in this
particular case.

Now, in regard to Cut Motion 2,
which was disallowed, but which was
referred to nevertheless, I would like
to say that Rs, 900 out of Rs. 25,030
represent as payment of special pay
and allowances to the Commissioner,
Revenue, who worked as Chief Con-
trol Officer in addition to his own
duties for some time and as Claims
Officer in addition to his substantive
duties for a different period. The
three posts were never combined &t
o:ue‘tam:ll the same time and :llim was

stop-gap arrgngement pending the
appointment of a wholetime o&m
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Now, Sir, although the hon. Member
who moved the motion has not refer-
red to it, since the moving of the
motion casts some doubt on it, [
would like to make a few observations
in regard to the steps taken with re.
gard to the locust invasion. Locust
has been quite active in PEPSU since
1950 and big swarms have been wvisit-
ing different districts from time to
time. During the year 1952-53 locust
swarms began to visit the wvarious
districts from July 1852. In the
months of August and September 1952
some of the areas in the districts of
Bhatinda, Sangrur, Patiala and Fateh-
gar-Sahib were badly affected and eggs
were laid in 216 villages extending
over an area of 20,000 acres. The
situation was at its worst in Septem-
ber 1952, though some of the swarms
also visited a number of places in
Octobeg' 1952 as well. In order to fight
out this menace staff for the locusl
control had to be appointed and aiso
such equipment as dusting powder,
Epray pumps, conveyance, etc., had to
be purchased. As one never knows
where the locust swarms may strike,
the staff had to be kept posted al all
the important key points and a number
of equipments .and insecticides had to
be purchased in accordance wilh tae
instructions of the Director of Locust
Control, Government of India. Out of
a total expenditure of Rs. 1,83,000 the
expenditure of the staff and their T.A.
amounted to Rs. 10,000. Then, there
was medicine purchased for Rs. 61,500
and cost of equipment amounted 1o
nearly Rs. 55,000, The rést of tn:
money was spent on ‘Miscellaneous’
things like conveyance, drugs, ete.
But for the taking of timely action
the locusts would have done immense
harm to the crops which were almost
completely saved from the damage,
The locusts also would have multi-
glled and spread not only to areas in

EPSU, but also to surrounding
States like Punjab and Rajasthan.

There was some question aboul an
industrial exhibition which is the
subject matter of Demand No. 33. The
industrial exhibition at Patiala is
being held with a view to popularis-
ing and encouraging industries >f that
Stiate. The total amount of Rs, 80,000
anticipated to be spent for this pur-
pose will be partly set off by the gale
money and rent of stalls, etc., which
has been estimated at Rs. 50.,000.
Thus the total net cost to be burne
by the State exchequer Is not iikely
to exceed Rs. 10,000 which is quite
commensurate with the resulis achiev-
ed by the popularisation of industricy
among the people of the State.

Therg was a reference about the
allowance of the Uprajpramukh, [ am
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told that this allowance Is to be pald
as an arrear to the heir apparent to
the late Maharaja of Kapurthala who
was the Uprajpramukh and that now
that office has ceased to exist.

Shk-i Wawiar: Then wl skould
the money be pald now?
Shri C. D, Deshmukh: [t is the

practice of the Government to pay
money which is due. The hon. Member
finds it surprising, but that is done,
These are old fashioned ideas of pro-
perty and justice.

With respect to these Supplementary
Demands it might have been possible
for the Government then to put them
through the November session. Dut
for some reason that was not possible.
That is why they have come here,
And purely just on their merits I think
you will be satisfled that they are all
i;:stiﬂed and I hope, therefore, the

ouse will approve of them.

Mr. Chairman: I wi]l proceed to put
the cut motions to vote—cut motion 1
relating to Demand No. 11, cut motion
No. 4 relating to Demand No. 30 and
cut motion No. 5 relating to Deinand
No. 33. The question is:

“That the demand for a Supple-
mentary grant of a sum not ex-
ceeding Rs. 2,06,600, in respecl of
Elections for Legislature be re-
duced by Rs. 100.”

The motion was negatived,
Mr. Chalrman: The question lIs:

“That the demand for a Supple-
mentary grant of a sum not ex-
ceeding Rs. 1,84,200, in respert
of Agriculture be reduced by
Rs. 100.” .

The motion was negatived.

Mr. Chairman: The question ls:

“That the demand for a Supple-
mentary grant of a sum not ex-
ceeding Rs, 79,700, in respect of
[ndustries and Supplies be re-
duced by Rs. 100.”

The motion was negatived.

Mr. Chairman: I shall now put the
Demands to the wvote of the iHouse.
The question is:

“That the respective sums not
exceeding the amounts shown in
the third column of
Paper in respect of Supplemen-
tary Demands Nos. 1, 7, 11, 14,
15, 17, 20, 22, 24, 27, 29, 30, 31,
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33, 34, 36, 38, 40, 41, 42, 43, 43-A,
43-B, 44, 44-A, 47, and 48 be
granted to_ the President, out ot
the Consolidated Fund of the
State of Patiala and East Punjab
States Union to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1953, in res-
pect of the corresponding heads of
Demands entered in the second
column thereof.”

The motlon was adopted.

Supplementary Demands 26 MARCH 1953
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March, 1953, in respect of Finance
Department.”

DeManp No. 15—REVENUE DEPARTMENT

“That a supplementary sum not
exgee Rs. 25,300 be granted
tg the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the clrarges which
will come in course of payment
during the year ending the 3lst
March, 1953, in respect of Reveuue
Department.”

[The ‘motions or Supﬁlementam
Demands for Grants which were
adopted by the House are repro-

DemaNp No.' 17—AGRICULTURE AND
FoREST DEPARTMENT.

duced below—Ed. P.P.]
DeManp No. 1—LaNp REVENUE

“That a supplementary sum not
exceeding Rs. 2,58,000 be granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab Stales
Union to defray the charges which
will come in course of payment
during the year ending the 31st
March, 1953, in respect of Land
Revenue.”

Demanp No. 7—OTHER TAXES AND
Duries.

“That a supplementary sum not
exceeding Rs. 98,900 be granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the 31st
March, 1953, in respect of Other
Taxes and Duties.”

DemManp No. 11—ELECTIONS FOR
LEGISLATURES.

“That a supplementary sum not
exceeding Rs. 2,06,600 be granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the 31st
March, 1953, in respect of Elec-
tions for Legislatures”

DEMAND No. 14—FINANCE DEPARTMENT

“That a supplementary sum not
exceeding Rs. 61,000 be granted
to the esident out of the Con-
solidated Fund of the Stata of
Patiala and East Punjab Siates
Union to defray the charges which
will come in course of payment
during the year ending the 31st

“That a supplementary sum not
exceeding Rs, 10,200 be granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the 31st
March, 1953, in respect of Agri-
culture and Forest Department.”

Demanp No. 20—Law anp Locan SeLr

GOVERNMENT DEPARTMENT.

“That a supplementary sum not
exceeding Rs. 7,900 be granled
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the clrarges which
will come in course of payment
during the year ending the 3lst
March, 1953, in respect of Law
and Local Self Government
Department.”

Demanp No. 22—DiSTRICT ADMINISTRA-

TION.

“That a supplemientary sum not
exceeding Rs. 20,400 be granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the 31st
March, 1953, in respect of Distriet
Administration.”

Desaanp No. 24—ADMINISTRATION OF
JusTICE.

“That a supplementary sum nrot
exceeding Rs. 42,500 be granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Unjon to defray the charges which
will come In course of payment
during the year ending the 3lst
March, 1953, in fespect of Ad-
ministration of Justice.”
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Dpyanp No. 27—EDUCATION

“That a supplementary sum not
exceeding Rs. 100 be granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Unjon to defray the charges which
will come in course of payment
during the year ending the 51st
March, 1953, in respect of Edu-
cation.”

DemManp No. 29—PusrLic HEALTH

“That a supplementary sum not
exceeding Rs., 100 be granled
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year emnding the 31st
March, 1953, in respect of Public
Health.”

DeMaND No. 30—AGRICULTURE

“That a supplementary sum not
exceeding Rs. 1,84,.200 be grau‘ed
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges whicn
will come in course of ent
during the year ending the 31st
March, 1953, in respeat of Agri-
culture.” ‘

Demanp No. 31—VETERNARY

“That a supplementary sum not
exceeding Rs. 100 be granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the ulst
M‘“CE‘ 1953, in respect of Vetert
nary.

Demanp No. 33—INDUSTRIES AND
SuPPLIES

“That a supplementary sum not
exceeding Rs. 79,700 be granied
to the President out of the Con-
solidated Fund of the State of
Pat.iala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the 31st
March, 1853, in respect of Irdus-
tries and Supplies.”

Demanp No. 34—MISCELLANEOUS
DEPARTMENTS.

“That a supplementary sum not
exceeding Rs. 1,07,800 be granted
to the President out of the Con-

- solidated Fund of the State of.
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Patiala and Fast Punjab States
Union to defray the chiarges which
will come in course of payment
during the year ending the 3lst
March, 1853, in respect of Miscel-
laneous Departments.” R

DeMmanp No. 36.—Crvi. WoRKS

“That a supplementary sum not
exceeding Rs. 4,48,900 be granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the 231st
March, 1953, in respect of Civil
Works.”

Demanp No. 38—Carrtal OuTLAayY OB
ELECTRICITY ScHEMES (WITHIN THE

REVENUE ACCOUNT).

“That a supplementary sum not
exceeding Rs. 31,9000 be granted
to the President oui of the Con-
solidated Fund of the State of
Patisla and East Punjab States
Union to defray the charges which
will come In course of payment
during the year ending the 3lst
March, 1953, in resfect of Capital
Outtay on Flectricity Schemes
(Within the Revenue Account).”

DEmManD No. 40—SUPERANNUATION
ALLOWANCES AND PENsIONS.

“That a supplementary sum not
exceeding Rs. 2,05,000 be granted
to the President out of the Con-
solidated’ Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the 31st
March, 1953, in respect of Super-
annuation Allowances and Pen-
sions.”

Demanp No. 41—STATIONERY AND.
PRINTING.

“That a supplementary sum not
exceeding R_s. 3,22,700 be granted
to the President out of the Con-
solidated Fund of the State of
Patialg and East Punjab States
Union to defray the charges which
will come in course of payment
du the year ending the 3lst
March, 1853, in res of Star~
tionery and Printing.

Demanp No, '42—MISCELLANEOUS
“That a supplemént sum not

excoeding R, 17,38,400 be, granfed
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to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union,to defray the charges which
will come in course of payment
during the year ending the 3l1st
March, 1933, in respect of Miscel-
laneous.”

DeManD No. 43—EXPENDITURE ON
DispracEp PERSONS

“That a supplementary sum pot
exceeding . 200 granted
‘to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the 3list
March, 1953, in respect of Ex-
penditure on Displaced Persons.”

Demanp No. 43-A—CoMMUNITY
DEVELOPMENT PROJECTS.

“That a supplementary sum not
-exceeding Rs. 4,20,400 be granted
to the President out of the Con-
solidated Fund of the State of
Patlala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the 31st
March, 1953, in respect of Com-
munity Development Projects.”

DeEManD No. 43-B—CapITAL OUTLAY ON
INDUSTRIAL DEVELOPMENT.

“'I'ha; a supplementary sum not
.exceeding Rs. 3,00,000 be granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the 31st
March, 1953, in respert of Capital

Outlay on Industrial
ment.}'r strial Develop-

DEMAND No. 44—CaPiTaL AccouNT or

IRRIGATION, NAVIGATION, EMBANKMENT

AND DRAINAGE WoRks (OUTSIDE THE
REVENUE AcCOUNT),

“That a supplementary sum not
exceeding Rs. 100 be granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges whick
will come in course of payment
during the year ending the 31st
March, 1953, in respect of Capital
Account of Irrigation. Navigation,
Embankment and Drainage ﬁ'orks
(Outside the Revenue Account).

'

DemManp No. 44-A—CaptTAL OUTLAY ON
MULTI-PURPOSE RIVER SCHEMES—
BHAKRA NANGAL PROJECT

“That a supplementary sum not
exceeding Rs. 28,61,600 be granted
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come In course of payment
during the year ending the 3lst
March, 1953, in respect of Capital
Outlay on Multi-Purpose iver
Schemes-Bhakra Nangal Project.”

DeManp No. 47—CapiTaL OUTLAY ON
ScHEMES oF STATE TRADING.

“That a supplementary sum not
exceeding Rs. 100 be grauled
to the President out of the Con-
solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the 3lst
March, 1953, in respect of Capital
Qutlay on Schemes of State Trad-
ins."

DemanNp No. 48—INTEREsT FREE AND

INTEREST BEARING ADVANCES.

“That a supplementary sum not
exceeding Rs. 18,72,500 be granted
to the President out of the Con-

.solidated Fund of the State of
Patiala and East Punjab States
Union to defray the charges which
will come in course of payment
during the year ending the 3lst
March, 1953, in respect of Interest

Free and Interest Bearing
Advances.”
PATIALA AND EAST PUNJAB

STATES UNION APPROPRIATION
BILL, :

The Minister of Finance (Shri C. D,
Deshmukh): I beg to move for leave
to introduce a Bill* to authorise pay-
ment and appropriation of certa
further sums from and out of the
Consolidated Fund of the State of
Patiala and East Punjab States Union
{csg 2}151?? service of the financial year

Mr, Chairman: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain
further sums from and out of the
Consolidated Fund of the State
of Patiala and East Punjab States
Union for the service of the finan-
cial year 1952-53.”

The motion was sdopted
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States Union gppropﬂqtiou
ill
Shrl C. D. Dehmukh: I introduce
the B,

Mr. Chairman: Shri C. D. Desh-
mukh.

Shri C. D. Deshmukh: I beg to
move:t

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Patiala and East Punjab States
Union for the service of the
financial year 1952-53, be taken
into consideration.”

Mr. Chairman: Motion moved:

“That the Bill to authorise pay-
ment and appropriation of certain
furthrer sums from and out of the
Consolidated Fund of the State of
Patiala and East Punjab States
Union for the service of the

_ fnancial year 1952-53, be taken
into consideration.”

Shri M. 8. Gurupadaswamy (My-
sore): Till now the hon. the Finance
Minister was in charge of only one
House; he had to look after only one
House. Now he has been asked, by
necessity or by force of circumstances,
to look after another House, the House
of the Patiala and East*Punjab States
Union. Before I discuss certain general
matters connected with PEPSU I want
to dwell upon a few things which arise
out of thre budget. There are certain
things in the White Paper which has
been circulated to us which are not
very clear. And I wanted to draw the
attention of the Finance Minister to
those particular items which are not
very clear to us. It is published here
that the progress of development ex-
penditure in PEPSU commenced right
from the year 1948-49 and 1950-51 and
there has been continuous investment
in these development projects, but the
;\;hite Paper says that the Five Year

an......

Shri C. D. Deshmukh: Sir, May I
interrupt the hon. Member? He is
referring to the. White Paper.

Mr. Chairman: This Bill relates to
the Grant§ which are the subject-
matter of Supplemenfary Demands. If
the hon. Member wants to speak on
the budget there will be another
<hance for him.

Shri M. 8. Gurupadaswamy: Very
well. Sir, I wanted to speak only on

Account of—PEPSU

Shri Nambiar (Mayuram): This is
because he is wanting to finish every-
thing relaffhg to PEPSU today.

Mr. Chairman: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Patiala and East Punjab States
Union for the service of the
financial year 1952-53, be taken
Inl;o consideration,”

The motion was adopted.

Mr. Chairman: I will no
clauses. now put the

Clause 2 was added to the Bill.

Clause 3 was added to the Bill.
The Schedule was added to the Bill.

Clause 1 was added to the Bill.

The Title and the Enacting Formula
were added to the Bill.

Shri C. D. Deshmukh: I beg to

move:
“That the Bill be passed.”

Mr. Chairman: The question is:
“That the Bill be passed.”

The motion was adopted.

DEMANDS FOR GRANTS ON
ACCOUNT—PEPSU

DeManNp No. 1—LaND REVENUE
Mr. Chairman: Motion is:

“That & sum not exceeding
Rs. 14,16900 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1854, in
respect of ‘Land Revenue'.”

Demanp No. 2—Srtate Excrse- Duries
Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 9,24400 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on

the budget.

iMoved with the recommendations of the President.

27 P.S.D.
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account, for or towards defraying
the charges during the year ending
on the 31st day of March 1854, in
respect of ‘State Excise Duties’.”

Demanp No. 3—Srtamps

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 21,200 be granted to the
President, out of the Consolidated
‘Fund of the State of Patlala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st dav of March 1954, in

respect of ‘Stamps’.

DemManp No. 4—FOREST
Mr. Chairman: Motion is:

“That a sum not exceeding

. 470,200 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 19854, in
respect of ‘Forest'.”

DEMAND NoO. 5—REGISTRATION

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 17,500 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying

the charges during the year ending _

on the 31st day of March 1954, in
respect of ‘Registration’.”

DemaND No. 6—CHARGES ON ACCOUNT OF

MoToR VEHICLES ACTS.
Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 28,700 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1854, in
respect of ‘Charges on account of
Motor Vehicles Acts'.”

Demanp No.
DuriEes,

Mr. Chairman : Motion is:

“That a sum not exceeding
Rs. 1,31,200 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on

26 MARCH 1953

T7T—OTHER TAXES AND

account, for or towards defraying
the charges during the year endi:ﬁ
on the 31st day of March 1954,
respect of ‘Other Taxes and
Duties’.”

DeEMAND No. 8—IRRIGATION
1
Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 14,52,600 be granted to the
President. out. of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st.day of March 1954, in
respect of ‘Irrigation’.”

DeEManp No. 9—MINISTERS AND
ADVISER.

Mr. Chairman: Motion is:

“That. a sum not exceeding
Rs. 76,500 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Ministers and Adviser’.”

DEMAND No. 10—STATE LEGISLATIVE

ASSEMBLY,
Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 1,10,400 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘State Legislative
Assembly'.”

DgMaAND No. 11—ELECTIONS FOR LEGIs-

LATURES

Mr. Chairman: Motion is:

“That a sum not exceedin
Rs. 84,300 be granted to thge
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1854, in
:::epects. t of ‘Elections for Legisla-

DEMAND No. 12—CHIEF MINISTER'S AND

ADVISER'S SECRETARIAT

Mr. Chalrman: Motion is:

“That a sum not exceeding
Rs. 23,400 be granted to the

on Account—PEPSU ° 2974
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President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1854, in
respect of ‘Chief Minister’s and
Adviser's Secretariat’.”

DemManD No. 13—HOME DEPARTMENT

Mr. Chairman: Motion is:

“That 'a sum not exceeding
Rs. 1,772,800 be granted to the
President, out of the Consolidated
Fund of the State of Patlala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Home Department’.”

Demanp No.
Mr. Chairman: Motion is:

. “That a sum not exceeding
Rs. 1,10,500 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31lst day of March 1954, .I.n
respect of ‘Finance Department’.”

DemManp No. 15—REVENUE DEPARTMENT

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 83,300 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in

"

respect of ‘Revenue Department.

DeMaND No. 16—FEDUCATION AND HEALTH

DEPARTMENT
Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 30.200 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1854, in
respect of ‘Education and Health

Department'’.”

DemaNp No. 17—DEVELOPMENT DEPART-

MENT

Mr. Chairman: Motion is:
“That a sum not exceeding
Rs. 31,800 be granted to the

14—FINANCE DEPARTMENT

President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in -
;1esp:,c~'t’ of ‘Development Depart--
ent’. :

DemMaNp No. 18—INDUSTRIES, SUPPLIES

AND LABOUR DEPARTMENT
Mr. Chairman: Motion is:

“That a sum not” exceeding
Rs. 39,500 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1054, in
respect of ‘Industries, Supplies ‘;
Labour Department’.”

DEMAND No. 19—REHABILITATIO
DEPARTMENT :

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 55,000 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
resp:ct of ‘Rehabilitation Depart-
men !.'l

DeEmanp No. 20—Law anp LocAL Serr

GOVERNMENT DEPARTMENT
Mr. Chalrman: Motion is:

“That a sum not exceeding
Rs. 65,600 be granted to {he
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1854, in
respect of ‘Law and Local Self
Government Department'.”

DeManp No. 21—COMMISSIONER

Mr. Chairman: Motlon is:

“That a sum not exceeding
Rs. 22,600 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1934, in
respect of ‘Commissioner’.” -
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DeEMaND NoO. 22—DISTRICT ADMINISTRA-
JION

Mr. Chalrman: Motion is: -~

“That a sum not exceeding
Rs. 6,04,200 be granted to the
President,” out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
{lgsp’e_gt of ‘District Administra-

on’,

DEMAND Np. 23—CrviL SuppLiES DIREC-

TORATE

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 2,35,800 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, In
mip‘e‘ct of ‘Civil Supplies Directo-
rate'.”

JUSTICE

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 4,536,700 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union. on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
:fs;{e.::t of ‘Administration of Jus-

ce'.

Lock-urs
Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 528,000 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
Fast Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1854, in
respect of ‘Jails & Judicial Lock-
ups‘."

DEMAND No. 26—PoOLICE

Mr. Chalrman: Motion is:

“That a sum not exceeding
Rs. 28.06,000 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
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account, for or towards defraying
the charges during the year ending
on the 31st day of March 1854, in
respect of ‘Police’.”

DeMaND No. 27—EDUCATION
Mr; Chairman: Motion is:

“That a sum not exceeding
Rs. 36,72,100 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during-the year ending
on the 31st day of March 1854, in
respect of ‘Education’.”

DeEMaND No. 28—MEDICAL
Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 11,94,800 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1854, in
respect of ‘Medical’.”

Demanp No. 29—PusrLic HEALTH

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 4,25600 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Public Health'”

DEMAND No. 30—AGRICULTURE

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 12.34,700 be anted to the
President. out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of 'Agriculture’.”

DEMAND No. 31—VETERINARY

Mr. Chairman: Motion is:

“That a sgum not exceeding
Rs, 2,20,900 be anted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, In

. "

respect of 'Veterinary'.
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Demanp No. 32—Co—o§smrxon
Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 1,85900 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year end!ng
on the 31st day of March 1954, in
respect of ‘Co-operation’.”

DEMAND No. 33—INDUSTRIES AND
SuPPLIES.

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 6,28,500 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraylpg
the charges during the year endwng
on the 31st day of March 1954, in
reispect of ‘Industries and Bup-
- plies’.”

DEMAND No. 34—MISCELLANEOUS
DEPARTMENTS.

Mr. Clnirman Motion is:

“That a sum not exceeding
Rs. 245,700 be granted {o the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defray.ng
the charges during the year ending
on the 3lst day of March 1954, in
respect of ‘Miscellaneous Depart-
ments.”

DeEMAND No. 35—PuNJaBl DEPARTMENT

Mr. Chairman: Motion is:

“That & sum not exceedlng
Rs. 97,100 be granted to
President. out of the Consolldated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Punjabi Department'.”

DeManNp No. 36—Civi. WORKS
Mr. Chairman: Motion is:

“That a sum not exceeding
Ra. 47,84,300 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year endicg
on the 31st day of March 1954, in
respect of ‘Civil Works’™

DEMAND No. 37—ELECTRICITY SCHEMES=

WoORKING EXPENSES.

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 10,57,900 be anted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Electricity Schemes—
Working Expenses’.”

DEMAND No. 38—CaPITAL OUTLAY ON
ELECTRICITY SCHEMEs (WITHIN THE

REVENUE ACCOUNT).
Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 87,100 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defrayiug
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Capital Outlay on Elec-
tricity  Schemes (within  the
Revenue account)'.”

DemManp No. 39—PRrivy PURSES AND

ALLOWANCES OF INDIAN RULERS.

Mr. Chairman : Motlon is:

“That a sum not exceeding
Rs. 443400 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Privy Purses and Allow-
ances of Indian Rulers’.”

DemManp No. 40—SUPERANNUATION
ALLOWANCES AND PENSIONS,

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 5,186,300 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in

of ‘Superannuation Allow-
ances and Pensions’.”

DEMAND NO. 41—STATIONERY AND PRINT-
ING.

Mr. Chalrman: Motion is:

“That a sum not exeeedln[
Rs. B,00,000 be granted
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[Mr. Chairman]

President, out of the Consolidated

DemManp No. 46—CoONSTRUCTION OF IRRI-
Fund of the State of Patiala and

GATION, NAVIGATION, EMBANKMENT AND

East Punjab States Union, on
account, for or. towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Stationery and Print-
ingl{ﬂ

DeMAND No. 42—MISCELLANEOUS

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 3,72,400 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Miscellaneous'.”

DEMAND No. 43—EXPENDITURE ON DIS=

PLACED PERSONS.

Mr. Chairman: Motlon is:

“That a sum not exceeding
Rs, 4,87,100 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Expenditure on dis-
placed persons’.”

DEMAND
SCHEMES OF

DRAINAGE WORKS.

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. - 17,80,300 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
Bast Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1854, in
respect of ‘Construction of Irriga-
tion, Navigation, Embankment amd
Drainage Works'.”

MENTS AND RESEARCH.

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 22,00,000 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab Stales Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Capital Outlay on
schemes of Agricultural Improve-

- ments and Research’.”

No. 47—CarpiTaL OuTLAY OM
AGRICULTURAL IMPROVE-

DEMAND No. 48—CAPITAL OUTLAY ON
MULTIPURPOSE RIVER SCHEMES—BHAKRA

DeEMAND No. 44—MISCELLANEOUS NANGAL PROJECT.

ADJUSTMENTS BETWEEN CENTRAL AND

STATE GOVERNMENTS
Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 1,300 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Miscellaneous Adjust-
ments between Central and State
Governments'.”

DeManp No. 45—CoMMUNITY DEVELOP-

MENT PROJECTS.
Mr. Chalrman: Motion is:

“That a sum not exceeding
Rs. 420,100 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on thei- 3;stc.: day otig\dalggt‘ie}su. I.t;
respect of ‘Community opmen
Projects'®

(N
~

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 55.33,800 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, pn
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Capital Outlay on Multi-
purpose River Schemes—Bhakra
Nangal Project’.”

DEMAND No. 456—CarPITAL OUTLAY ON

ScHEMES OF STATE TRADING.

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 4,28,63,300 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Capital Outlay on
Schemes of State Trading'”
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DeManDp'No. 50—ADpvANCES BEARING
INTEREST.

Mr. Chairman : Motion is:

“That a sum not exceeding
Rs. 50,03,200 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day ot March 1954, in

respect . of ‘Advances Bearing
Interest'.”
Sardar Hukam Singh (Kapurthala-

Bhatinda): I want to sumbit one thing.
I wanted to enquire from the hon.
Minister whether he is not going to
make any observations about the bud-
get. One particular thing I wanted to
know. was whether the previous Minis-
try had prepared any budget at all
because the budget session was draw-
ing nearer and if they have, I want to
know whether that budget is taken as
it was or some departures have been
made by the Government of India. At
least this should be brought to our
notice and to the notice of this Parlia-
ment. This is what this House expects
of the hon. Finance Minister. Let him
give some observations at least which
might enlighten us and guide us in the
discussions we are having just now.

The Minister of Finance (Shri C. D.
Deshmukh): Sorry, Sir, I am not in
possession of the information. I my-
self have made no changes.

Sardar Hukam Bingh: Our difficulty
is that we had not the occasion to look
into the budget of the past year not
to speak of this year which is placed
before us. Therefore it should be
much better if we were told of some
of the salient features because the time
given is only about 12 hours. We could
not go through the whole budget during
this time,

Mr. Chairman: May I suggest that
since all these Demands, pertaining to
the Demands in the budget. relate to a
period of four months, ultimately the
whole thing shall come before the
House and hon. Members can discuss
them then.

Sardar Hukam Singh: We will have
an opportunity of discussing the whole
budget when it comes in the final shape
Bgt at least this part that is being pass-

NOW...ovaees

Mr. Chalrman: I do not say that the
hon. Member 1s not justified in putting
questions. That is not my observation.
My observation Is that since this
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matter will come up again, the entire
td.isn::l.aaisu't.m can be held up for that
ime,

Dr. Jaisoorya (Medak): When will
this matter come up?

Mr. Chairman: When the budget is
discussed.

Dr. Jaisoorya: This is only a vote
on account. When will the whole budget
come up approximately?

Mr, Chairman; 1 am told next
month. There is no difference in pro-
cedure relating to vote on account in
this House also. We discuss this vote
on account and for 3 or 4 months a
certain portion of the revenues are
given to the Government to be expend-
ed. Then ultimately the budget comes
and then we discuss the budget. In
this case there is nothing unusual.

Sardar Hukam Singh: In that speech
made by the Finance Minister, though
it was not so detalled, we got every-
thing from him,

Mr. Chairman: The hon. Minister
will make his speech when the budget
is presented.

Sardar Hukam Singh: Even at the
time of placing this vote on account in
the last session, the Finance Minister

did make a speech.

Mr, Chairman: I am not sure. So
for as I remember, it Is not usual to
make a speech at this stage. It is not
usual to discuss it even at this stage
because after all it is a formal matter.
If 3 or 4 months' demands are grant-
ed, ultimately at the time of the budget
everythnig will come before us an
we can make changes.

Shri U. M. Trivedi (Chittor): In this
list of Demands, for purposes of three
months only, how can we give a vote
on account for Rs. 2,29,000 as Minis-
ters' expenses when there are no
Ministers.

Mr. Chairman: It is a provisional
thing. They will not be paid.

Shri U. M. Trivedi: When we say
that this amount is spent for Ministers,
are we saying something quite legally
and legitimately?

Mr. Chairman: The hon. Member
fully knows that there are no Minls-
ters working at present and it cannot
be said this will be pald to them. They
are not authorised to accept any pay-
ment. Therefore it is quite clear that
this is a formal matter. If the Minis-
ters are not there they will not be paid.
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[Mr. Chairman]

Ultimately when the budget comes up,
all these things will be taken inte con-
sideration.

Sardar Hukam Singh: No discussion
on the Demands is being allowed.

Mr. Chairman; [f the hon. Member
wants to have a discussion, I have no
objection. Usually there is no discus-
sion at the time of vote on account but
if hon. Members want to have a dis-
cussion, I will not stand in their way.
I am not forbidding any discussions.
If the hon. Member wants to raise any
relevant matter, I have no objection.

Sardar Hukam Sinmgh: You satisfy
yourself that there was no discussion
last year.

Mr. Chairman: I am not so sure.

Dr. Jaisoorya: When the full budget
is presented next month, have we got
the right to discuss this fully?

Mr, Chairman: Certainly.

Dr, Jaisoorya: By convention if a
vote on account is taken now there is

Mr, Chairman: Then I take it no hon.
Member wants to offer any remarks.
If any hon. Member wants to make any
observations he is perfectly entitled to
do so and I am nnt standing between
the hon. Member and the discussion.

Sardar Hukam Singh: 1f the discus-
sion is permitted, I would like to have
an opportunity to say something. May
I begin?

Mr. Chairman: Yes.

Sardar Hukam Singh: 1 wanted to
know whether any changes had been
made in the budget that was prepared
by the Ministry that has gone out re-
cently but that informatlon is not avail-
able. I have trled to look into the
matter myself in the time that was
available to me and I find that except
for one item—if I am wrong, I would
be glad certainly to stand corrected—
ithe whole _udget is as was prepared
by that Ministry and that one item is
the amount that was provided for a
Univarsity in PEPSU. People of PEPSU
have been struggling hard to get their
own University. Their attempts have
beep frustrated by the States Ministry
on one ground gr the other. 1 might
submit here that we have been told that
Punjab ‘and PEPSU can have one
University. Our apprehensions are that
this is an attempt to spoil the real pur-
pose that people of PEPSU have in get-
ting a University. This is the only
State where for the present Punjabi, as
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a regional language, is recogmsed and
used for administrative purposes. I am
very sorry to bring to the notice of this
House that this poor language has not
got the treatment that any other
regiongl language has got. So far as
its recognition in the Constitution was
concerned, it got it all right, as pther
languages. But, so far as the actual
treatment that is being given to any
other language in its own sphere is
concerned, it is a pity that this Jangu-
age has been treated differently.

I may also bring to your notice that
a Glossary of Constitutional terms was
being prepared and every language was
represented in that committee. That
Glossary was finalised and I was told
by a Member who was representing this
language there, that this was the only
language which was left out, in his
opinion. The Member that was repre-
senting this language is a very distin-
guished Congressman, and a very, I
should say, great personality in this
House as well, and the President of a
State Congress Committee, He was of
the opinion that he had brought certain
words and phrases that would very well
be accommodated there; but that was
not done.

Then in the neighbouring State,
Punjab, some time ago, an agreement
was reached and the Centre also bless-
ed that agreement, that surely this
language should have that status. That
agreement was known as the Sachar
formula. Even that has not been im-
plemented, though there were objec-
tions even to that. It is not being im-
plemented even now. This step
motherly treatment towards this langu-
age has raised certain important
national issues and has estranged, as
hon. Members might know, the feelings
of two communities in these border
States, It was very necessary that the
aspirations of the people of this State
should have been considered. But, on
one or two occasions when, as was
required under the Constitution, this
proposal was sent by the PEPSU Gov-
ernmeni to the States Minlstry, they
did not allowitto be developed and
they were postponing these matters.
Five lakhs of rupees were put
in a fund last year and it was
proposed that in this year an-
other ten lakhs would be de-
posited in that fund so that a Univer-
sity might be built up in the future.
But, I find from the Papers that that
proposal is not there. My submission
is, if really it is the intention of the
Central Government, as has been stat-
ed on many an occasion here in this
House and outside, that our reglonal
languages have got big treasures, they
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ought to be developed and they should
have their proper status, it was_neces-
sary that this proposal should have
been given due consideration and that
amount should not have been

out of the Budget that had been pre-
pared. It wo not create an impres-
sion among the people of PEPSU that
the Centre is treating fairly these un-
fortunate people who have such ast&i;
rations and ideas. Even now at
stage, I bring it to the notice of the
Finance Minister that he should look
into the matter, redress that wrong and
make up that omission.

Besides that, I .want to make a few
observations so far as the remarks of
my hon. friend Mr. Chinaria are con-
cerned. One objection that he had, and
that has been repeated by my hon.
friend the Finance Minister as well, is
that the proper time for considering
these expenses that gre now brought in
the supplementary budget was there
and that the Assembly should have
passed it in the November session. This
_criticism was also made that the
Assembly rose suddenly. Mr. Chinaria
repeated 3 or 4 times that this should
not have been brought in this Parlia-
ment at this time. Much has been
made of this incident that the Assem-
bly, though convened for some time,
rose abruptly. But, the real thing was
not the fear that the party in power
had in their mind when they rose, but
the practical difficulty that they were
experiencing at that time. The Elec-
tion Tribunals, four of them, were pro-
ceeding with Election petitions. At
first, the parté in power had requested
the Election Commission to give them
one week's time so that they might
hold that session of the Assembly
peacefully. That was not given and
the reason was justified so far as the
Election Commission was concerned.
The Commission observed that it was
not the business of theirs and that the
Tribunals were independent judicial
bodies and they should not interfere.
Then, the Speaker of the Assembly
wrote to the Presidents of the Tribu-
nals that they might see their way to
accommodate some Members. Four
Tribunals were there and about 10 or
12 Members must have been occupied
each day and as has been observed by
the Home Minister, there were such a
large number of Election petitions.
They also refused. It was not possible
to continue the session and these elec-
tion petitions simultaneously. That was
the reason why that Assembly was at
that time adjourned. There was no
fear of the opposition. That had al-
ready subsided. (An Hon. Member:
Question.)

Mr. Chairman: [ think the hon,
Member will realise that we are now
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discussing a Vote on Account. There-
fore, whatever might have been |t
relevancy on the previous occasion
when the supplementary demands were
there, so far as this Vote on Account
is concerned, I hope he will realise
;lﬁat these matters are not relevant at

Sardar Hukam Singh: There are
Ministers' expenses, .

Mr. Chairman: Tne hon. Member
knows that there are now no Ministers.
working. He is referring to past
matters whereas this present question
relates to coming mon He is refer-
ring to whatl happened in the past, just
titying te action of a particular Minis-
try which is extinet now. I would
request him to make such remarks as
might be relevant,

Prof, D. C. Sharma (Hoshiarpur):
The hon. Member had made certain
observations with regard to the policy
of the Punjab Government about the
Punjabi language and also he has made
some reference to the policy of the
Punjab Government.

Mr, Chairman: If the hon. Member
has made some remarks, this is not the
time to raise objection, Does the hon.
Member expect that these remarks are
going to be expunged? He ought to
have raised objection when the re-
marks were made.

Prof. D. C. Sharma: I beg to subinil
that I should be permitted to make a
statement with regard to the points
that have been raised by the hon. Mem-
ber. I do not want them to be
expunged.

Mr. Chairman: This is not the way.
If the hon. Member was irrelevant, the
attention of the Chair should have been
called to that matter at the time when
he was speaking. Now, if they were
irrelevant then, to say that I should
allow another hon. Member to make
some observations with regard to those
irrelevant matters, is going too far.

_ Prof. D, C. Sharma: They are mnot
irrelevant. I want to challenged some

:if his statements. That is my submis-
on.

Mr. Chairman: Some other occasion
may be utilised for challenging those
statements. This is not the right
manner and occasion.

Sardar Hukam Singh: I only wanted
to bring to your notice rule 188. There
are one or two exceptions. The rule
says:

“In other respects, a motion for
vote on account shall be dealt with
in the same way as if it were a
demand for grant.”
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Mr, Chairman: The hon. Member is
referring to matters which took place
previously, He is referring to the state
of things which existed and the cir-
cumstances in which the previous
Ministry did not have the courage to
take certain matters before the House
and pass them at that time. Those
thintgs are gone. They are not rele-
vant.,

Sardar Hukam Singh: I leave it
there, The other submission that I
have te make so far as this Vote on
Account is concerned is that the admi-
nistration which is now in the hands
of the Central Government or its
Administrator should be run in such a
way that the people in general should
have confidence in that administration.
The hurried steps that have been taken
and are threatened to be taken without
any enquiry, certainly would not create
that impression,

A third thing that I would like to
bring to the notice of this House is
in regard to Education. Here the pro-
vision is 1,00,16,400 for the whole year.
So far as Vote on Account is concern-
ed, it is 36,72,100. It is seen that such
a large sum, about 20 per cent. of the
whole Budget is being spent on Edu-
cation and similar amounts, if not as
large as this one on Public Health and
other services that are very necessary.
It Is a step in the right direction, and
that also shows credit to the adminis-
tration if really this is the budget that
was prepared by them. And in other
respects also when I find that other
sxpenditures that are provided here
really relate to the same thing. I feel
that the expenditure now as it is before
us—unless we have that occasion ulti-
mately to criticise the various detailed
items—is a budget, except the one item
about the University, that I feel has
‘been omitted, is reasqpable. I feel in
regard to the other items that are put
here that I have no reason to object
Just for the present and I couclude my
speech.
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discussing the election policy or pro-
gramme of the Congress or any other
party now?
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Mr. Chairman: I would request the
hon. Member not to go into that sub-
ject. He will remember that I asked
Sardar Hukam Singh also not to go
into that subject. because it is the sub-
ject matter of the supplemen-
tary demands for grants, We are
considering now the Vote on Account,
and I would request the hon. Member
not to refer to what happened in the
past. He may confine himself to the
Vote on Account.

gt bl = el = o S
S b Jemee A J 1 o 3
o S 4y P slate Sl
ol A e f e ey
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(English translation of the above
speech)

Glani G. S. Musafir (Amritsar): Sir,
I had already expressed my views _at
the time when there was a debate on
the question of establishing President’s
rule in Pepsu, and so I did not want
to say anything nor did I feel the neces-
gity for it today. but since some hon.
Members have spoken something. I am
compelled to speak out my mind on the
occasion.

Much has been said about the facl
that the Government of India never
wanted a Cabinet of United Front Party
in Pepsu. There may be other things
but that is a matter altogether difTer-
ent. This, however, s absolutely
incorrect that Government of India
wanted to establish there a Congress
Government only and not any other
Government. The attitude of the Gov-
ernment in the past shows that they
never wanted such a thing Sir, you
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[Giani G. S. Musafir]

are well aware that the Government
once established President’s rule

Punjab although there was Congress
Government at that time. The one
reason for that was that the Congross
Government could mnot for certain
reasons form a stable ministry there
and consequently the Congress Minis-
try was dissolved and President's rule
was established. The motive behind
all that was to form a stable ministry.
It is, therefore, absolutely incorrect to
say that the Pepsu Ministry was not
tolerated as it was a non-Congress one.

The truth is that because of a rertaln
fundamental reason there is always
some disturbance in Pepsu. Any basis,
whatever that be, if given a eommunal
colouring, aggravates doubts and sus-
picion. As a result of it peoole are at
unrest and doubts erop up in the minds
of government employees or that Gov-
ernment which Is responsible for the
administration there.

My colleague hon. Sardar Hukam
Singh made a reference just now. His
reference was directed towards me al-
though he did not mention my name.
I have every desire to see the Punjabi
langauge flourish, but it would be
absolutely untrue and improper to say
that Government of India have ignored
the language and done nothing in this
direction. The hon. Memher referred
to the days when our President Dr.
Rajendra Prasad, who was the Presi-
dent of Constituent Assembly at that
time, had formed the language Experls
Central Committee of which I too was
a member, Sir, I’ would like to add
for gour information that Shri Teja
Singh the Principal of the degree
college in Pepsu was also a member.
We exerted much on that occasion witn
the result that some words of Punjabi
were approved and incorporated while
others were disapproved.

Sardar Hukam Singh (Kapurthala-
Bhatinda): I would like to remind the
hon. Member of that occasion when we
in the company of Seth Jl were golag
by car to Rupar. where on the way he
told us that no word was approved.

Giani G. S. Musafir: Let me proceed
further  and_ then, I think, Sardar
Hukam Singh shall agree that the Gov-
ernment did a suitable work in con-
nection with Punjabi. After that a
Local Committee for Punjabi was
formed so that the Constitution to be
made would be rendered into Punjabl.
The aim behind the formation of the
Committee was to find Punjabi equi-
valents for difficult forms and the way
to use them. The function of the said
Local Committee, which was to render
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the Constitution into Punjabl, was
entirely entrusted to the Punjabi
Departinent of Patiala College. They
had to translate and had also to coin
terms which would be included in ihe
Constitution. Being a member of the
Central ‘Committee I was a member of
the Local Committee as well. We had
our sittings at the residence of Shri
Teja Singh, Principal of Patiala
College, and thereafter spending many
a day the translation of the Congtitu-
tion was prepared in Punjabi and the
terms were coined. It is, therefore,
incorrect to say, that the Cenire is
ignoring Punjabi or adopting some
reverse means for its propagation. The
fact is that some political parties there
are exploiting the situation in such a
way that people lose peace of mind and
feel restless about the question of
language. Take, for instance, the elec-
tions in Pepsu—I do not mention Pun-
jab. There was a party which raised
its slogan that the election would only
be held if a Punjabi-speaking province
was created. They pleaded that people
favouring the formation of a Punjabl
province should vote for them and said
further that those who voted for the
candidates in opposition would be
blamed for having acted against the
formation of a Punjabi province. 1
call it an act of exploitation because
after the election when the political
differences and the communal distur-
bances were over, the Congress Gov-
ernment was formed and then dissolved.
Consequently. the United Front Minis-
try came into being, and their leader
who claimed to have an election on the
issue of a Punjabi province announced
that he dropped the question of the
creation of a Punjabi province. I
mean to say that the situation was
exploited and votes were won simply
in the name of Punjab province; and
when the election was over, the ques-
tion was dropped. There is bound to
be some unrest if things move on like
that. The original work is ignored and
a sort of communal mentality develops
in such a type of people with the result
that they start opposing even a good
suggestion.

Shri Nambiar: Are we discussing the
election policy or programme of the
Congress or any other party now?

Mr. Chairman: It is a byproduct of
the argument.

Giani G, §. Musafir: I feel. a uni-
versity should spring up soon in Pepsu.
Many a gentleman there in Pepsu came
to me when President’s rule was estab-
lished and told me that the question of
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establishing a university was dropped
and the Punjabi department was clos-
ed. Slir. I have, nevertheless, raad in
today’s newspaper, and the news was
~published in yesterday’s paper also
" that both the things were incorrect.
Pepsu Government have contradicted
the rumours and say that neither the
department has been closed nor the
qQuestion of university is_dropped. Sir.
through you I would like to say empha-
tically that the matter of University
is not any communal matter; and should
not. as such, be taken in this light.
The earlier our Government establish a
University in Pepsu, the sooner the
misunderstanding will be over, and the
restlessness in the minds of people will
vanish. This is the most Important
step to be taken by the Government.

My coileague mentioned also ihat the
Session of Pepsu Assembly......

Mr. Chairman: I would request the
hon, member not to go into that subject.
He will remember that I asked Sardar
Hukam Singh also not to go into that
subject, because it is not the subject
matter of the supplementary demands
for grants. We are considering now the
vote on account, and I would request the
hon. Member not to refer t¢9 what hap-
pened in the past. He may confine him-
self to the vote on accougt.

Giani G. S. Musafir: Sir, if you feel
that there is no necessity of mentioning
anything about it, I shall close then. I
thank you for the opportunity you gave
me to express my views about Punjabi
language.

Several Hon. Members rose—

Mr. Chairman: I find that there are
many Members who wish to take part
in this discussion. But as I suggested
previously, it is very unusual to have a
long argument at this stage. It is a
very formal matter, and I would request
hon. Members to exercise restraint. The
Budget for 1953-54 will come again
before the House, and hon. Members
may utilise that occasion to make their
remarks. May I take it then that no
hon. Member is.........

Shri U. M. Trivedl: I will take only
five minutes, Sir,

Mr. Chairman: Mr. Bahadur Singh.
Several Hon, Members rose—
Shri U. M. Trivedi: I want to make

tsjm-ne pertinent remarks on this ques-
on.
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Mr. Chairman: May I request the
hon, Member not to broaden the issue?
The issue is not Punjabj vs. Hindi or
Punjabi vs. Urdu. The only point made
was that there was no provision for a
University. To that aspect, the
‘hon. Member may address himself,
but tp treat the entire discussion as
between Hindi and Punjabi is not pro-
Per.
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Sardar Hukam Singh: Is it relevant,
Sir?
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[MRr. Depury-SpEAKER in the Chair]
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Shri U, M Trivedi: I would like to
have some two minutes to speak on
this.

Mr. Depuly-Speaker:
minutes?

Shri U. M. Trivedi: Five minutes, Sir.

How many

This is the first time that President’s
rule has been established in a Part B
State. What puzzles most of us about
these Part B States is that all these
Part B States have been formed by
union of the various Indian States that
existed before, just as this State was
formed from the various States of
Patiala, Kapurthala, Nabha, Malerkotla
etc., similarly all over India wherever
these Part B States have been formed
they have been formed by the amalga-
mation of the various States, All these
States had their full administrations
running. They had their High Courts,
they had their Police, they had their
Army etc. Everything was there and
nobody used to contribute a farthing to
these rulers of these States and these
States were running as solvent States,
without any deflcit finance. How is it
that today, when all these are amalga-
mated, and all the various expenses
have gone away, all the various duplica-
tions, triplications and quadruplications,
all these expenditures whatever was
being done on the varlous Defence
departments and the heads of Depart-

ments have disappeared, what has
happened that these States have
become  defleit? Why? This is

the first time that our Finance Minis-
ter. the Unlon Finance Minister has to
probe into this affair, I will request
him to direct his attention to this state
of affaris. What is now happening?
Why is it that deflcit financing is intro-
duced in this State also? I would
again request him to go into it. Why
have this fiction "of entering in a
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Budget all those items which are not
likely to be incurred at all? I draw
his pertinent attention to Demands
Nos. 9 to 12. The demands refer to
Ministers, State Legislative Assembly,
Elertions for Legislature, Chief Minis-
ter's and Adviser's Sccretariat ete. Are
we expecting to incur all this for which
the provision has been made? These
papers had already been printed and
they have been shoved in. That is the
whole thing. I will ask the Finance
Minister just to-apply his mind to this.
We want. as a matter of fact, that every
particular item should be studied so that
people who are not biassed in any
manner, one way or the other who come
to this Parliament may see whether
the expenditure that we are going to
Incur {s properly incurred or not and
whether our officers do really apply
their minds to the things that are pre-
sented to wus. I would, therefore,
request that this aspeet of the case
may also be looked into by him and we
should not have any sort of fiction in
the Budget.

wret afe aw (fraw) @ s
qeqw ot & ¥ fede § 3o W
a#f g wgar, Sfew oF sy T wr
FETH AT ATEAT § AT AL TR g
fegelt A s8I Famalk 9v 97
I w7 IgT qaETC FIAT E, Sfew
TR ATH A TF IT FET AT A Srwar
ifemgegtor dmd) ST
TS war fe dgw TaART AT ERT
g a1 fF ag o s T
| Y o | & Srar g e ag aa st
awAwE  wF far o i aere agt
s THAHe s A @ & A
e fr agt 6 g 8, e
¥ yafeor gt @ awg A
oft & 1 a9 gg ara off wr &
s & awg 2w F T & qofeow
T AQEETH AT gAT ) g F
T AT FHL Tomqe) & e F
W & ¢ a9 qaAT agwes § fR e
Tgt wTW TAART FCT Y A =gt
aga amamy ar | ofemrer & ave
qéfar st gt faw & s s
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[wter sfera wA]

¥ s & s SR sETE
W mfre gg 1 SR ¥4 T W@ IT
®N @ A e T W
TWIAT A | X §EF TATHE 7T T8
T v fF agh o wEA T@AwEe
Fa ¥ g A1 A swwar § & smEe
wa a1 i qomTE #ogEE & &
areft | few & Bear g fr dTe e
# Ift g sear ¥ v fomr
AR TATHE W A S qAE WY
a9 g8 qit gt 5 oo 43
FI w1 TN TR,
dq, w7 i af A q6 q@e )
# g vEmE fFrmam A 3w w<
% it g A G AW W @
g Fg % S TadHe w1 ag W
qfes TmE BN g Awoar
A I HUHT TEAHE FTEH Y WG
Hamwar g 5@ & o0 W §8 T
e A & |

T AT T AT AT AT WY
var & f anft dog sRa widw WAy |
% s qrw ey fe 9oy wY qoma
¥ @rq frer fear o o dome s
WY wH A uw ST qre fegr
fe g7 %Y I & | faer faar o
1 & 92T ww FAfegl & e
&1 avarmr dge e & fod g v
Ty Iraw a1 f& oW 9 ® aR
Teay § twfed w@ w1 Guw & @
frerfomm)  ag soq@aw
fie o gAY 3@ mEARe ¥ g
wuie g, 3@ % fed s s wr sy
wr g | IR A w et W WY
femir A geasc g, @t &
gk gw fag o ¥ wgm fe
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Rt Gar @ g @ Towwe ¥
qafeas a1 Iy M FHONRE FEAF
wafeors e waer fre <@ a1 SE
ggart Fwie & fod qrad &1 49r |
# 48 *gan & Ay faegw woa €
fm oz fe e rrde@am
T g€ & fr =gt wivg atHe T ;
# gawar g fs Q¥ ge@ 4 & fow
@Y gu 7z TR ¥ wT gwA o4
>ffm IR s A wrawro s fam )
A 99 & fogore & A7 ad g gt

ok g fafaeet g, smeT
FTEY GTET A AG FISES ATH LE
# s fear g ww am ¥ e
W éfF FRmEfoeaR A e W
T & o § fe a w dxfafrege
a1 T TH FITY wET
qft FrawgA E At # wgar § feag
WRIM A | NRE& Y FAF
fordt ag Wt S i ar fis agt wdT
THAde FER ST AR & | few
o Afed fr agi I & wr gew
g # o fomr aoave | avee garn
N agt wfemr A a1 g "wa< ark
f& o =T ) I foqr T H
afi wgar fr st oM o7 g SR
wrgea dw d ) dfew agi deg A
g gron oY i o 7z ®aT gA O
= a% A faw dor gar ¢ fr A
T F I F S T AT FeT H
TIF 2 q sTAY Ay waw
ara gt Yt & 1w &/ Qg o AR
dog & I Y OF g ¥ FEd g
o Sy R Y A qw & wgr omar
fir ag faa & awr Yo A% AEE )
wgt Gy Az A ag wwaw fw



3014 Demands for Grants

¥ & fF g gw dR R AW ¥ &g gfew
At § 1 aY qgT 9T TE o oY |
wied 77 @ 3w gu a8 w7 f5
g Ttz w1 g g fF oagt
9T FAF TAART FAN 3Y, AT AL & |
# g g fag g ¥ 9§ wE
aft @19 *gY g v femfed
T AT B A FgAT A9 & fo g vl
HamfFam qud maa
oFT FF | < 9 A wEY avr
a1 39 ) 1§ axg Srirar wa Hifvd )
ot et A § I A of Y wfed

T ATHY Y AT qomly F A F )
TR a¥ et gk aw 7 qoe o vy
T & we fred a® Ry F
qoat & fed &Y wver war @y fear v
AR I wgt ¥ R F AW & fem
fs T ¥ 9T @ W Q¥ TR AT
QY BT FT AT | 7 faege g
o, dfme dwa A e
FET | §I@ TAIAC 7 I@ AN HY
WY Sy @ & fod fear man, s ey
wsrdwrd AR e wawA
g Fg0 v dgw mad e A A
s & ge ¥ qfedY € ar dordr wY
feawio w3 # ifes &, & wwwar
gfranfar sl &1 gfafedr &
oo Ay wret of 7 g ft o &0
Tg riafedt s 39 F o
IR ghir

™ AR O g g e arw
¥zs AR B ORE X Q@ & 0
3w A A & AR ag T T
g mastagarawraa fe e
aweT R gU AT wa ek deg
* A F froqwar & s ¥ @
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YT ot & X F JEET gAreqE WX
FoAT faare & 1

It ot arge o< qw  famT M
I AT AL K T AT TG AT
mr R g § st fye® e
T aga wd arn F e gE AR
ot ¥fpfae & s efae wr qow
o et ¥ qu fewomar §0 &
qawarg fragad ga i aAwew
® aw & fr =gt X AT
@ FTT AW gaT | SdcE €
Y &gt 3oy & Fraw fivgr mar & At
FTHATEY ¥t & Andy o @wefr fE s
agt 9T W AW G PR FTAT
% &, T A JWATHAAT HAH &
% ¢ AR wew o gt W g
ot ft 39 & firg w2 wHY e w9
£ 1 @ el T idTE ' € -
qraY ATfY S wHAY AT & ATIY HFAT
wiger g f s @i X o O

‘FETOTaUE YA | wwaw aw ag

qT O 7% TEY T4, 7T A% H¥ gl

‘R fee a aw Ak

¥ g 8T o g e A T g )
X A€ AP I STET R A AOw
e gy e, aw a% & gwwar
g fr smowr s gfee @
ot ak & awr
frorar wg § fF W qTeC N
A faege w1 € 3 oy v
dog # Sefidaq w i & g% § JoT
t faegw aoa & A TR & &9
ACART FETE | AT §HIC J
At o wE awr fear & AR g
e Wt @ fe i o e
T &1 AT A T HT T AT FTAH
2 F arh g & g afe

3012



3013 - Demands for Grants
[wrer sfarg ]

Faar § fF a7 I 77 7 qAqT B
T2 F@ F1 AR T, M5 99 6
guq wud W@ T@ aF g,
Thdt o FearT At @ AR A
Forf iy Y | T F AEILE
qré Y §F FTH F1 FATH a1 (&7 TGN
@t A§ @ | & wga fFoorgt ww A
gaar @4t v g, 981 ¥ guaar
F WIS ¥ ¥ feR g,
[T #1E &4 w( i 77 qET Fad
ATfE T8 < a1 { WEH ¥ T s ¥
#§ § oo mfgfama T 8% AR
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St §3 €29 ISAT §, A AT FF A
A

R qLAT geR TAg : G367 T
| -

wor swfwa w7 47,
THFAT T AR T A7 AT q%F
ge groTa & A I A7 FAA Y wrqaw
qq TIAT FIQT AT A IT 37
FIT R /YH( L7 & v 34T Fafedy
s |

weare gow foy . €9FTT FUIR
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TE TR AT AT AN X T | a
TR g g fag s v d e plel;:l'a Achint Ram: Wait for a second,

T 747 qo & IT A7 AAFE 1 A

X Mr. Deputy-Speaker: .Order, order.
TR TH qFT HIET A HLAT ATgAT

If the hon. Member addressed the
Chair, thig trouble would not have

3fwa & 37 ¥ wgm fr ag am Ot 378 arisen.

g% 7 &Y g € T dar g aw fopam o
@ & arfe goFmR AAF A 9T g 9%
YT 7g aY S aXg § Aq FI% v
FI7 TG X FAST FQT g AR FE
T I UFA & fod Iusr g
arz ¥ A Ay fr gy w0 1 ag
aY 3u% fod war € A FreT & Mifw
g WX fga & wHaxt &% & s,
facge 3% | oy @@ g gaw fag
92 Y &y A § 1 IR F oy gt
T @ 4 —frly #Y fafaee qamar s
@Y a1 AT faeft 7Y geman o @ ey
g1 fafreze A 961¥zq v AT §&
AT B et F ¥ Aw frar g A
7 Y Wywr faar @ i st Sk T
g fr dg & gardy qwfY &, A
ST EHTAT A AN ST EH AA T B
gy arfea wX st Awfedr frarord
3R @ awg Fw 2T fe mAN: A

Shri Namdhari_(Fazilka-Sirsa): This
is a radio talk, Sir.

wreT sfew O § AEE T
featar g 5 7@t o3¢ ¥FT @ AR
Je g | o few W Aifem,
R T & T | AT HTAY
FfaNAT | g AT A F FoW@
&ix RNfoq foad AT
A Y, B T JE I ), ATl
QT AT FT ATAT § AT ATAT AP
a1 g% AT g AR W W wE
WX 1 F gL WA fag wiarer

® T T B w A segafew
s b o A Afi g1 SR At
fraret & fredt & aw qomw fggea
Y fogreal &Y dre &y o | AT
wfoe & oy ® #Y SE EFAE
IEF AT T 929 F1 |y faar ar |
CH AT AT AT@ FTHTC T a9
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w3 w4 § froagt ¥ g e
& U AT AR qE I H AET
faar smem B oag et AW oqEw
T I | W I § & ¢ R
Fx wfd @R g fag & oo
& § 6 ag oo # ag R i
ST FA H A%T & |

Prof, D. C. Sbarma (Hoshiarpur):
Mr. Deputy-Speaker, my only excuse for
taking part in this discussion is that I
represent a constituency which at
countless points is a neighbour to
EPSU. I may tell the House that
many people from the villages in my
constituency have come to me and said
ihat conditions in PEPSU are not as
good as they should be and that they are
not feeling safe. I could not do anything,
except to bring it to the notice of the
people concerned, which I did. The
step that has been taken by the Central
Government is one which should be
pleasant to the people of PEPSU and to
the people in the villages and places in
the Punjab which are contiguous to
PEPSU. I can assure you that those
people are very happy that they can
now live in safety. I also think that
PEPSU is very fortunate in getting the
type of administrator that it has got,
because he is known for' his adminis-
trative ability, integrity and his ability
to smoothen difficulties.

Shri Nambiar: Similar men can be
sent everywhere—even to my State,

Prof. D, C, Sharma: Yes. He can be
sent by me, not by you. You will al-
ways say something opposite to what I
say.

Shri Namdhari; That is his profes-
sion.

Prof. D. C. Sharma: Anyhow, it can-
‘not be helped. You and I sail in diffe-
rent boats. I was saying that the pre-
sent step is going to do good both to
PEPSU and to Punjab. It has been
said that so many transfers have been
made and so many things have been
done. In the interest of efficiency of
administration, these actions should
have been taken, and if administrative
efficiency means anything, it means
expediency and swift execution of
plans. I think I am not giving a secret
away when I say that our Home Minis-
ter stated on the floor of this House
that the Central Government are trying
a new experiment in PEPSU. In
America, sometimes you have a Demo-
crat as President, and in some Btate
you have a Republican running the
Government. Similarly, such an ex-
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periment is being tried by the Central
Government. We were all happy that
while the Central Government was a
Congress Government, the PEPSU Gov-
ernment was a non-Congress Govern-
ment. It was an experiment and we
wished that Government all success, but
if they did not give a good account of
themselves, what can be done? The
present action has been taken due to
the force of circumstances and exigen-
cies. The action cannot be called into
question in any way.

. My hon. friend spoke about the Pun-
jab University. I belong to a State
which is the neighbour of PEPSU. In
the Punjab University we have the re-
presentatives of PEPSU. I do not
make a secret of my intention when I
say that we welcome the formation of
a PEPSU University. Whether such a
small State should have, and can afford
to have a Unlversity of its own, is not
my concern. It is the concern of that
State. But no one will deny that if
PEPSU wantg to have a University, it
can have it.

One hon. Member said that we were
meting out a step-motherly treatment
to Punjabi in the Punjab University.

I think that is not correct. Take the
Punjab University. In the Punjab
University we have the Department of
Hindl and we have the Department of
Punjabi. The Department of Hindi is
run by one Reader and the Department
of Punjabi is run by another Reader.
Then in the Punjab University we have
what you may call a Publication
Bureau. In that Publication Bureau
we are bringing out the history of
Punjabi literature, of Punjabi grammar.
We are doing all that. I do not think
that can be called step-motherly treat-

ment.

At the same time we have instituted
M.A. in Punjabi and I may tell the
House that whereas a student who is
doing M.A. in English reads plays by
Shakespeare and reads short stories by
great writers, an M.A. in Punjabi reads
stories and plays written by those per-
sons who are happily alive. So far as
merit is concerned, there is no compari-
son between Shakespeare and the other
people. We want that the Punjabi
language should be encouraged. There-
fore M.A. in Punjabl was instituted.

Then I want to say one thing.

Mr. Deputy-Speaker: The hon. Mem-
ber should allow others also to speak.

Prof. D. C. Sharma: I have been wait-
ing all the time, listening to all thess.

persons.
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(Prot. D. C. Sharma]

Reference was made to the Sachar
formula, which is in vogue. I do not
say that I agree with it. But the
Sachar formula is in vogue and the
whole of the Punjab has been divided
into two parts one Punjabi speaking
area and the other Hindi speaking area.
The Sachar formula is followed right

trom e LSt primary class up to the

S \
10th high schoo! class anw 1 40 not think
anything unfair has been done. But
wheretid my HWon. frierids say that
Punjabi has been tredted In a step-
motherly fashion in Punjab, I would say
that the boot is en the other leg. It is
net the Punjabi language that has been
treated in a step-motherly fashion, but
it is the Hindi which was treated in a
step-motherly fashion in PEPSU.

I am a teacher: therefore school
masters and students come to me with
their grievances. I was told that there
were some schools which were not re-
cognised or given grants, because they
said that they wanted to teach their
students in Hindi. I would like to give
the names of those schools, but it will
not do good to anybody. They have
divided PEPSU into two parts—one
Hindi speaking zone and the other Pun-
jabl speaking zone. The result was
that Hindi was not given—I would not
use the words step-motherly treatment—
the right kind of treatment.

Pandit Thakur Das Bhargava (Gur-
sat}n): Because it was a political for-
mula.

Prof. D. C. Sharma: If Sachar for-
mula is a political formula, the formula
which was applied in PEPSU was worse
than a political formula. I may sa
that Hindi was not given even its legi-
timate place there, or its due place.
Then the division of ilagus of the
Union was very arbitrary.

As a citizen of the Punjab, whose
constituency runs into PEPSU, I wel-
come this and I also hope that the new
administrator would introduce other
reforms. He will see to it that while
the interests of Punjabi are safeguard-
ed, I would be the last man to say that
Punjabi interests should be sacrificed,
the interests of Hindi are not neglected
and Hindi is given its due place, when
the PEPSU University is formed, if it
is formed some day—it is their own
look out—it shouli be seen that both the
divisions of PEPSU, the Hindi-speaking
and the Punjabi-speaking. receive,
equal, fair and just treatment.

These are the observations I want to
make,
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Sardar La} Singh (Ferozepur-Lud-
hiana): With reference to some of the
observations that have been made by
some hon. Members I would like to say
a few words. It has been stated that
PEPSYS ia_a very small State and per-
haps a Unlversity is not justified. I
think the University is fully justified,
taking into consideration that it is a
State by itself with a poliulation of 35
lakhs of peoplg, In foreign countries,.
States with this much Pula.tlon.,
generslly have savarsl Uiniwarsities
each. And in India also U.P. has got
seven or eight, Universities. (An hon.
Member: Only four.) Well, I do not
want to be interrupted, but they are
more than four.

Secondly, a great deal has been said
against the Punjabi language by Shree
Chanaria although I am glad what m
hon. friend Professor Sharma has 2
ed in favour of the Punjabi language:.
It was in 1932 that the jale Univer--
sity had appointed a ommission.
which came to the eonclusion that:
Punjabi was a rich language. And a
few days back “thq. Tribune” in its;
editorial wrote that although. Punjabi
is a language rich, ip- literature but:
even if it were mot sg; that could not
be a reason for disowning what is our

- own mother language. If one can dis-

own his mother language, he might as.
well disown kis own, K mother.

Thirdly, a reference has been made-
to the position of law and order and
administration in PEPSU. I think it-
is very unfair to put all the blame on
the United Pront Party, considering.
that out of five. years, the-Congress was
in power for four years and the United
Front Party was in power for one year -
only. And statistics have clearly
shown that the law .and order ition .
has tremendously improved during last -
one year and that crimes have been
reduced to about ome-half. So-I“think

remarks about this-matter are highly -
uncharitable.

Fourthly, I am sorey that a great deal"
has been said by some speakers against -
the Rajpramukh. I think his perso- .
nality should have been kept above all
controversy. I can very well appreciate -
my Communist friends condemning on
ideological grounds every Rajpramukh .
and not caring to have any one of
them. I can understand or even appre- -
ciate their stand. But so far as other -
people are concerned, I want -to say -
that the present Rajpramukh enjoys the
confldence of both' Hindus and Sikhs.
not only in PEPSU but in Punjab also.
This is because of the most Patriotlc -
and honourable part that he played in -
consolidating India which was so muchr -.
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appreciated by the late Sardar Patel. 1
think public memory could not be so
short nor are we paying a tribute to
the late Sardar by condemning the pre-
sent Rajpramukh and throwing to wind
his highest appreciation of the present
Rajpramukh. I can also say that he is
the greatest advocate of communal har-
mony in the Punjab, It is men like
him who can bring about a happy
atmosphere which is so badly needed
in these border States of Punjab and
PEPSU; And if we decry a person of
that stature I think we are doing great
disservice to the cause of communal
harmony and happy atmosphere about
the necessity of which our hon. Dr.
Katju and others have spoken so much.
T may also add that people respect him
because of his selfless devotion {5 the
chuse of refugees. 'The refugees can
never fofget tha great services the% he
hadl FPAlOred to those lakha and lakhs
GI Fefugees who had toMé there and
kow he received them with open arms.
I had said at the outset that the perso-
nality of the Rajpramukh should not
have been dragged in here, since how-
ever some uncharitable remarks were
made by some speakers I thinght it my
duty to give expression to not only my
views but the views shared by an over-
whelming majority of people living in
PEPSU and the Punjab.

I do not want to take more time of
the House as you had fixed a five
minute time limit.

it v feg (e aTee— wex)
TR AEIET, X AEA W AGA KO
It N g v € 5 wrew awar g
fir o & fawl w1 agew § ¥@ ARA
T fggem ® Wi a1 gu% aaf
T FAT WTgR & | § x@mAr
wrgn g fe g fergmm st dn )
Iy ¥ ¥y fggET & gy v A
Y a7 FHAT | ey gErd AAr 9%
feaa & 1 g w7 fegew & @
& &% 2 forae fr amay Y v Aoy A
AT [T TF AAT & ®TEI
qT ¥« @ & | foraet & gw fegem
# dargu € STET IR AWM A CHF UH KA
e 9T wfww< & 21X # 3a% fawg
7 A ged g A AT gwd § |
@ AT # WIA AT QY & srdar wEn
fis ag I ® €7 AN §) FEATITAHAT

ar WfrTEr wT €T T % 4
AT F TF qIE | ZF OE
AT XY I€TT §, TF W I TEF &,
TH A9 & A€W E | Gq AF qW
@WﬁTﬂ'ﬂTﬁrﬁ,ﬂmng
3 TR AT AR T A% gW ww Ay
® & F AT qE A T g
MMWE;‘—@:W:
AT S gF ot 2w F ©F
T wR @ e e
oy, WEr ¥ @t g owEAr
@ A I diw A ¥ gy
former gaR faw ard Qor wrwTe
T FTT E | TH AT ¥ S Wi
M Tt A fegem o wmr
grft 1 Azrw, FAT arfe 7 few AT
g foar ¢ ? feml & ot 3
TG qgE | w1 T AT KT K47
fear mar § 7 o wrw fegema

fow saver wd & 1 & 78 RwAr §
fis xgt ® [ o frgert & WX
¥ fygam &€ wfewog g g

Shri Nambiar: Not at the cgst o

other languages. He says thera-Should-
be only one language. e

oft e fey : oF RY aE
qATT ATAfeE 7 9% o § frge dto_
¥ ¢ gfrafafeat § 1 s Ay o
 grardt § oF  gPafedr afr @
A o dYo § = giafafent
“Fﬂfl M'tﬂﬁquﬁ'zu
ghafafeat @t wfgd. | g
e ghafadt et fegem &
giafedt ¢ | o dg A W
gArafedt aafr ag et fggear o
gArafedt geft 1 oot ared 47 w7 s
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[ st mqara fag )

UG S A S PR 1 A
mary €, uF gArafger sam
% fagra &1 707 faar da 3T go dre
q ts garafaizat [fEd 71T A
fegama & foo  gAMafafent
gt Tifgd 1| & w7 fawg w1 Q@F
Aam FETARATE |

g & e g e fedt et
v fgy 7 famr afi v 0 =
sget 7 fgedt qarf st gam wve
g | ag amwfrad
F1€ Y wrar A 5 fgrgears &Y Teg-
ST A AT W TE AN T W
w3¢ wegga grar & W1 ssaTae gvan
& 1T 37 A F1 qrE Ag & v
ag wqfaa W €\ wWT W &
T fergearm ®Y UsgArar waslt TE
& gedr | feegeamw ® oW
wad A8 @ qed, s Af @
gFdl, I A& & &war Az
faegeara #t F1§ 4ty AT F EEA
g ag fedr Y Y aaeft @ 1 fowr
endl § fgedy ®1 9747 weqraq g
# gt T A FIHT ] AFETR
g # weadw fafre agw
¥ g1 w0 fw Ay I qrE & o
arfe fgrgeardt ® foer & o @ )
gr N ® G d HrgA fafaeet
|TEE B IFA A 9T AT FT ;R
T gu g awe aArqr § 398 fag
seaarg 3T § |

st Wro ¥o FmYE : IITAH
ofy, I 7T WTIH FWA 9T § ¥ qTWH
§ 39 9T 59 {Fe0 1) agW A7 @
At €1 1

T4y o do
Some Hon.' Members: English .
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Some Hon. Members: Rashtrabhasha.
Shri Nambiar: I cannot follow Hindi,

st e Wt Faqa : arayz
TT6 AT I oqgT A AW &
TEAT AT FOAT GAF T T AT
FI1 AT qEA1E | 7@ fRATew qgw A
TET ¥ qT I3T 07 § A¥  faws-
faaraa st a7 | gavr v@w W W
qIRA AR A wrdar, 7 dEy Iw
FATE | W Iz O &7 af §
317 & 35 A 34Y 78 § faaar a9z
¥ AT AT ¥ wHR AT 9 E
TA09F d PRI ¥ W &3 wgar §
f& &% ata w9 # srq

Shri N. Sreekantan Nair (Quilon cum
Mavelikkara): We would like to have
a translation of what the hon. Finance
Minister said just now. We are also
Members of this House. We would
like to know what he has said. This is
a very important matter.

Mr. Deputy-Speaker: I am very
sorry; hon. Members must learn both
languages.

Shri N. Sreekantan Nair: We have
been elecied by the electorate. We are
here. We cannot now go and learn and
come back here. (Interruption).

Mr. Deputy-Speaker: Order, order.
Let there be no talk. If the Finance
Minister has said something in Hindi
and they are not able to understand it,
they must naturally turn a deaf ear
to that.

Shri N. Sreeckantan Nair: We are
interested in it.

Mr. Deputy-Speaker: The hon. Mem-
ber cannot convert the whole House to
his view. The Constitution provides
both English and Hindi. They must
learn both the languages.

Shri N. Sreekantan Nair: 1only want
a translation or a summary.

Mr, Deputy-Speaker: If it is any
other language; not Hindi.

Shri Nambiar: The gist may be
giver,

Mr, Deputy-Speaker: Order, order.

The question is:

“That the respective sums not
exceeding the amounts shown in
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the third column of the Order
Paper be granted to the President,
on account, out of the Consolidated
Fund of the State of Patia’a and
East Punjab States Union, for or
towards defraying the charges
during the year ending on the 31st
day of March, 1954. in respect of
the corresponding heads of De-
mands Nos. 1 to 50 entered in the
second column thereof.”

The motion was adopted.

East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 3lst day of March 1954, in

respect of ‘Registration’.

DeManp No. 6—CHARGES ON ACCOUNT OF

MoTOR VEHICLES ACTS.

“That a sum not exceeding
Rs. 28,700 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying

(The "Motions for Demands for
Grants on account, which were adopt-
ed by the House are reproduced

the charges during the year ending
¢n the 3lst day of March 1954, in

below.—E4.P.P.)

DeMaND No. 1—LaND REVENUE

“That a sum not exceeding
Rs. 14,16,900 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union. on
account, for or towards defrayiag
the charges during the year ending
¢ the 31st day of March 1954, in
respect of ‘Land Revenue'.”

DeMaND No. 2—ST1ATE Excise DuTiEs

“That a sum not exceeding
Rs. 9,24,400 be granted "to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
en the 31st day of March 1954, in
tespect of ‘State Excise Dutles'.”

DeMaND No. 3—STAMPS

“That a sum not exceeding
Rs. 21,200 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defrayiag
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Stamps’.”

DeManp No, 4—FOREST

“That a sum not exceeding
Rs. 4.70,200 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab 6tates Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1854, in
respect of ‘Forest’.'

DEMAND No. 5—REGISTRATION

“That a sum not exceeding
Bs. 7500 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and

Demanp No.

respect of ‘Charges on account of
Motor Vehicles Acts'.”

DuTiEs,

“That a sum not exceeding
Rs. 1,31,200 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Other Taxes and
Duties".” .

DEMAND NO. 8—IRRIGATION

“That a sum not exceeding
Rs. 14,52,600 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab ' States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1854, in
respect of ‘Irrigation’.”

Demanp No. 9—MINISTERS AND
ADVIBER

“That a sum not exceeding
Rs. 76,500 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union. on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in

4 "

respect of ‘Ministers and Adviser’.

DeEmManp No. 10—StaTE L:G:suﬂvi

ABSEMBLY

“That a sum not exceeding
Rs. 1,10400 be granted to the
President. out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defrayng
th: charges during the year ending
on the 31st day of March 1954, in
respect of ‘State Legislative
Assembly’.”

7—OTHER TAXES AND
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DeEManp No. 11—ELECTIONS FOR LEecis-

LATURES

“That a sum not exceeding
Rs. 84,300 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and

ast _puniap  states Unjon.  §p
account, for or tOwards Gefraying
the charges during the year endi

on the 3lst day of March 1954, in
respect of ‘Elections for Legisla-

tures',”

Demanp No. 12—ChitF MINISTER'S AND

ADVISER'S SECRETARIAT

“That a sum mnot exceeding
Rs. 23,400 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charsges during the year ending
on the 31st day of March 1954, in
respect of ‘Chief Minister's and
Adviser's Secretariat’.”

DeEManp No. 13—HOME DEPARTMENT

“That a sum mnot exceeding
Rs. 1,72,800 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Home Department’.”

Demanp No.

“That a sum not exceeding
Rs. 1,10,500 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towgrds defraying
the charges during the year ending
on the 31st day of March 1854, in
respect of ‘Finance Department’.”

DeManp No. 15—REVENUE DEPARTMENT

“That a sum not exceeding
Rs. 83,300 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 3lst day of March 1954, in
respect of ‘Revenue Department'.”

-DEMAND NoO. 16—~EDUCATION AND HEALTH
DEPARTMENT

“That & sum not exceeding
Rs. 30,200 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on

14—FINANCE DEPARTMENT

account, for or towards defraying-
the charges during the year ent::l,.igg
gle':s;g; 3§tst Iggy °£. March 1954, in.

ucation and H ]
Department!,” and Health:

DemAND No. 17—DEVELOPMENT DEPART-
MENT

“That a sum not exceeding:
Rs. 31,800 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and’
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respfct of ‘Development Depart-
men ’.“

DeEMAND No. 18—INDUSTRIES, SUPPLIES:

AND LABOUR DrramrMENT.

“That a sum not exceeding
Rs. 39,500 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and-
East Punjab States Union, on.
account, for or towards defraying
the charges during the year ending.
on the 31st day of March 1954, in
respect of ‘Industries, Supplies &.
Labour Department'.”

Demanp No. 19—REHABILITATION.
DEPARTMENT

“That a sum not exceeding:
Rs. 55,000 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending.
on the 31st day of March 1854, in
raspectt t of ‘Rehabllitation Depart-
ment’.

Demanp No. 20—Law AND LOCAL SELF"

GOVERNMENT DEPARTMENT

“That a sum not exceeding
Rs. 65,600 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 19854, in
respect of ‘Law and Local Self
Government Department’”

Demanp No. 21 —CoMMISSIONER

“That a sum not exceeding’
Rs. 22,600 be granted to the-
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on.
account, for or towards defraying
the charges during the year ending
on the 31st day of March 19854, im
respect of ‘Commnissioner’.”
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DeManD No. 22—DISTRICT ADMINISTRA-

TION

_“That a sum not exceeding
Rs. 6,04,200 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1854, in
:iespe?t of ‘District Administra-
on’.’ .

"DemaND No. 23—CiviL SuppLiEs DIREc-

TORATE

“That a sum not exceeding
Rs. 2,35,800 be granted to the
President, out of the Consolidated
‘Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
.reigest of ‘Civil Supplies Directo-
. rate'.

JUSTICE

“That a sum not exceeding
‘Rs. 456,700 be granted to the
President, out of the Consolidated
.:Fund of the State of Patiala and
‘East Punjab States Union, o¢n
account, for or towards defraying
the charges during the year ending
ron the 31st day of March 1954, in
‘.;iespe*ct of ‘Administratioi of Jus-

ce’.”

‘Demanp No. 25-—Jams AND JubpIiciAL

Lock-ups

“That a sum not exceeding
Rs. 528,000 Le granted to the
President, out of the Consolidated
Fund of the State of Patiala and
"East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect ol ‘Jails & Judicial Lock-
upsl'll

DeManp No. 26—PoLICE

“That a sum not exceeding
Rs. 29,086900 be granted to the
President. out of the Consolidated
‘Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
‘respect of ‘Police’.”

DeMAND No. 27—EDUCATION

“That a sum not exceeding
Rs. 36,72,100 be granted to the

24—ADMINISTRATION OF

President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in

¥

respect of ‘Education’,
DeMAND No. 28—MEDICAL

“That a sum not exceeding
Rs. 11,94,800 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States TUnion., on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Medical’.” ,

Demanp No. 29—PusrLic HeALTH

“That a sum not exceeding
Rs. 4.,25,600 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defray.na
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Public Health'"”

Demanp No. 30—AGRICULTURE

“That a sum not exceeding
Rs. 12,34,700 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1854,

(Rl

respect of ‘Agriculture’.
DEMAND No. 31—VETERINARY

“That a sum not exceeding
Rs. 2,20,900 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Veterinary'.”

DEMAND No. 32—Co-OPERATION

“That a sum not exceeding
Rs. 185800 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account. for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Co-operation’.”
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DeManp No. 33—INDUSTRIES AND
SUPPLIES

“That a sum not exceeding
Rs. 6,28,500 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 3lst day of March 1954, in

respect of ‘Industries and Sup-
plies".”

DEMAND No. 34—MISCELLANEOUS
DEPARTMENTS

“That a sum not exceeding
Rs, 245,700 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States TUnion, on
account, for or towards defraying
tha charges during the year ending
=n the 31st day of March 1854, in

respect of ‘Miscellaneous Depart-
ments’.”

DeMaND No. 35—PUNJABI DEPARTMENT

“That a sum nol exceeding
Rs. 97.100 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Punjabi Department'’.”

Demanp No. 36—Civi. WoRrRKs

“That a sum not exceeding
Rs. 47,84300 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Civil Works'."

Dremand No. 37—ELECTRICITY SCHEMES—

WoRKING EXPENSES

“That a sum not exceeding
Rs. 10.57,900 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States TUnion, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Electricity Schemes—
Working Expenses”.”

Demanp No. 38—Caprrar OUTLAY ON
ELECTRICITY SCHEMES (WITHIN THE

REVENUE ACCOUNT)

“That ma sum not exceeding
Rs. B7.100 be granetd to the

Demanp No. 39—Privy

President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respdct of ‘Capital Outlay on Elec-
tricity  Schemes (within  the
Revenue account)’.”

ALLOWANCES oF INDIAN RULERS

“That a sum not exceeding
Rs. 4,43,400 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Privy Purses and Allow-
ances of Indian Rulers'.”

Drmanp No. 40—SUPERANNUATION
ALLOWANCES AND PENSIONS

“That a sum not exceeding
Rs. 5,16.300 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Superannuation Allow-
ances and Pensions'.”

DemAND NO. 41—STATIONERY AND PRINT-

ING

“That a sum not exceeding
Rs. 6,00,000 be granted to the:
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
tho charges during the year ending’
on the 31st day of March 1954, in
respect of ‘Stationery and Print--
ing'.”

DemManD No. 42—MISCELLANEOUS

“That a sum not exceeding
Rs. 3,72,400 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and.
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
cn the 31st day of March 1954, in
respect of ‘Miscelloneous’.”

Demaxp No. 43—EXPENDITURE ON Dis—

PLACED PERSONS

“That -a sum not exceeding
Rs. 487,100 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defrayuiz

PURSES AND
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the charges during the vear ending
on the 3l1st day of March 1954, in
respect of LxPendlture on is-
placed Persons’.

DeMAND No. 44— MISCELLANEOUS
ADJUSTMENTS BETWEEN CENTRAL AND

STATE GOVERNMENTS

“That a sum not- exceeding
Rs. 1,300 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defrayiung
the charges during the year epding
-on the 31st day of March 1954, in
respect of ‘Miscellaneous Adjust-
ments between Central and State
Governments'.”

Demanp No. 45—CoMMUNITY DEVELOP-

MENT PROJECTS

“That a sum not exceeding
Rs 429,100 ve monted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
acount, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Community Development
Projects’.” .

DemMaxp No. 46—CONSRUCTION OF IRRI-
GATION, NAVIGATION, EMBANKMENT AND

DRAINAGE WORKS

“That a sum not exceeding
Rs. 17,80,300 be granted to the
Presldent out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charzes during the year ending
on the 31st day of March 1954, in
respect of ‘Construction of Irrlga-
tion, Navigation, Embankment and
Drainage Works'.”

DEManp No. 47—CarprTat OUTLAY ON
ScHEMFS OF ACGRICULTURAL IMPROVE-

MENTS AND RESEARCH

“That -a sum not exceeding
Rs. 22,00000 be granted to the
President, out of the Consolidated
Fund of the State of Patlala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in

t of ‘Capital Outlay on
Schemes of Agr:culmral Improve-
ments and Research'’

States Union Appropria-
tion (Vote on Account)
Hill

DEMAND No. 48—CaprTaL OUTLAY ON
MUuULTIPURPOSE RIVER SCHEMES--BHAKRA.
NANGAL PROJECT

“That a sum not exceeding
Rs. 55,33.800 be granted to the
President, out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Capital Outlay on Multi-
purpose River Schemes—Bhakra
Nangal Project’.”

Demanp No. 40—Capitar OuTLAY ON:
ScHEMES OF STATE TRADING

“That sum not exceeding
Rs. 4,28, 83 300 be granted to the
President. out of the Consolidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Capital Outlay on
Schemes of State Trading'.”

DeManp No. 50—ApvanNcEs BEARING
INTEREST

“That a sum not exceeding
Rs. 50,03,200 be granted to the
President, out of the Consclidated
Fund of the State of Patiala and
East Punjab States Union, on
account, for or towards defraying
the charges during the year ending
on the 31st day of March 1954, in
respect of ‘Advances Bearing
Interest’.”

PATIALA AND EAST P[J'bi'JAB
STATES UNION APPROPRIATION
(VOTE ON ACCOUNT) BILL.

The Minister of Finance (Shri C. D.
Deshmukh): I beg to move for leave to
introduce a Bill* to provide for the
withdrawal of certain sums from and
out of the Consolidated Fund of the
State of Patiala and East Punjab States
Union for the service of a part of the-
financial year 1853-54.

i Mr. Deputy-Speaker: The question
s:

“That leave be granted to intro-
duce a Bill to provide for the with-
drawal of certain sums from and
out of the Consolidated Fund of the
State of Patiala and East Punjab
States Union for the service of a
part of the financial year 1953-54."

The motion was adopted.

*Introduced with the recommendation of the President.
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Shri C. D. Deshmukh: 1 introduce
11

1 also beg to move:t

“That the Bill to provide for the
‘withdrawal of certain sums from
and out of the Consolidated Fund
‘of the State of Patiala and East
Punjab States Union for the ser-
vice of a part of the flnancial year
11:)531-'54 be taken into considera-
1ion.

7 PM,

Mr. Depuly-Speaker: The question is:

“That the Bill to provide for the
-withdrawal of certain sums from
.and out of the Consolidated Fund
of the State of Patiala and East
Punjab States Union for the ser-
vice of a part of the financial year
:1953-54 be taken into considera-
.tion.”

The motion was adopted.

*Clauses 2 and 3 were added to the Bill.
The Schedule was added to the Bill.
Clause 1 was added to the Bill.

"The Title and the Enacting Formula
were added to the Bill.

Shri C. D. Deshmukh:
rmove:

“That the Bill be passed.”

.Mr. Deputy-Speaker: The question is:
*“That the Bill be passed.”
The motion was adopted.

I beg 10

APPROPRIATION (No. 2) BILL

‘Tht Minister of Finance (Shrl C. D.
“Deshmukh): I beg to move for leave
~40 introduce a Bill* to authorise pay-
ment and appropriation of a certain
further sum from and out of the Con-
solidated Fund of India for the service
of the financial year 1952-53.

Mr, Deputy-Speaker: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of a certain fur-
ther sum from and out of the Con-
solidated Fund of India for the
;;r'\'rice of the filnancial year 1952-

The motion was adopted.

Shri C. D. Deshmukh: I introduce
the Bill.

I also beg to move:t

“That the Bill to authorise pay-
ment and appropriation of a certain
further sum from and out of the
Consolidated Fund of India for the
service of the financial year 1952-53,
be taken into consideration.”

Mr. Deputy-Speaker: The hon. Minis-
ter may say a few words.

Shri C. D. Deshmukh: It is not neces-
sary to make a speech because I ex-
plained that when the budget was
Introduced it was not possible to make
any provision for this sum which has
been provjded in accordance with the
recommendations of the Finance Com-
mission. Those representations were to
be given effect to for the. current year
as well as from the next year. The
necessary law authorising us to make
the payment has already been passed,
and, therefore, now the proposal is made
that a supplementary grant be made to
cover the allotment for the current year.

Mr. Deputy-Speaker: It has only
worked out the excise duty for one
year?

Shri C. D. Deshmukh: Yes. that is all.

Mr. Depuiy-Speaker: And it is charg-
ed on the Consolidated Fund?

Shri C, D. Deshmukh: Yes.
Mr. Deputy-Speaker; Motion moved:

“That the Bill to authorise pay-
ment and appropriation of a certain
further sum from and out of the
Consolidated Fund of India for the
service of the financial year 1952-53,
be taken into consideration.”

Shri Nambiar (Mayuram): What I
have to submit is that with regard to
the tobacco excise duty and tobacco
levies, we have got representations from
the Madras State that the Madras State
Government should not be given the
entire authority to levy whatever excise
duty or whatever sales tax they like,
As it stands today, the Centre has
the entire authority to them. There is
so much of feeling about this among the
tobacco growers that this should not be
allowed. I want to bring this point to
his notice so that he may not allow the
Madras State to do so.

Shri C. D. Deshmukh: The Finait.ve
Commission has recommendeé ‘hat the

*Introduced with the recommendation of .thc Presid-nt.
.$ Moved with the recommendation of the President.
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greements made with certain State
éovegllfehents—Bombay. Madras and so0
on—in regard to the imposition of a
Sales Tax and not excise duty—on
"Yobacco be abrogated as a result of these
recommendations that they have made
in regard to the sharing of the excise
duty. Now, the amounts that will be
allocated to the State as-a result of this
allocation would.-be considerably larger
than what we .are paying them as a
matter of compensatian, but it should
be remembered that it was. com-
pensation for not exercising a right
which the Constitution has already
vested in these Governments, and there-
fore, 1 think it is only logical that we
should now restore to them the freedom
that they had before these agreements
were made. In any case, we have no
constitutional method by which we can
ask them to continue to forego a certain
source of revenue, Therefore, it is real-
ly a consequential step that we are tak-
ing as ‘a ‘result of -the allocation of
excise duties, and 1 am afraid that the
only remedy is a sense of moderation
on the part of the State Government
concerned.

Shri Namblar; Can I expect that
there will be at least a recommendation
or an advice given tn the Madras Gov-
ernment in this respect? T have recelv-
ed two or three telegrams from Srika-
kulam tobacco growers and Trichinopoly
and other areas. The tobacco dealers as
well as growers are agitating in the
matter and we are getting so much
representation. Will the Central Gov-
ernment at ieast advise the Madras Gov-
vernment in this respect to practise
moderation?

Shri G. H. Deshpande (Nasik—Cen-
tral)* Are we discussing Madras or
Pepsu?

Shri Nambiar: Pepsu, Sir.

Mg, Deputy-Speaker: All that the
hon. Member means is that whereas in
Pepsu there is no legislature, Madras has<
a legislature, In Madras there are as
capable hon. Members in the Assembly
as there are Members In the Parliament
here, and therefore, they are expected
to take charge and even see that no sales
tax is imposed on tdbacco. Under these
circumstances, enough has been said on
the floor of this House. All sections in
India are watching these proceedings.
How can any advice be gilven. The hon.
Member will consider this leisurely. It
will be resented by the various local
Legislatures and Governments,

The question is:

“That the Bill to authorise pay-
ment and appropriation of a certain
further sum from and out of the

7 PSD.

Consglidated Fund ?_f India for the
service of the financial year 1952-53,
be taken into consideration.”

The motion was adopted.
Clauses 2 and 3 were added to the Bill.
The Schedule wag added to the BillL
Clause 1 was added to the Bill.

The Title and the ‘Enacting Formula
were added to the Bill,

Shri C. D. Deshmukh: I beg to move:
“That the Bill be passed.”

Mr. Deputy-Speaker: The fuestion 18,
‘“That the Bill be passed.”
The motion was adopted.

ADMINISTRATION OF EVACUEE
PROPERTY (AMENDMENT) BILL

The Depaty Minister of Rehabilita-
tion (S J. K, Bhopsle): 1 beg to
move;

“That the following amendment
made by the Council of States in
the Bill further to amend the
Administration of Evacuee Property
flu.'t. 1950, be taken into considera-

on:.

‘That in clnule 13, in the pro-
posed section 40, in sub-clause
(1) of clause (c) of sub-section (2)
for the words ‘‘three thousand”
the words “five thousand” shall
be substituted’,”

When this Bill was first introduced, it
was the intention of the Government to
keep this amount, as it was originally,
at Rs, 5,000. Subsequently, when the
Bill went before the Select Committee,
they decided that the amount should be
reduced to Rs. 3,000, and the House
passed the Bill accordingly. Subse-
quently, when the Bill went up to the
Upper House, and an amendment was
moved whereby it was suggested that
the amount be increased to Rs. 5,000
from Rs. 3,000, the hon. Minister of
Rehabilitation accepted that amend-
ment. Now that amendment has come
down to this House for passing. I hope
the House will pass it.

Mr. Deputy-Speaker: The question 's:

“That the following amendment
made by the Council of States In
the Bill further to amend the
Administration of Evacuee Property
:cht. 1950, be taken into considera-

on:

‘That in clause 13, in the pro-
posed section 40, in sub-clause
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(1) of clause (c) of sub-section (2)
for the words ‘“three thousand"
the words “five thousand” shall
be substituted”.”

The motion was adopted.
Shri J, K. Bheonalc; I beg ta move;

“That the amendment made by
the Council of Stdtes in the Bill be
agreed to,”

Mr. Depuiy-Speaker: Motion moved,

“That the amendment made by
the Council of States in the Bill be

agreed 10.”

Shri N. Sreekantan Nalr (Quilon cum
Mavelikkara): On a point of order, Sir.
When the House is so very thin, on a
very important question which involves
some constitutional questions, regard-
ing the rights of the Upper House and
those of the Lower House, I do not think
it will be correct to push through the
proceedings at this rate.

Mr., Deputy-Speaker: There is no
point of order in this, nor any consti-
tutional issue involved.

Pandit Thakur Das Bhargava (Gur-
gaon): With your permission, Sir, I
would support the hon. gentleman who
has just spoken. This is a question of
very great importance. There was a
Bill produced before this House, and
shen the matter was referred to the
Select Committee. In the Select Com-
mittee, there was practically a compro-
mise between sing views, and we
accepted that Rs. 3,000 should be the
amount. And this House passed that
measure and fixed that amount, In the
Council of States, instead of the figure
3,000, the flgure of 5,000 has been sub-
stituted, now. I would respectfully beg
of you to place this before the House
when the Members are present in

greater numbers, Just now, when there
is hardiy a quourum, 1 would beg of you
not to place it betore this House. It ig
a very important question which raises
many issues, ’

So far as this aspect of the case is
concerned, we have to see what the
policy of Pakistan is. The reasons
which we have already advanced in this
House when we accepted the figure of
3,000 ‘are all very relevant. I .would
therefore beg of you to kindly postpone
this measure at this stage and take it
up when there is bigger attendance in
the House, '

Mr. Deputy-Speaker: I am afraid
both of the hon. Members are a littlg
too late. The motion for conslderation
has been carried already.

Pandit Thakur Das Bhargava:
Though the motion for consideration
has been carried, this is also the pro-
per time for ralsing this point. We do
not want that it may be postponed
indefinitely. It may be taken up on
the next day, and if necessary even
tomorrow.

Mr. Deputy-Speaker: I am informed
that as early as 2nd March, the amend-
ment by the Council of States was cir

* culated to hon. Members. It iz a

matter that was agreed fo. I am afraid
I will have to put the motion to the
House. The guestion is:

“That the amendment made by
the Council of States in the Bill be
agreed to.”

The motion wag adopted.

Mr. Deputy-Speaker: The House will
now stand adjourned and meet again at
2 p.M. tomorrow.

The House then adjourned til Two
?3; g;:e Clock on Friday, the 27th March,



